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• FORM NO. 4 
(See Rule 42) 

In The Ce ntra'  Administrative Tribunaf \ 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO.  

EII CI- OF 199  

Applicant(s) Al~~ Ji /) 

Respondent(s) 

Advocate for Applicant(s) /1Y A! C142a_ 

S. 	 C 

Advocate far Rspoadetit(s) H1. 	. TV': 

c.. SCy 

Notes of the Registry 	 Order of the Trihuna 

f F 	ic. 

H 
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13.6. Present Hon'ble 	Verma, 
Judicial 1Vmber. 

Heard Mr.M. Chanda, learned 	. 

counsel fOr the applicant and W.A. 

Deb Roy, learned Sr.C.G.S.C. 
•1 

Application is admitted. Issu-- 

usual notices tothe respondents. 

Written statement to file 

• within 4 weeks. 

List on 17.7.00 for orders. 
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O.A. 210/2000 	 / 

Notes of the Registry 	Date 	 ,• 	 Order of the TributJ 
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4.11.00 	 Written 	statement 	has 	been 

lied. List it for hearing on 26.3.2001. 

he applicant may file rejoinder, if any 

n the meantime. 

Vice-Chairman 

i km 

10 .11. 

1 pg 

present : The Honble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

The respondents have filed written 

statement. Two weeks time is granted to 

the applicant for filing rejoiier as 

prayed for. 

List on 24.11.2000 for order. 

Vice-Chairman 

List on 26.3.0 1 as already fixed 
On the prayer of Mr I.Chanda, learned 

counsel for the applicant. 

1.2 .01 
Sh ± lb 
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11 
lernber 	 V ice..Ch a irmar 

On the prayer of learned counsel I 
for the applicant case is adjourned to F 
1.5.01 for hearing. 

Vic e.Cha irman 
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.0.A.No2lQ/2000 

of theRegistry 	{% Date( Order of the Tribuna' 

25.5.200 L 	'Present: 	Hon'ble Mr Justice A. 	Agarwal, 
Chairman 

Hcn'ble Mr K.K. 	Sharma, 
Administrative Member. 

'' 	 ' On 	the 	prayer 	of 	Mr 	N. 	Chanda, 

learned 	counsel 	for the applicant, 	the 

cas&is adjburned till 12.6.01. 

Member 	 Chairman 

nkm 

12.501. ' 	 Mr.M.Chanda, 	learned counsel for the 

applicant, 	requests for adjournment on the- 

ground thatPay Coimission Report have 

been obtained and he uants to file it alo 

ngwith affiiavit. The case is adjourned 

for the day. 

List on 19-6-2001 	for hearing. 

1LC' 
Member 	 Vice-Chairman 

bb 
20.6.01 On the request made by MrsN.D.Gos- 

wamj on be1a1f of Mr. M.Chanda, learned 
counsel fo* the applicant, the case is 
adjourned for the day 

L.ist/ut up on 22-6-2001 for hearin 

Member; 	 Vice,Chajrman 
bb 

22.6.01 Heard counsel for the parties. 

Hering concluded. Judgment reserved. 

CI 
Member 	 Vice_Chairman 
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Notes of the R.egitry f Date 	 Order of ihe Ttibüna 

28.6.2001 	J udgement pronounced in open court, kept 

• in separate sheet. The application is dismissed 

in terms of the orders. No orr as to costs. 
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210 	 of 2000. 

28-6-'2001. 
DATE OFLECIS.I0N ............... , 

MzS. Swapna Dey 	 S 	 - - - - pETITIONER(S) 

	

Sri J.LaSarkar, M.Chanda 	 ADVOCATE FOR THE 
PETITIONER(S) 

-VERSUS- 

	

Union of India & Ors. 	 - - - RESPONDENT(S) 

.Sri A.Deb Roy, Sr.C.G.S.0 	 ADVOCATE FOR THE 

cE:TfAL MINTSTR? PIE TP1EUNAL 	
RESPONDENT (8) 

;uzi'I iE1CH 

THE HON'BLE MRJUSTICER.RKsTRIVE, VICE CHAIRM?N 

THE HON'BLE MR K.HARMA, ADMINISTRATIVE MEMBER 

S 	 1VE OF 	 • 

ther Reporters of local papers may be allowed to see the 
5 .grner1t .7 	

PETTTONrR(S 

To be referred to the Reporter or nt? 

3. Whether their LordshipS wish to see the fair copr ,f the 

judgment 7 ALfvOCATF. FOR ?HE 

4; Whëthef the Judgfreht i to"bë 	
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Judgment delMLbY Hon t  ble Admn .Meinber. 

\Lk 
() 

LL)VLChrE 	- 

-S. 	 - 	 - •

S)SS 	 %, ... 	 r 
	 1iNT ( s 

	

. 	 .- 

HE 

-.5 .  ... 

. 	 r I-r't.r 	r t 	 i 	 b: 	 to 	te 

epori.Lr r 	L 

1 	. 	 : i -  Ler:i;!tL 	\.i.f-. 	) 	ti; •.1.J 	COT 1 



CENTRAL ADMINISTRATD/E TRIBUNAL, GtJHATI BENCH. 

original Application NO. 210 of 2000. 

Date of order : This the 28th Day of June,2001. 

The Hon'ble Mr justice RR.K.TriVedi.ViCe-Cha1rma 

The Hon'ble Mr K.K.Sharma,AdmifliStrat4Ve Member. 

Mrs Swapna Dey, 
Lower Grade Draftsman, 
Circle office under the office 
of the chief postmaster General, 

. 	

. Applicant. illong.  

By Advocate S/sri J.L.Sarkar,M.Chaflda. 

-. Versus - 

UnIon of India, 
through the secretary to the 
Government of India, 
Ministry of Communication, 
Department of posts, 
Dak Bhawan, sansad Marg, 
New Delhi-li. 

Director General, 
Department of posts, 
Dak Bhawan, Sansad Marg, 
New Delhi. 

Chief postmaster General, 
North Eastern Circle. 
Department of posts, 
Shillong-793 001. 

By Sri A.Deb Roy, Sr.C.G.S.C. 

. Respondents. 

ORDER 

K.K.SHARMh,ADMN .MEMBER, 

In this O.A. under SectiOn 19 of the Administrative 

ibunals Act 1985 the applicant has prayed for a 

direction to grant higher revised scale of Ps.1200-2040/-

with effect from 20.2.1987. The claim of the applicant 

is based on O.M. dated 13 .3 .1984 and circular dated 

25.8.1983. The applicant seeks parity with Grade-Ill 

Draftsman of CPWD. 

contd ..2 
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We have heard Mr J.L.Sarkar,learned counsel appearing 

on behalf of the applicant and Mr A.Deb Roy, learned Sr. 

C.G.S.0 for the respondents at length. 

The applicant was appointed as Lower Grade Draftsman 

in the pay scale of Rs.975-1540/-. (pre-revised scale of Rs. 

260-430/-.). The ppplicant was appointed in the offIce of 

the postmaster General, North Eastern Circle,Shillong. It 

is.stated that the applicant came to know that there was 

no pay scale of Rs.975-1540/— in the cadre of Draftsman in 

1 1 any Central Government establishment. The third and forth 

Pay Commission had 'recommended the following scales for 

Draftsman. 

"3rd Central Pay Commission 4th Central Pay CommissIon 

0/man r.i 	Rs.550-900 	Rs. 1640-2900 
0/man Gr.I'I Rs.425-700 	Rs, 1400-2300 

0/man Gr.III Rs.330-560 	Rs. 1200-2040" 
(A 

The applicant calims that her initial ppointmmt should 

have been in the scale of as.1200-2040/- with effect from 

her initial appointment on 20.2.1987. 

This is a second round of litigation. The applicant 

had earlier approached this Tribunal by filing CA.260/97, 

in which order had been passed or 31.8.1999. The facts in 

brief are that the applicant, in response to an advertise-

ment was a candidate for Lower Grade Draftsman • The appoInt-

ment letter mentioned her terms of employment as under 

"In pursuance of Directorates letter No.37-1/87- 
SPB.I dated 21 .1 .87 conveying extension of 
validity of panel drawn on the recommendation 
of the DPC which met on 27.10.84 Smt.Swapna. 
Dey, an approved candidate, is hereby appointed 
temporarily as Lower Grade Draftsman in the 
scale of pay of Rs.975-25-1150-EB.-30-1540/-plus 
other allowances admissible from time to time 
and posted In Circle Office,Shlllong from 
the date she actually assumes the charge ." 

The applicant made a number of representations to the 

respondents stating therein that there was no pay scale 

C 	 contd..3 
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of Rs.975-1540/- for Draftsman as on the date of her appoint-

ment In the lowest grade of Draftsman the pay scale was 

Rs.1200-2040/-.Thë aplicant.was given the scale of Rs.1200-

2040/- with effect from 20.2.1994 in pursuance to order 

No.Staff/35/70/85 dated 3.2.1995. The applicant was not 

satisfied with this order and made representation which 

was rejected on 4.4.96. The applicant not satisfied with 

the rejection of the representation approached this Tribunal 

by filing o.A.260/97, whereby a direction was given to 

the respondents to consider the representation of the 

applicant by passing a speaking order. The respondents 

passed areasonedorder. dated 15 .3 .2000,çAnnexure-].7 to 

the O.A,,  This order is also challenged by the applicant. 

The impugned order has been challenged on the ground that 

the scale of Rs.260-430/ (Rs.9751540/-) was not in existence. 

The case of the applicant is covered by O.M. dated 13.3.1984 

issued by the Government of India, Ministry of Finance 

accepting higher revised pay scale of Rs.1200-2040/. to the 

Draftsman Grade-Ill. The applicant's qualifications are 

same with the C.P.W.D DraftsniaiyGrade-, The criteria 

of 7 years laid down in the O.M. dated 28.11.94 is not 

app lic able to the applicant' s case. The benefit of higher 

revised scale at par with CPWD Draftsman has been extended 

to the Draftsman in P&T CivIl Circle following the judgment 

of the Principal Bench of the Central Mministrative 

Tribunal. 

5 • 	The case of the applicant is thatshe is covered by 

the O.M. dated 13.3084 which Is at nnexure-5 to the O.A. 

As the applicant has placed much reliance on this O.M.,the 

same is re-produced below : 

I*The undersigned is directed to state that 
the committee of the National Council (Joint 
Consultative Mechinery) was set up to 
consider the request of the staff side that 

contd .. .4 
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" 

the following revised scales of pay 
allowed to the Droughtsxnan GradeI, II, 
and III working in Central public works 
Department on the basis of the Award 
of Board of Arbitration may be extended 
to Draughtsman Grade-I, 11 and III in 
all Government  of India offices :- 

"iginal Revised scales of the 
scale 	Award 

Draughtsman Rs,425-700 	Rs. 550-750 
Grade-I 

Draughtsman Rs.330-560 	Rs,425-700 
rade-II 

Draughtsman Rs.260-430 	Rs,530_560 11  
Grade III 
The President is now pleased to decide 
that the scale of pay of Draughtsman 
Grade-I, ii, III in the Offices/departments 
of the Government of India, other than 
the Central Public Works deptt. may be 
revised as above provided their recruitment 
qualifications are similar to those 
prescribed in the case of Draughtsman in 
Central Public Works Department. Those 
tho do not fulfil the above recruitment, 
qualification will continue in the 3m pre-
revised scales. The benefit of this 
revision of scales of pay would be given 
notionally with effect from 13.5.1982." 

The applicant claims that as per this Office Memorandum 

she is entit1ed to the same pay scale as applicable to the 

Dtaftsman working in the C.P.W.D. The qualification prescribed 

for the job to which she was appointed are the same as in 

the Dtaftsrnan of CpWD.. The qualification prescribed for 

the post of Draftsman in the case of the applicant as well 

as CPqD are given below ; 

"Qualification for the 
p1ic ant 

Matriculation with either 
two years experience in 
the line in Govt .Deptt. 
or a Firm of repute or 
a diploma or Certificate 
in Civil engineering or 
Draftsmans course recog-
nised by the Govt. of 
India 

Qualification for the 
CPWD Draftsman 

In respect of Draftsman 
Grade III (Civil/Mech.) 
recruitment to fill up 
vacancies to the extent 
of 95% Is done through 
the local employment 
exchange or resä adver-
tisement as the case may 
be. The minimum qualifi-
cation for the post are 
Diploma in Draughtsman-
Ship from a recognised 
Institution and experien-
ce of not less than two 
years duration including 
practical training of 
6 months.Age limit in 
this case also Is 18-25 
years * 

c 
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Thus it will be seen that the qualification prescribed for 

the Draftsman of the cwo are higher than the qualification 

required for appointment as Draftsman in the office of the 

Postmaster General. The CPWD required the minimum qualificati-

on of Diploma in Praftsrnanship from a recognised Institute 

and experience of not less than 2 years including practical 

training of 6 months, while for the Draftsman in the P&T 

the qualification was Matriculate with either two years 

experience in Government department or a Diploma or Certi-

ficate in Civil rflgineering. Thus there was no requirement 

of two years experience including six months practical 

training, with diploma, required for appointment in the 

office of the P.M.G. The..claim of parity of the applicant 

with the Draftsman Grade III in CPWD cannot be accepted. The 

applicant also claimed that her case is covered by C.M. 

dated 13.3.1984 (Annexure-.5) by which the President was 

pleased to give a higher Scale to the Draftsman Grade-Ill 

working in other departments of Central Government. The 

pay scale of Draftsman Grade-Ill was revised from i.260-430/-

to Rs.330-560/- which is corresponding to Rs.1200-2040/-. The 

part 2 of the C.M. dated 13 .3 .84 clearly specified that the 

revised scales have been extended to the Draftsman working 

in Central Government departments other than CPWD"provided 

their recruitment qualifications are similar to those 

prescribed in the case of Draftsman in Central public orks 

Department. As seen from the qualifications re-produced 

above, the qualifications for appointment of lower grade 

Draftsman in the office of the P.t4.G, was not the same as 

prescribed for the Draftsman Grade-Ill in CPD. The O.M.  

also mentioned that those who do not fulfil the above 

reruitment qualifications will continue in the pre-revised 

scale. In view of this the applicant was not entitled to 

the revised scale of pay, under this O.M. and she was rightly 

continued in the original pre-revised scale. The 

C 	 contd .6 
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04M. dated 13.3.84 was further revised by 04M. dated 19.10.84. 

This O.M. provides that the CPWD scales of pay alliied to 

the Draftsman may be extended to the Draftsman irrespective 

of their recruitment qualification in all Government of 

India offices, subject to the condition that they had 

performed qualifying period of service in the grade. The 

relevant portion of the G.M. is reproduced below 

'The President is now pleased to decide that 
the Draftsman Grade.I, II and III in of fices/ 
departments of the Government of India other 
than in CPWD may also be placed in the 
scales of pay mentioned above subject to 
the following; 

Minimum period of service for placement 
from t 7 years the post carrying scale of 
.s.975-1540/ to Rs,1200-2040 (pre-revised 
Rs.260-430 to Rs.330-560), 

Thus as per this C.M. the applicant who Was in the scale 

of Rs.260430/-Rs.9751540/-) could be placed in the revised 

scale of Rs.330-560/-(r.evjsed scale of Rs.12002040/-) on 
 

completion of minimum period of 7 years of serIice,\ Thus by 

order dated 17.2.95 the respondents have placed the applicant 

in the higher scale of Rs.1200-2040/_ with effect from 

20.2.1994. 

6. 	AS already discussed the applicant made a represen- 

tation to the respondents and the respondents passed t4ye 

detailorder (Annexure-17). Considering the applicantes 

case in the order dated 15 .3 .2000 it has been informed to 

the applicant that the qualification for the post in which 

the applicant was appointed is lower than that for the 

post of Draftsman Grade-ill in C.P.WD and therefore the 

plea for entitlement to the scale of R.1200-2040/- from 

the date of her appointment is not tenable. The O.M. dated 

13 .3.84 clearly specified that the revised scale was 

applicable to the post where the recruitment qualification 

are similar. AS per G.M. dated 19.10.94 the applicant has 

become entitled to the revised scale of pay of Rs.1200-2040/-

on completition of 7 years of service. It is clearly stated 



- 

that the scale of pay of Rs.260-430/- was in existence in 

February 1997 when the applicant was appointed as a 

Draftsman. £(eliance was placed on behalf of the applicant 

on the judgment of the Supreme Court in the case of Union 

of India and others vs. Debashis Kar and others, reported 

in (1995) 31 ATC 210. This is relating to the pay scale 

of Draughtsmen working in Ordnance Factories. The judgment 

also mentioned that the pay scale of DraughtSmen working 

in CPWD and those Draughtsmen in Army Base Workshop, EME 

the qualifications for appointment were eui$atent and 

they are entitled to parity in pay. As we have noted above 

the qualifications prescribed for the Draughtsmen in 

CPYD were different from those prescribed for the Draftsman 

in PMG of fice,he claim of the applicant that she is 

entitled to the pay scale prescribed for Draftsman in 

CPW.D is not found acceptable br  the reason that 

he did not have the qualification prescribed for Draftsman 
U 

in CPWD, We find no fault in the order dated 15 .3 .2000 

of the respondents. The applicant's case has been properly 

considered by the respondents and they have given reasons 

for not accepting the applicant's claim. 'de find no reason 

to interfere with the impugned order dated 15.3.2000. 

The applicant fails and the application is dismissed. 

There shall, however, be no order as to costs. 

K.K.SHARMA) 
	

R.RK-TRIVEDI 
ADMIM ISTRAT PIE MEMBER 

	
VICE CHAIRMN 
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(An Application under Section 19 of the Administrative 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

BETWEEN 	 O.A. No. 	/2000 

Mrs. Swapna Dey 

Wife of Sri Pranoy Chandra Dey 

Working as Lower Grade Draftsman 

Office of the Circle Office 

under the office of the Chief 

Postmaster General 

(wa1IK Shillong 

0060* Applicant. 

-And- 

Union of India, 

through the Secretary to the 

Government of India, 

Ministry of Communication 

Department of Posts, 

Dak Bhawan, Sainsad Ivlarg, 

New Delhi-110011 

Director General, 

Department of Posts, 

Dak Bhawan, Samsad Narg, 

Chief Postmaster General, 

North Eastern Circle, 

Department of Posts, 

Shillong-793001 

.Respondents 
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1 Particulars of orders against which this 

application is made. 

This application is made praying for a 

direction to the respondents to grant higher revised 

scale of pay of Rs. 330-560 instead of Rs. 260-430 

(Revised Rs. 1200-2040) in terms of Presidential Circular 

issued by the Government of India, Ministry of Finance, 

Department of Expenditure under Office Memorandum No. 

F. 5(59-E-III/82 dated 13.3.1904 as because the scale 

of pay of Rs. 260-430 which was allotted to the applicant 

on the date of appointment was not in existence in 

view of the Ninistry of Finance O.M. dated 13.3.1984 

and also against the Impugned order issued under memo 

No. Staff/35-70/85(L) dated 15.3.2000. 

risdjction of the Tribunal 

That the applicant declares that this appljca 

tion is within the jurisdiction of the Hon'ble Tribunal. 

Limitation 

That the applicant further declares that this  
application IS Within the prescribed period of limita-

tion as per Administrative Tribunals Act, 1965, 

Facts Of the Case 

That the applicant is a citizen of India as 

such she is entitled to all the rights and Privilege
s  as 

guaranteed under the Constitution.  
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- 4.2 	That the applicant was initially appointed 

as lower grade Draftsman in the pay scale of Rs. 975- 

1540 (Pre revised Rs. 260-430) vide Memorandum No. Staf f/ 

35/70/85 dated 20.2.19e7. The applicant has obtained 

2 years diploma in Draftsmanship and she was posted as 

Lower Grade Draftsman (Civil) in the Circle Office of 

the Postmaster General, North Eastern Circle, Shillong. 

A copy of the appointment letter dated 20.2. 

87 is annexed hereto and the same is marked as Annexure-1. 

	

4.3 	That your applicant immediately after her 

appointment came to know that there is no pay scale 

of Rs. 975-1540/- in the cadre of Draftsman in any of 

the Central Government Establishment like CPWD, Telecom 

Civil Wing etc., In all the Organisatjo5 thee are 

3 cadres of Draftsman namely, Draftsman Grade I, Dra-fts-

man Grade ii and Draftsman Grade III and the py scales 

of different grades of Draftsman have been recommended 

by the 3rd and 4th Central Pay Commission and the same 

was accepted by the Government of India for the Draftsman 

working in different organisatj5 of the Central Gövern 

ment in the cadre of Draftsman Grade I, Draftsman Grade 

II and Draftsman Grade III. 

3rd Central Pay Commission 4th Central Pay Comnmj- 
Sslo 

D/mnan Gr.I 	Rs.550_900 	Rs, 1640-2900 
D/rnrj Gr.II Rs.425700 	Rs.1400....2300 
D/man Gr.flI Rs.330_560 

It is pertinent to mention here that even in the 
departent of Postal as well as 

Te lecommunication of the 
Government of Endja the Grade Ill Draftsman has been 
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placed in the scale of Rs.330_560 on the recommendation 

of the 3rd Pay Commission and Rs.1200-.2040 on the 

recommendation of the 4th Central Pay Commission with 

the qualification of 2 years diploma Course for 

Draftsmanship, this is the minimum educational qualifj 

cation for Grade iii Draftsman in almost all the 

establishments of Central Government. Be it stated 

that the applicant also equally qualified having two 

years diploma in the Draftsmanship even then the 

applicant was placed in the pay scale of Rs. 975-1540 

with the designation of Lower Grade Draftsman under 

the Circle office of the Postmaster General, North 

Eastern Circle, Shillong. It is ought to be mentioned 

here that the 4th Pay Commission of the Central Govern-

ment never recommended the pay scale of Rs. 975-1540/-. 

for any cadre of draftsman having educational qualifica- 

tion for two years diploma in draftsmanship in any of 

the Central Govcrnrnent establishment Therefore the 

respondents arbitrarily have placed the applicant in 

the scale of pay of Rs, 975-1540/-. as a Lower Grade 

Draftsman which is violative of Article 14 and 16 of 

the 

6.4 That your applicant being highly aggrieved with 

the payscaje of Rs. 975-1540/. in which the applicant 

was placed preferred a representation addressed to the 

Postmaster General, North Eastern Circle, 5hillong 

vide her representation dated 16.12.198t Praying for 

grant of the pay scale of Rs.1200_2040/_ 
Which is 

applicable to Grade ii Draftsman 

A copy of the representation dated 16.12,1986 is 

annexed hereto and marked as Anflexure...2 
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6.5 That the applicant begs to state that on 

number of occasions the applicant approached the 

authorities ,  for grant of appropriate pay scale of 

RS.1200_2040 
treating the applicant at par with Grade 

III Draftsman 
(Minimum grade in all other Central 

Government offices) working in the other Central Govt. 

Departments including Postal, Telecom and C.P.W.D of 

the Government of India. But unfortunately the 

respondents did not take any action for grant of 

appropriate pay scale to the applicant under the total 

misconception that the applicant is initially appointed 

in the scale of Rs 975-1540/.- (Prerevised Rs, 260-430) 

although the impugned scale isbot in &xistence in aiy 

Central Government Establishment for Draftsman having 

recruitment qualification of 2 years diploma for 

draftsmanship. However, being aggrieved with the existing 

pay scale the applicant again represented on 3.6.1994 

addressed to the Director General, Department of 

Samsad Marg, New Delhi wherein the applicant stated 

that the scale in which the applicant was placed, the 

corEesponding scale of Rs. 260.-430 and the said scale 

was not in existence for Draftsman in any of the Central 

Government Department which ought to have been pre revised 
scale of Rs. 33

0_560/... Which was subsequent'y revised by 

the Central Pay Commission to Rs. 
1200-2040 and also 

Pointed out regadjng flOflConsjderatio of her represen-
tation On 

the ground that she was appointed as a Lower 

Grade Draftsman. However the said representation was 

forwarded by the Assistant Postmaster General, N.E. Circles 
S
hillong to the Office of the Director General Department 

of Posts, New Delhi vjde letter No. Staff/35/70/5 dated 
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dated 29.11.94 whereby the clarification was sought 

from the Directorate as to whether the applicant should 

be placed in the scale of .330-60 with effect from 

her initial appoinment whose corresponding revised 

scale is at present is Rs. 1200-2040/-. 

Copy of the representation dated 3.6.1994 and 

forwarding letter dated 29.11.1994 is annexed hereto 

and the same is marked as Annexures 3 and 4 respectively. 

4.6 That your applicant begs to state that the 

Government of India agreed to revise the scale of 

pay of the Draftsman Gr.I, II and III of the Central 

Public Works Department following an award of Board of 

/ 	 as follows : 

Original Scale 	Revised Scale 

Draftsman 	Rs. 425-700 	 Rs.550-750 
Grade I 

Draftsman 	Rs.330-560 	 Rs.425-700 
Grade II 

Draftsman 	Rs.260-430 	 Rs.330-560 
Grade III 

This benefit of revision of pay scale was given notion-

ally with effect from 13.5.1982 and actual benefit being 

allowed with effect from 1.11. 1983. The Staff side in 

the National Council of Joint Consultative Machinery 

requested for pay parity and similar benefit which was 

granted to the CPWD Draftsman fOr extension of the same 

to the Draftsman of other Central Offices, and on the 

basis of that request Govt. set up a committee of National 

Council (Joint Consultative Machinery) to consider the 

request of the staff side and finally agreed and 
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recommended to extend the similar benefit of revised 

pay scale to the Draftsman Gr. I, II and III under 

Government of India Offices vide Office Memorandum 

No. F. 5(59)-E,III/82 dated 13.3.1984 issued by the 

Ministry of Finance, Govt. of India, Department of 

Expenditure and granted the benefit notionally with 

effect from 1.11,1983, 

however, this benefit is extended only to the 

Draftsman in other Central Govt, offices provided their 

recruitment qualification are similar to those prescribe 

xqmxtxqu in the case of Draftsman in C.P.W.D. 

Therefore the benefit of Office Memorandum dated 13,3.84 

was not extended to the present applicant. 

It is also stated that the President of India 

through Office Memorandum dated 13.3.1984 was pleased 

to decide that the scale of pay of Draftsman of Grade 

I, II and III in the offices of the Govt. of India, 

other than the Central Public Works Department may be 

revised as above provided their recruitment qualification 

are similar to those prescribed in the case of Drafts.man 
L - 

of the Central Public Works Department, those who 1 fu1fi11 

the above recruitment qualification would continue in 

the pre-revjsed scale, the benefit of the revision of 

scale of pay would be given notionally with effect from 

13.5.1982. It is relevant to mention here that this 

decision of the President was communicated by the Govt. 

of India, Mln±sty of Finance, Department of Expenditure 

in their Memorandum dated 13.3.1984. The relevant portion 

of Memorandum dated 13.3.1984 is quoted below : 

" 2. 	The President Is now pleased .tô decide 

that the scale of pay of Droughtsman Grade i,ii 
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III in the offices/public Works Deptt. may 

be revised as above provided their recruitment 

qualificatjo5 are similar to those prescribed 

in the case of Draughtsman in Central Public 

Works Department. Those who do not fulfil the 

above recruitment qualification will continue 

in the pre-revjsed scales. The benefit of this 

revision of scales of pay would be given 

Notionally with effect from 13.5.1982." 

In view of the above Government of India's 

decision which is communicated after sanction of the 

President of India by the Ministry of Finance, Department 

of Expenditure there is no scale in existence for the 

Draftsman serving in other Central Government Offices 

having similar recruitment qualification like the 

Draftsman of C.P.W.D. and it is now abundantly clear 

that the applicant who is having similar recruitment 

qualification and appointed in the cadre of lower Grade 

Draftsman on 20.2.1987. Therefore there is no pay scale 

of Rs. 975-1540/- which is corresponding to Rs. 260-430 

(Pre-revised). As such the allotment of pay scale of 

Rs. 75-1540, placing the applicant is highly arbitrary 

unfair and illegal and especially when there 
is no 

sanctioned scale of Ministry of Finance for lower grade 

Draftsman of Rs. 75-1540. The respondents cannot place 

the applicant in a non-existent scale ignoring the 

Presidential sanction communicated through Office Memoran. 

dum dated 13.3,1984 issued by the Ministry of 1nance 

Department of Expendituree Government of India. It is  a 
fit case for this Ofi'b1e Tribunal to direct therespofldeflts 

Contd. 
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to place the applicant in the revised cale of pay 

sanctioned through office Memorandum dated 13.3.84 by 

the Government ofIndia as the applicant fulfills the 

conditions laid down in the said Office Memorandum dated 

13.3.84 and also be pleased to direct the respondents to 

revise the pay of the applicant after allotting the same 

from the initial date of recruitment. 

Copy of the Office Memoranduii dated 13.3.84 is 

annexed hereto and marked as Annexure-5. 

4.7 That your applicant further begs to state that 

in terms of the O.M. dated 13.3.84 the Draftsman of 

different grades working in the different Central Govern-

ment Establishments demanded the pay parity with corres-

ponding grades of Draftsman of the C.P.W.D. and the some 

of the employees including Postal and Telecom approached 

the Principal Bench of the Hon tble Central Administrative 

Tribunal, New Delhi demanding parity of the pay scale 

of Draftsman with CPWD Draftsman, 

4.8 That your applicant begs to state that some of 

the Draftsman of the P & T Civil Wing having similar 

recruitment qualification like that of applicant approached 

the Hon'ble.entral Administrative Tribunal, Principal 

Bench, New Delhi for pay parity with draftsthan of CPWD 

after grant of higher pay scale to the draftsman of -. 

CPWD following the Arbitration Award in the year 1984. 

The Hon'ble Central Administrative Tribunal, Principal 

Bench in Original Application No. 1978/88 decided the 

case in favour of the draftsman serving in the P & T 

Civil Wing for grant of pay parity at par with the drafts-

man of CPWD vide its Judgemerit and order dated 31.7.1992 

S 
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which was finally extended by the Telecom Department, 

office of the Chief General Manager, North Eastern Circle, 

Shillong vide its letter dated 16.8.93 wherein it is 

stated that in pursuant to the Judgement and Order of the 

Central Administrative Tribunal. Principal Bench, New 

Delhi in O.A. No. 1978/88 filed by the All India P & T 

Civil Union(Non-gazettea) employees Union Vs. Union of 

India. Sanction of the Telecom Commission is accorded for 

revision of pay of Draftsman of P & T Civil Wing as 

follows  

"Draughtsmen appointed/promoted prior to 1978 

The scale of pay of Draughtsmen appointed/promoted 

the following grades prior to 1978 are revised as 

follows : 

Grade Revised scale of pay 	Pay scale w.e.f.1.1.86 

Draftsman Gr.III Rs.330-560 	Rs.1200-2040 

Draftsman Gr.II 	Rs.425-700 	Rs.1400-2300 

Draftsman Gr.I 	Rs.550-700 	Rs.1600-2660 

The revised pay scales are admissible to the offi-

cials in the three grades notionally w.e.f.22.8.1973 

or the dates they were appointed/promoted to the 

grades, whichever is later. The actual monetary 

benefit accrues to from 16.11.1978 only". 

It is pertinent to mention here that Grade III 

Draftsman of P & T Civil Wing and the CPWD having similar 

recruitment qualification like that of the present applicant 

and the Hon'ble Principal Bench of the Central Administra 

five Tribunal considering the nature of work and similar 

recruitment qualification was pleased to order for grant 
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of parity to the Draftsman serving in P & T Civil Wing 

at par with Draftsman serving in C.P.W,D. Draftsman. 

Therefore denial of this benefit to the present 

applicant of revised higher pay scale is highly arbitra- 

ry and illegal and unfair as the recruitment qualificatjo 

nature of work of the present applicant who is serving 

the circle office under the Postmaster General, North 

Eastern Circle, iShillong and having similar nature of 

work like those of grade II draftsman working in the 

P & T Civil Wing of the Telecommunication department. 

A copy of the 0rder dated 16.8.93 is annexed 

hereto and the same is marked as Annexure-6. -------- 

4.9 That the Department of Telecommunication, Govt. 

of India have introduced three grades of draftsman in 

the pre-vised pay scale of Rs. 330-560, Rs.425-700, and 

Rs.550-750 and designated as Draftsman Grades i,ii and III 

respectively. In pursuance of the Courts/CAT Judgement 

and in view of the representation received from the 

Draftsman of the Telecom Ci Wing of the department of 

and after the case has been 

examined in consultation with the Ministry of Finance 

and it is stated in paragraph 2 that the existing drafts-

man would be placed in the new grades that the draftsmen 

in the pay scale i.e. Rs.260-430 into draftsman Grade III 

in the pay scale of Rs.330-560 and higher grade draftsman 

in the pay scale of Rs. 330-560 into draftsmen Grade II 

in the pay sale of Rs.425-700 and in case there are more 

officials in Rs.425-700 grade over and above the ratio 

indicated above due to implementation of CAT judgements 

etc. such higher posts will be treated as personal to the 
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incumbents and these posts will be downgraded on 

vacating the same. The relevant portion of the letter 

bearing No.22-5/92-TE-Il dated 23.8.93 is quoted below: 

"2. The existing Draftsmen will be placed in the 

new grades i.e. Draughtsrnen in the pay scale of 

Rs.260-430 into Draughtsmen Grade III in the pay 

scale of Rs. 330-560 and Higher Grade Draughtsmen 

in the pay scale of Rs. 330-560 into Draughtsmen 

in the pay scale of Rs. 425-700. In case there are 

more officials in Rs.425-700 grade over and above 

the ratio indicated above due to implementation 

of CAT judgements, etc. such higher posts will be 

treated as personal to the incumbents and these 

posts will be downgraded on his vacating the same.)' 

In case of Draughtsmen whose pay scales had 

already been revised earlier in pursuance of CAT 

judgements but have not derived the same benefit 

as indicated in this order, they may also be 

extended the benefit of revision of scales as 

ordered now. 

The revised pay scales will be admissible 

to these officials nationally from 22.8.1973 and 

actual financial benefit from 16.11.1978 or from 

the date of their appointment/promotion in each 

grade whichever is later." 

From above, it is crystal clear the Draughtsmen 

having similar recruitment qualification of 2 years 

diploma who were serving in the pay scale of Rs.260-430 

have been placed in the scale of Rs.330-560 and thereby 

parity is brought with that of CPWD Draftsmen and 
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particularly in view of the office memorandum issued 

by the Government of India dated 13.3.1984. Therefore 

the applicant who is also similarly situated and having 

similar recruitment qualification is also legally 

entitled to be placed in the pay scale of Rs.330-560 

(Revised Rs.1200-2040) from the date of her inItial 

appointment i.e. 20.2.1987. 

A copy of the letter dated 23.8.93 is annexed 

hereto and the same is marked as Annexure-7. 

4.10 That the applicant begs to state that the office 

of the Chief Postmaster General, North Eastern Circle 

vide his letter No. Staff/35/70/85 dated 3.2.1995 

had placed the applicant in the higher pay scale of 

Rs.1200-2040 with effect from 20.2.94 in pursuance 

of the Directorate °rder issued under letter No.23-24/ 

94-P.ii dated 28.11.94. In this connection it may be 

stated that office of the Chief Postmaster General vide 

their letter No. Est/34-36/84 dated 19.12.94 circulated 

the copy of the Ministry of Finance, Department of 

Expenditure New Delhi Office Memorandum issued under 

letter No. 13(1)-Ic/91 dated 19.10.94 which was again 

circulated under Directorate's letter No. 23-24/94-pE.II 

dt. 28.11.94 for favour of information and guidancean 

necessary action whereby the pay scale of draftsman 

Grade I, II, and III have been revised in all Government 

India offices on the basis of the award of the Board 

of Arbitration in the case of Central Public Works 

Department. The relevant part of the °ffice Memorandum 
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dated 13.3.84 circulated under Ministry of Finance 

O.M. dated 28.11.94 is quoted below :. 

"A copy of the Ministry of Finance(Deptt. of 

Expenditure) New Delhi letter O.M.No. 13(1)-Ic! 

91 dated 19.10.94 circulated under Dte's No.23-24/ 

94-PE.II dated 28.11.94 is sent herewith f or 

favour of information, guidance and necessary 

action. 

Sd/- Illegible 

(S. Shyam) 
A.D. (E stt.) 

for Chief Postmaster General, 
N.E.Circ1e, Shiilong 

Copy of Ministry of Finance(Deptt.  of Expenditure) 

New Delhi's letter Number and 5ubject referred 

to above. 

OFFICE MEMORANDUM 

The undersigned is directed to refer to this 

Departments O.M. No. F.5(59)-E-III/82 dated 

13.3.84 on the subject mentioned above and to say 

that a Committee of the National Council (JCM) 

was set up to consider the request of the Staff 

side that the following scales of pay, allowed to 

the Draughtsmen Grade-I, II and III working in 

CPWD0n the basis of Award of Board of Arbitration, 

may be extended to Drañghtsman Grade I, II & III, 

irrespective of their recruitment qualification ;  

in all Govt. of India offices. 

Original Scale Revised scale on 
the bais of the 
award. 

D raughtsrnen 	Rs. 425-700 
	

Rs. 550-750 
Grade-I 

Draughtsmen 	Rs.330-560 	Rs.425-700 
Grade 11 
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Draught smen 
	Rs.260-430 	 Rs.330-560 

Grade III 

2. 	The President is now pleased to decide that the 

Draughtsrnen Grade I, II and III in off ices! 

departments of the Govt. of India other than in 

C.P.W.D. may also be placed in the scale of pay 

mentioned above subject to the following : 

Minimum period of service for place- - 7 yrs. 

ment from the post carrying scale 

of Rs.975-1540 to Rs.1200-2040(Pre-

revised to Rs. 260-430 to 330-560) 

Minimum period of service for 	 - 5 yrs, 

placement from the post carrying 

scale of Rs.1200-2040 to Rs.1400-2300 

(pre-revised Rs,330-560 to Rs.425-700). 

MinImum period of service for 	 - 4 yrs. 

- placement from the post carrying 

scale of Rs.1400-2300 to Rs.1600- 

2660 (pre-revised Rs.425-700 to 

550-750). 

Once the Draughtsmen are placed in the regular 

scales further promotions would be made against 

available vacancies in higher grade and in 

accordance with the normal eligibility criteria-

laid down in the recruitment rules. 

The benefit of this revision of scales of pay 

would be given with effect from 13.5.82 

notionally and actually from 1.11.19e3. 

Sd/- Shyam 5under 

Under Secretary to the Govt. of India 

In terms of the above office memorandum dated 

13.3.1984 which was extended to the Draftsman Grade-I. 
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II, and III in different off ice of the Government of 

India other than in CPWD vide office memorandum dated 

28.11.94 is also extended to the present applicant only 

with effect from 20.2. 1994 taking into consideration 

that the applicant have completed 7 years of service 

as Draftsman, in the scale of Rs. 975-1540 on 20.2.1994 and 

therefore her pay scale has been upgraded to Rs.1200-

2040. It is important to note that vide OM dated 28.11.94 

the Ministry of Finance have extended the benefit of 

Office Memorandum.dated 13.3.1984 to the let out drafts-

man of the cadre of Grade I, II and III in different 

organisations of the Central Government whereas the case 

of the present, applicant was already been covered for 

placement in the higher revised pay scale of Rs41200-2040 

following the letter dated 16.8.93 issued by the depart-

ment of Telecommunication whereby the pay scale of the 

Draftsman serving in the P & T Civil Wing have been 

upgraded following the Judgement of the Principal Bench 

of the Hon'ble Central Administrative TrIbunal, NEW DELHI 

in O.A. No: 1978/88 and also vide Govt. of India, InItry 

of Communication, Department of Telecommunication circular 

issued under letter No.22-5/92-TE-Il dated 23.8.93 whereby 

scale of draftsman in the scale of pay of Rs.260-430 have 

been upgraded to the pay scale of pay of Rs. 330-560 in 

terms of para 2 of the letter dated 23.8.93. The present 

applicant havin similar recruitment qualification and 

similarly situated like the Draftsman working in the P & T 

Cjrjl Wing also, covered by the order dated 23.8.93 and 

also the decision of the Principal Bench of the Central 

Administrative Pribunal passed in O.A. No. 1978/88 is 
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squarely covered the case of the present applicant for 

extension of the benefit of the scale of pay of Rs.330-560 

The benefit of the revised upgraded scale of pay which 

was extended vide order dated 23.8.93 in fact given 

effect notionally from 22.8.93 and actually financial 

benefit was given from 16.11.78 or from the date of 

appointment/promotion in each grade whichever is later. 

Therefore since the applicant has joined to the post of 

Lower Grade Draftsman on 20.2.1987 therefore the applicant 

ought to have been placed in the scale of Rs.330-560 with 

• 	 effect from 20.2.87, in this connection further Inference 

may be drawn that vide order dated 3.2.95 pay scale of 

the applicant ws brought at par with Grade III Draftsman 

therefore the said benefit ought to have granted to the 

applicant followingthe O.M. dated 13.3.84 issued by the 

Government of India, Ministry of Finance as well as by 

the order dated 23.8.93 issued by the Department of 

Telecommunication and the applicant ought to have been 

granted the upgraded scale of pay of Rs.330-560 revised 

1200-2040 treating her at par with grade III draftsman of 

CPWD and P & T Civil Wing as the recruitment qualification 

is similar to that of Grade III Draftsman working in the 

P & T Civil Wing. 

Copy of the letter dated 19.12.94, 3.2.95 are 

annexed hereto and the same are marked as Annexures-8 & 9 
------------------- 

respectively. 

4.11 That your applicant being aggrieved for extension 

of benefit of higher pay scale of Rs.1200-2040 only with 

effect from 20.2.94 she has further submitted represen-

tation dated 6.2.95 addressed to the Postmaster Generaj 
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North Eastern Circle, Shillong whereby the applicant 

claimed for grant of revised higher pay scale with 

effect from 20.2.87. However said representation dated 

6.2.95 have been forwarded to the Director General, 

Department of Posts, New Delhi under letter No. Staff! 

35/70/85 dated 17.2.1995 by the Chief Postmaster General, 

N.E.circle, Shillong but most surprisingly the Postmaster 

General under his letter No. Staff/35/70/85 dated 16/22. 

4.96 informed the applicant in pursuance of Directorate 

letter No. 37-1/87-SPB-I (Pt.x) dated 4.4.96 that her 

representation has been carefully considered by the 

competent authority who did not find any reason to 

interfere and it is stated that the representation has 

been rejected. 

A copy of the representation dated 6.2.95 and 

forwarding letter dated 17.2.95 and rejection order dated 

16.4.96 are annexed hereto and the same are marked as 

Annexures-10,11 and 12 respectively. 

4.12 That your applicant begs to state that after 

rejection of her representation dated 6.2.95 vide 

rejection letter dated 16.4. 96 the applicant submitted 

an appeal dated 22.7.96 before the Director, Directorate 

of Public Grievances, Cabinet Secretariat, Sardar Patel 

Bhawan with copy to Secretary, Department of Posts, New 

Delhi, Deputy Director General, Department of Posts, 

New Delhi and Chief Postmaster General, North Eastern 

Regim Circle, Shillong. In the said appeal the applicant 

inter alia stated that the higher revised scale of 

Rs.1200-2040 should have been given to the applicant with 

effect from 20.2.87 and the criteria of 7 years does not 
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applicable to the case of the present applicant and 

prayed for examination of the case of the applicant. 

finding no response from the Directorate of Public 

GiEievance the applicant preferred another appeal 

addressed to the Secretary, Department of Posts, New 

Delhi dated 3.9.96. In the said representation the 

applicant again brought it to the notice of the 

Secretary that the case of the applicant is covered 

in terms of the Judgement and Order passed by the 

Hon'ble Central Administrative Tribunal, Principal 

Bench in O.A. No. 1978/88 dated 31.7.1992 and prayed for 

reconsideration of her case for grant of revised scale 

of pay of Rs.1200-2040 with effect from 20.2.1987.Findjng 

no response toher appeal dated 3.9.96 the applicant 

preferred another appeal dated 23,5.97 addressed to the 

Director General, Department of Posts, New Delhi and 

irmTiediately thereafter she preferred another appeal 

dated 12.8.97 addressed to the Chief Postmaster General, 

N.E.Circle, Shillong but unfortunately the appeal of the 

applicant has not been considered by the higher authori-

ties and the applicant reliably came to learn that appeal 

has not been placed before the authorities for reconsi-

deration. Unfortunately the Postmaster General, N.E. 

Circle 5hillong vide his letter dated 1$.9.97 qnder 

letter No. Staff/35/70/85 informed the applicant that 

her case cannot be considered at this stage since 

Directorate has already examined and decided the case 

earlier and thereby in fact the appeal of the applicant 

has been rejected vide letter dated 15.9.97. In this 

compelling circumstances finding no other alte-rnative the 

applicant approached the Tribunal for he protection and 

legal right and interest for grant of appropriate revised 

pay scale of.Rs.1200-2040 at per with the other Grade 11.1 
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draftsman working in the CPWD, Telecommunication and 

other Central Government departments and also in the 

light of the Judgement and Order passed by the FIonble 

Central Administrative Tribunal, Pt'incipal Bench, New 

Delhi in O.A. N0.178/88 as the applicant having similar 

regruitment qualification li]çe other draftsman of CPWD 

P & T etc. therefore the Hon'ble Tribunal would be 

pleased to direct the respondents to pay the upgraded 

scale of Rs.330-560 to the applicant with effect from 

20.2.87 to 19.2.94. 

Copy of the reppesentations dated 22.7.96, 3.9.96, 

12.8. 97 and rejection letter dated 15.9.97 are annexed 

hereto and the same are marked as Annexures4914,15 

and 16 respectively. 

4.13 That your applicant finding no favourable response 

approached the Hon'ble Tribunal through O.A. No. 260/97 

praying interalia for grant of revised appropriate pay 

scale of Rs. 1200-2040 to the applicant with effect from 

20.2.1987 to 19.2.1994 including all service benefits 

in terms of Office Memorandum dated 13.3.1994 and Circülar 

dated 23.8.93 treating the applicant at par with Grade 

III draftsman with all consequentail service benefit 

and monetary benefit including increment. The Hon'ble 

Tribunal was pleased to admit the said O.A. and the 

respondents after receipt of notice contested the said 

O.A. The matter was finally decided on 31.8.99 by the 

Honble Tribunal with the following observations: 

'We find it very difficult to give our findings in 

view of the cryptic order issued by the respondents 

rejecting the contention of the applicant. We notice 

that the post was advertised before 1.1.1986 in the 
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scale of pay of Rs.260-430/- and the DPC for 

recruitment to the post was held on 27.10.1984. 

The appointment was offered on 10.2.1987 and the 

appointment order was issued on 20.2.1987. This 

was after 1.1.1986 on which date the report of 

the Fourth Central Pay Conu'nission came into effect. 

No light has been thrown whether the post of Lower 

Grade Draftsman was in existence after 1.1.1986 

and if so, what was the scale of pay relevant to 

the post. According to the applicant the scale of 

pay of Rs.260-430/- became equivalent to Rs.975-1540/_ 

after 1.1.1986. However, according to her the 

scale of pay of Rs. 260-430/- for Draftsman was 

already no longer in existence as it was revised 

by the Third Central Pay Commission to Rs.330-560/-

which has a corresponding scale of Rs. 1200-2040/-

with effect from 1.1.1986. In these circumstances 

there could be a possibility that she was appointed 

in a non existing post with a non existing pay 

scale. It is the duty of the respondents to give 

reasons meeting the contention of the applicant 

while disposing of her representation. Since that 

was not done we direct the respondents to consider 

the representations of the applicant afresh and 

issue a apeaking order supported by facts and 

reasons. The order shall be communicated to the 

applicant Within 60(sixty) days from the date of 

receipt of this order. 

With the above directions the application is 

disposed ofr No order as to costs." 
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In view of the order passed by the Hon'ble Tribunal 

in O.A. No. 260/97, the CPMG, N.E. Circle, Shillong 

vide his order issued under Memo No, Staff/35/70/85 (L) 

dated 18.3.2000 rejected the prayer of the applicant 

placing her in the scale of Rs, 1200-2040 with effect 

from February 1987 and the alleged ground that the 

qualification for the post of Lower Grade Draftsman 

in circule office is lower than that with the post of 

draftsman Grade iii in CPWD. It is stated that the very 

ground of rejection of the prayer of the applicant for 

grant of pay scale with effect from 20.2.87. However this 

ground is not tenable in the eye of law as because that 

the very scale is not in existence in the establishment 

of the responddntig department, therefore question of 

similar recruitment qualificaj also does not arise in 

the instant case of the applicant. However recruItment 

qualification of the draftsman of CPWD as well as draftsman 

serving in the department of post are equiva1en, even a 

mere reading of the recruitment qualifjcatj shown in the 

impugned order dated 15.3.00 also establishes beyond all 

doubts that recruitment qualification for draftsman is 

more or less similar. In the case of the department of post 

it is stated that the qualification should be matriculation 

either two yers working experience in the line in Government 

department or a firm ans or diploma or dertificate in Civil 

Engineering or draftsman course recognised by the Govt. of 

India whereas in the Central Public Works Department, 

recruitment qualification for dra±tsman Grade iii, the 

minimum qualification has been Prescribed, diploma in 

draftsmanship from a recognised Institution and experience 

dv-C-6~ zV 
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of not less than two years duration including practical 

training of six months. Therefore it can rightly be 

said that the recruitment qualification of draftsman 

for both the departments are more or less similar but 

the respondents making an attempt to make a distinction 

as regards recruitment qualification stating that the 

recruitment qualification of CPWD draftsman are higher 

than the recruitment qualification of the respondent 

establishment. The short fall of two years experience 

cannot make a distinction regarding recruitment qualifi-

catcbon of the Draftsman of two establishments and the 

mere look in the recruitment qualification as shown in 

the impugned order dated 15.3.2000 it establishes 

beyond all doubts that two years experience is also 

prescribed for the draftsman of respondent establishment 

and thereafter it is stated alternatively a diploma or 

certificate in Civil Engineering in draftsman Course 

recognised by the Govt. of India is required. Therefore 

no distinction can be made regarding recruitment of the 

draftsman of these two establishments. In this connection 

it is relevant to mention here that the draftsman who 

are serving in the Telecommunication Wing of the erstwhile 

P & T Department also possesses the recruitment qualifi- 

Cation like that of the present applicant.Etha then 

following the Presidential Memorandum dated 13.3.1984 

Telecommunication Directorate granted the higher revised 

scale of apy of Rs. 1200-2040 to the draftsman serving 

in the Telecommunication Wing of the erstwhile P & T 

department. As such the impugned order dated 15.3.2000 is 

liable to be set aside and quashed. 

Copy of the impugned order dated 15:.3.2000 is annexed 
and marked as Annexure:17 

SO -6~~ -6~e 
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4.14 That it is stated that the present applicant 

also initially appointed on casual basis as Lower 

Grade Draftsman vide Memo dated 16.10.85 and thereafter 

she was discharging her duties as casual lower grade 

draftsman in the same establishment of the respondents 

which would be evident from the memo dated 16.10.85 

issued by the Assistant Director for Postmaster General 

N.E. Circle, Shillong. It is further evident from the 

letter dated 15.10.84 that the applicant was interviewed 

for the post of Lower Grade Draftsman in the scale of 

pay of Rs. 260-430 during the year 1984. As such the 

scale of pay of the applicant is required to be deter -

mined prior to submission of report of Fourth Central 

Pay Commission. 

Copy of the Memo dated 16.10.85 and letter dat. 

15.10.84 are annexed as Annexures:18 and 19 respectively. 

4.15 That your applicant further begs to state that 

apart from the recruitment qualification the other ground 

of the applicant is that the said pay scale of Rs.260-430 

was not in existence at the time when the applicant 

was recruited to the post of Lower Grade Draftsman unddr 

the respondents, In this connection it is s ated that 

some of the employees of the erstwhile P & T department 

approached the Hon 'ble Central Administrative Tribunal, 

P-r4ne4p.1 Bench through C.G. No. 161/87. 1S7/P7 

18687 praying inter alia for grant of reviseda1e of 

pay as per recommendation of the 3rd Pay Commission. The 

aforesaid :0.A.s were decided by the Hon'ble Tribunal on 
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3.8.1988. In the said judgement also this Tribunal 

dealt with the question where the applicants of those 

cases prayed for an order holding identitjcal post 

has been treated Oifferently in the matter of fixation 

of pay merely because those applicants belong to differ-

ent department. Those applicants in the above mentioned 

cases inter alia prayed for the following reliefs : 

" 6. 	The applicants pray the following relief : 

1. The applicants be given the pay scale in terms 

of the Third Pay Commission notionally with 

effect from 22.8.1973. 

jj The applicants be given actual benefit with 

effect from 16.11.1978. 

In the prayer portion, the applicants have 

mentioned that they have been given the scale 

with effect from 1 3 .5.1982(floti.onally) and 

actually be benefit being given with effect 

from 1.11.1983" 

From above it appears that the main grievance of 

those applicants to extend the benefit of scale of pay 

in terms of the recommendation of the Third Central Pay 

Commjsj with effect from 16. ii. 1978 to 31.10. 1983. 

InS paragraph 8 of the said judgement and order 

there was a mention that some of the P & T employees 

working in New Delhi at the relevant time approached 

the High Court of Delhi in Shri Dharam Vir Sahdev and 

Others versus Union of India and Another wh[ch was regis-

tered as Civil Writ Petition No. 911/81. In the said case, 

the Hon'ble Delhi High Court by order dated 22.2.84 
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a declaration was made that the employees (Petitioners) 

are entitled to the scale of pay as per recommendation 

of the Third Central Pay Commission and directed that 

their pay be fixed notionally with effect from 22.8.1973 

and arrears be paid with effect from 16.11.1978 and the 

pay of the petitioners were revised accordingly. With the 

above directions the said Writ Petition was allowed. The 

relevant portion of the order passed in Civil Writ 

Petition No. 911/81 is quoted below : 

" 8.Mr. B. Malakar, the learned counsel for 

the applicants, submits that as the Award of the 

Board of Arbitrators was not implemented by the 

P & T Department, certain employees of the Depart-

ment working in New Delhi approached the High Court 

of Delhi in 5hri Dhararn Vjr Sahdev and Others verus 

- 	 Union of India. and Another, registered Civil  Writ Petition 

No. 911/81, and on hearing the parties, the High 

Court was pleased to grant by an order dated 22.2. 

1984 a declaration that that the employees (etit1on-

ers) were entitled to the scale of pay as per 

recommendations of the Third Pay Commission and 

directed that their pay be fixed notionally with 

effect from 22.8.1973 and arrears be paid with 

effect from 16.11.1978 and the pay of the petition- 

ers were revised accordingly. 

With the above direction, the application was 

allowed." 

From above it is quite clear that the erstwhile 

employees of the P,& T Department were entitled to revised 

scale of pay on the basis of the recommendation of the 
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Third Central Pay Commission who were working as 

draftsman and similarly situated like the present 

applicant. In paragraph 10 of the said judgement the 

Learned Tribunal observed that after perusal of the 

judgement there is no hesitation to accept the views 

expressed by the learned Single Judge of the Delhi 

High Court in Dharam Vir Sahdev vs. Union of India & 

Another. It is also observed by the Learned Tribunal 

in paragraph that the matter was carried on appeal 

before the Hon'ble Supreme Court where the Hon'bie 

- 	 5upreme Court upheld the order of the learned Single 

judge of Delhi High Court. It was observed by the 

Hon'ble Supreme Court that the benefit of revised pay 

scale is subject to their revision in the light of the 

judgement of the Divisional Bench of Delhi High Court. 

The relevant portion of paragraph 10 of the said judgement 

is quoted below : 

plO. 	
I have myself gone through the judgement 

passed by the Delhi High Court in the aforesaId 

case. After perusal of the judgement,I do not have 

any hesitation to accept the views expressed by the 

learned Single Judge of the Delhi High Court in 

Dharam Vir Sahdev (Supra). The learned counsel for 

the applicants has also brought to my notice a 

copy of an order dated 17.6.1986 of the authority, 

which has been enclosed alongwith the application 

giving effect to the justement of the learned 

Single Judge of the Delhi High Court. This order 

reads as under : 

" In the liht of the decision of single Judge 

of Delhi High Court in W.P. No. 911 of 1981 
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declaring that the petitioners are entitled to 

the scale of pay of Rs.330-560, Rs.425-700, 

Rs.550-750 with effect from 22nd August,1973. It 

has been decided to grant revision of pay scales 

to officials as the petitioners Shri D.V.Sahadev, 

Shri R.N. Madan and Shri D.N.Verma were drawing 

in the scale of pay Rs.260-430 on 22.8.1973.They 

may be placed in the corresponding revised scale 

of pay Rs.330-560 notionally with effect from 

16.11.1978. 

This benefit of revised pay scale is subject 

to their revision in the light of judgement of 

divisional bench of Delhi High Court in IPA No. 

109 of 1983. 

While this issues with a concurrence of 

Internal Finance vide their diary No. 2392 of 

16.6.1986." 

The petitioners have also enclosed a copy of the 

order of the Hon'ble Supreme Court arising out of the 

judgement of the learned Single Judge of the Delhi 

High Court in the above cases. The order of the 

Hon'ble Supreme Court reads as under : 

"SUPREME COURT OF INDIA 

RECORD OF PROCEEDINGS 

Petition for special leave to appeal (Civil) No. 

16728 of 1985(from the judgement and order dated 

12.8.85 of High Court of Delhi in dismissing 

CMP No.1618/85 ( 	Petition) in Patent appeal 

NOe 
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The Union of India and ANR - Petitioners 
Dharamavir Sahadev & 
others. 

Respondents 

(With application for exemption) 

Date : 31.3.86 : This petition was called on hearing 
today. 

Coram : Hon. 

Hon. Mr. Justice A.P.Sen 

Hon Mr. Justice N.Khalid 

For the petitioners : Mr. Batta, A.S.G. 

Mr. S.K. Gambhir 

Mr. C.C.Subba Rao 

Mr. R.D. Agarwal (Advocates) 

For the Respondents : Mr. G.D.Gupta, Advocate 

Upon hearing counsel, the Government made the 

following order. 

Special leave petition is dismissed as 

withdrawn." 

From above it appears that the appeal preferred by 

the Union of India in the case of Dharam Vjr Vs.Union of 

India & Another was subsequently dismissed by the Hon'ble 

Supreme Court  on withdrawal by the Government of India. 

It appears that the scale of pay of Rs. 260-430 had been 

revised to Rs.330-560 following the reconunendation of the 

3rd pay commission with effect from 16.11.1978 in the same 

establishment of the erstwhile P & T department which was 

bifurcated into two departments in the year 1988 namely 

Department of.Posts and Department of Telecommunication. 

Therefore it can rightly be said that there was not pay 

scale of Rs.260-430 in the erstwhile department of P & T 

prior to bifurcation as because the judgement of the 
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Delhi High Court which was confirmed by the Hon'ble 

Supreme  Court which was subsequently implemented by 

the department of P & T. In view of the factual 

aforesaid position it is abundantly clear that the 

pay scale of Rs.260-430 Uas been revised to Rs.330-560. 

As cush on the date of appointment of the applicant 

i.e. on 20.2.1987 there was no pay scale of Rs.260-430 

for Lower Grade draftsman in the department of Post. 

It is categorically submitted that the departrneht of 

Posts subsequently implemented the said judgement of 

the Delhi High Court which was confirmed by the Hon ble 

Supreme Court. In paragraph 11 of judgement and order 

dated 3.8.88 in O.A. 161/97 the learned Tribunal held 

as follows : 

to  110 	On the conspectus of the facts and 

circumstances and for the reasons stated above 

we do not find any justification in denying the 

fixation of pay in terms of the Third Central Pay 

Commission in favour of the applicants. AccordIngly 

it is held that the applicants are entitled to the 

scale of pay in terms of the Third Central Pay 

Commission as have been given to the corresponding 

category of employees in the Central Public Works 

Department with effect from August 22, 1973. it is 

further directed that the pay of the applicants 

may be notionally fixed with effect from August 

22, 1973 in the revised scale and arrears, if 

any, be allowed with effect from November, 16, 

1978. 

In the above terms the application is allow-

ed, but in the facts and circumstances of the case, 
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I pacs no order as to costs." 

prom above observations it is quite clear that the 

revised scale of pay in respect of draftsman has been 

accepted by the erstwhile P & T department, as a result 

the applicant is entitled to be placed in the scale of 

Rs,330-560 (Revised.-1200-2040). 

Copy of the Judgement and Order dated 3.8.88 

is annexed hereto and the same is marked as Annexure-20. 

4,16 That it is stated that the Ministry of Communication, 

Department of Telecommunication vde order bearing NO. 

15-30/88-CSE dated 19.7.1993 revised the pay scale of 

draftsman of P & T Civil Wing at par with draftsman of 

the CPWD consequent on CAT Principal Bench Judgement 

dated 31.7.92 in O,A. No. 1918/88 wherein it is stated 

that in pursuance of the judgement of the CAT, Principal 

Bench, New Delhi in O.A. No. 1978/88 filed by the All 

India P & T Civil Wing (Non gazetted) Employees Union 

Versus Union of India, sanction of the Telecom Commission 

is accorded for revision of the scale of pay of draftsman 

of P & T Civil Wing. In the order dated 19.2.93 it is 

ordered that the revision of scale of pay above is 

subject to the condition that the draughtsmen of P & T 

Civil Wing xx9±xtxa receiving monetary benefit of such 

revision should give an undertaking in writing that they 

should refund the amount received on such revision, in 

case the L.P.A. No. 109/84 psnding of the.Division Bench 

of Delhi High Court (Union of India Vs. Dharam Vir Sahdev 

and 2 others) is decided in favour of the Government as 

those submission had been Laid down by the Hon ble Supreme 
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Court while disposing of the SLP filed by the 

Government in the above case vide Sipreme Court',s 

order dated 16.4.1993 in C.C. No. 19204/93. The 

I 

	

	relevant portion of the letter dt. 19.793 is quoted 

bel 

"The revision of the scales of pay ordered 

above is subject to the condition that the 

drauhtsmen of P&T Civil Wing receiving monetary 

benefits on such revision shall givey an 

undertaking in writing that they shall refund 

the amount received on such revision, in case the 

L.P.A. No. 109/84 pending before Division Bench 

of Delhi High Court (uoi Vs. Dharam Vir Sahdev 

and 2 others) is decided in favour of the 

Government. As stipulation has been laid down by 

the Hon. 5uprerne Court of India while disposing 

of the SLP filed by the Government in the above 

case vide Supreme Court Order dated 16.4.93 in 

C.C. No. 19204/93." 

From above it is quite clear thdt xttk even the 

Telecom Department also implemented the recommendation 

of the 3rd Pay Commission and also sanctioned pay parity 

at par with CPWD following the judgement and order 

dated 31.7.92 in O.A. No. 1978/88. Therefore it can 

rightly be said that at the relevant time when the 

applicant joined the department as lower grade draftsman 

on 20.2.1987 there was no pay scale of Rs. 260-430 in 

existence. Therefore the applicant is entitled to be 

placed in the scale of Rs. 330-560 (gre revised) i.e. 

Rs. 120 0-2040. 

Copy of the order dated 19.7.93 is annexed as 

Annexure-21. 
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4.17 That your applicant begs to state that the 

Thrid Central Pay Commission recommended for placing 

the draftsmen who are working in the grade of Rs. 260-

430 to the scale of Rs. 330-560. This recommendation of 

the Thrid Pay Commission was accepted by the Government 

and the scale of Rs.260-430 was revised to Rs. 330-560 

which was confirmed inthe Directorate letter jdxtxd 

No. 23-2/85-p.I. dated 16.6.28. Therefore 

Hon'bie Tribunal be pleased to direct to produce the 

Directorate letter dated 16.6.88 for perusal of the 

Hon'ble Tribunal. 

4.18 That your applicant begs to state that the Post 

Master General of N.E. Circle, 3hillong vide in letter 

bearing No. EST/2/-428/86/RLG/Corr. dated Shillong 

the 27th June, 1988 whereby it is informed that the 

Directorate vide letter No. 23-24/85-pE.II dated 16.6.88 

informed that in pursuance to the orders contained in 

the Ministry of Pinance (Expenditure) O.M. No. F.No. 

5(13)-EI11/97 dated 11.9.87 Conveying the approval of 

the President for extension of benefit of the pay scale 

allowed to the draftsman to the Ordnance factories 

0rganisation, Ministry of Defence to similarly placed 

draftsman in other Ministries/Department of Governemnt 

of India it has been decided that the draftsman in the 

department of post as were in the pay scale of Rs. 205-

280/- prior to 1.1.73 and were placed in the scale of 

Rs. 330-560/- based onthe recommendation of the Third 

Central Pay Commission. The relevant portion of the 

order dated 16.6.88 is quoted below : 

$' In pursuance to the orders contained in the 

Ministry of Finance (Deptt. of Expenditure) O.N, 
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No. F. No. 5(13)-E-fl:I/87 dated 11.9.87 conveying 

the approval of President for estension of the 

benefit of the pay scales allowed to the Draughts-

men to the 0rdnance Factories Organisation, 

Ministry of Defence to similarly placed Draughts-

men in other Ministries/Deptt. of Govt. of India 

it has been decided that the Draughtsman in the 

Deptt. of Posts as were in the pay scale of Rs.205-

20/- prior to 1.1.73 and were placed in the scale 

of Rs,330-560/- based on the recommendation of the 

Third Central Pay Commission contained in para 

81(iii) of Chapter 14 of its report, may be given 

the scale of Rs.425-700/- notionally from 1.1.73 

and actually from 1.9.87. 

2. This issues with the concurrence of Finance 

Advice(Postal) vide their I.D. No.252/FAP/88 

dated 2.6.88." 

From above it is quite clear that the department 

of Post also accepted the recommendation of ThirdCentral 

Pay Commission in the matter of revision of pay scale 

of draftsmen of the department of the Post. Moreover the 

department of post also accepted the Judgement and order 

passed by Hon'ble Delhi High Court in the case of 

Civil Writ Petition No.911/81 wherein the Hon'ble High 

Court upheld the claim of the petitioner for granting 

revised pay as recommended by the Third Central Pay 

Cojpjnissjon, as such the present applicant also entitled 

to the scale of Rs.1200-2040/-(revjsed) from the date of 

joining in service as Lower Daftsman Gr.II. 

Copy of the letter dt. - 27.6.1988 is'annexed as 

Annexure...22. 
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4.17 That this application is made bonafide and for 

the cause of justice. 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that the pay scale of Rs.260-430 allotted to 

the applicant on the date of her appointment to 

the post of Lower Grade Draftsman was not in 

existence as the Government of India aceepted 

the recommendation of the Thtrd Central Pay - 

Commission and also implemented the direton 

passed by the Hon'ble Delhi High Court  in the 

case of P & T Draftsman in :Dharam Vir Sa.ade 

Vs. Union of India & ors which was subsequently 

confirmed by the'Hon'.ble Supreme Court, 

	

5.2 	For that the erstwhile P & T Department (Now.. 

Deptt. of Telecommunication) also accepted the 

payparity of scale of pay of draftsman of P &T 

Civil Wing at par with the Draftsman of C.P.W.D.. 

consequent bn the Learned Central P.dministrative 

Tribunal Principal Bench judgement and Order 

dated 31.7.92 in O.A. No. 1,978/88. 

	

5.3 	For that the case of the applicant is quarely 

covered under the O.M. dated 13.3.1984 issued 

by the Government of India, Ministry of Finance 

for higher revised pay scale of Rs. 1200-2040/-. 

5.4 For that the applicant having similar recruitment 

qualification of 2 years diploma like other Grade 

III Draftsman serving in the P & T Civil Wing, 

Contd. .,. 
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Cpq]j and other Central Govt. organisations 

therefore the applicant Is entitled to revised 

higher pay scale of Rs.1200-2040/_ In terms of 

the O.M. dated 13.3.1984 and also the O.M. dated 

25.8. 1983. 

5.5 For that the case of the applicant is also 

sqarely covered in the 	light of the Judgement 

and order passed by the Hon'ble Princip1 Bench 

of the Central Administrative Tribunal in O.A. 

No. 1978/88, the benefit of which was extended 

to the similarly situated draftsman having similar 

recruitment qualification serving in P & T Civil 

Wing of the department of Telecommunication, 

5.6 For that the 7 years criteria laid down in the 

O.N. dated 28.11.94 following the O.N. dated 

13.3.1994 is not applicable in the instant case 

of the applicant. 

5.7 For that the benefit of higher revised pay scale 

at par with CPWB Draftsman have already been 

extended to the Draftsman of P & T Civil Wing 

following the judgement & Order of the Principai. 

Bench of the Central Administrative Tribunal 

prior to the issuance of the O.M. dated 28.11.94 

therefore applicant's case is required to be 

decided in the light of the circular da-ted issued 

by the O.M. dated 23.8.94, 

5.8 For that the Office Memorandum dated 28.11.94 is 

not applicable in the instant case of the applicant 

as the same was issued to cover the other Central 

Cofltd... 
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Government offices by relaxing the educational 

qualification vide OM dated 28.11.94 following 

the earlier OM dated 13.3.1984. 

5.9 	or that the criteria of similar recruitment 

qualification laid down in the O.M. dated 13.3.84 

has been fulfilled by the applicant at the time 

of her initial appointment on 20.2.1987. 

5.10 For that the impugned order dated 15.3.2000 

has been issued in total violation of the 

Hon'ble Delhi H1gh Court's order referred above. 

6. xTh9txth9xappII99fft Details of remedies exhausted. 

That the applicant states that she has no other 

alternative and other efficacious remedy than to file 

this application. 

10. 	Matter not previously filed or pending with any 

any other Court/Tribunal. 

The applicant further declares that she had 

filed an Original Application No.260/1997 before this 

Hon'ble Tribunal and the same was disposed of on 31.8. 

1999 with direction to the respondents to consider the 

case of the applicant afresh. But the prayer of the 

applicant has been rejected. No writ petition or suit 

regarding the matter in respect of which this applica-

tion has been made, before any Court or any other 

Tribunal nor any such application writ petition or suit 

is pending before any of them. 

Contd. . 
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8. 	Relief(s) sought fot : 

Under the facts and circumstances of the case the 

applicant prays that Your Lordships would be pleased 

to issue notice to the respondents to show cause as 

to why the relief sought for by the applicant shall not 

be granted, call for the records of the case and on 

perusal of the records and after hearing the parties 

on the cause or causes that may be shown, be pleased 

to grant the following reliefs 

8.1 The the respondent be directed to grant appropriate 

revised pay scale of Rs.1200-2040 to the applicant 

with effect from 20.2.1987 

Zong including all consequential service benefits 

in terms of Office Memorandum dated 13.3.1984 

and Circular dated 23.8.1993 treating the applicants 

at par with Grade III Draftsman. 

	

8.2 	Costs of the Application. 

8.3 Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of 

the case as may be deemed fit and proper by the 

Hon'ble Tribunal. 

	

9. 	Interim order prayed for : 

Id 

turing the pendency of this application, the 	41 

applicant prays for the following interim order : 

	

9.1 	In the instant application the applicant do not 

pray any interim order by pray for early disposal 

of this application. 

Contd... 
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•e•• .... 

This application is maduxbonaft filed through 

advocate. 

Details of Postal Order : 

Postal Order No. 	 : 06?- S&'Z 
Date of Issue 

Issued from 	 : G.P.o.. GuwhM-i 

Payable at 	 G.P.O., Guwahati, 

List of enclosures : 

As per Index. 

.Verificatjon 
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VE RIp, C A T I 0. N 

L 
• 	 I, Smt, Swapna Dey, wife of Sri Pranoy Chandra 

Dey, aged about 37 years, working as Lower Grade 
Draftsman in the circle office of the Chief Postmaster 

General, 5hiliong, applicant in this application 

do hereby verify the statements made and declare that 

the statements made in paragraphs .1 to 4 and 6 to 12 

are true to my knowledge and those made in paragraph 

5 are true to my legal advice and I have not suppressed 

an material fact in this application. 

And 1 ign this verification on this the j1Qday 

of 	 2000, 

--~Zc-'~~ A~~ 

Signature 
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Annexure-1 

DEPARTMENT OF POSTS : INDIA 

OFFICE OF THE POSTMASTER GENERAL; N.E. CIRCLE :SHILLONG 

V Memo No. Staff/35-70/85 	Dated at Shillorig the 20.2.87 

In pursuance of Directorate's letter No.37-1/87-

SPB.I dated 21.1.87 conveying extension of validity of 

panel drawn on the recommendation of the DPC which rne 

on 27.10.84 Smt. Swapna Dey, an approved candidate, is 

Iereby appointed temporarily as Lower Grade Draugtsman 

in the scale of pay of RS. 975 -25_1150_EB...30_1540/_ plus 
- 

	

	 other allowances as admissible from time to time and 

posted in Circle Office, 5hillong from the date she 
actually assumes the charge. 

( 

She is given to understand that the post to which 

she is appointed belongs to Circle Office, Shillong. But 

on appointment, Snit. Swapna Dey is liable to be transfe-

rred in special circumstances to any part of India in 

the interest of public service and also liable to serve 

in Army within India at the time of war and National 

Emergency, 

She will be on probation for a period of two years 

from the date of joining. The appointment shall remain 

provisional subject to satsifactory police verification 

report on her character and antacedents. 

sd/- (L. MUNGA) 
A.P.M.G. (Staff) 

for Postmaster General 
N.E.Circle, Shillong. 

Copy to : 

Smt. Swapna Dey, C/a Shri Pronoy Ch. Dey, Circle 
Office, Shillong. She is to report to duty to this 
office within 10 days from the date of receipt of 
this letter. 

The A.E.MCW, Circle Office, 5hillong. 

The A.P.D.S. (Accounts), C.O., Shillong. 

The J.A.O. (Bgt), C.O., Shi.11ong. 

The O.S., C.O.Shillong, 

rile No. Staff/36-9/86. 

0/C 

Sc3,/- Illegible 
for Postmaster General 

N.E.Circle, Shillong 
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Annexure-2 

To 

The Postmaster General 
N.E.Circle, 
Shillong_793001 

Sir, 

I beg to submit the following the few lines for your 
kind consideration and favourable orders. 

I have been appointed as Lower Grade Draughtsrnan 
(Civil) in the Circle Office, Shillong since February, 

1987 with the scale of pay Rs,975-1540 vide Circle Office 
Memo No. Staff/35-70/85 dt. 20,2.1987. 

There are only 3 (three) categories of Draughtsrnan 
(Civil) viz who have 2 years Diploma as Gr. I t  Gr. II and 
Gr. III and there Is no such grade except these with the 

scales of pay recommended by the 3rd and 4th Central Pay 
Commission as follows : 

3rd Central Pay Commission. 	4th Central Pay Commission 

D/Man Gr, I Rs,550-750 Rs.1640-2900 
D/Man Gr,II Rs.425-700 Rs.1400-2600 
D/Man Gr. III Rs.330-560 Rs.1200-2040 

The above stated scales are given to the Draughtsman 

working in the other Central Govt. Offices like C.P.W.D. 

and Postal and Telecom, Civil Wings and there is no such 

scale which given to me as Lower Grade Draughtsman. 

As I hold 2 years Diploma and was recruited as Lower 

Grade Draughtsman (Civil) in the Circle Office, I feel 

that in all fairnes, and on the lines stated above, I 

should be given the scale of pay applicable to grade iii 

Draught sman. 

I therefore, request you to kindly consider my case 

and issue necessary orders placng me the scale of Rs.1200-

2 040/- applicable to Grade II Draughtsman, for which act 

of kindness I shall be ever grateful. 

Thanking  you Sir, 	 Y0urs faithfully, 
Dated 5hiliong 	 Sd/- Swapna Dey 16.12.86 	 Draftsman 
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To 

Shri T.S.Raman, 
Director General 
Department of Posts, 
Dak Bhawan, Sansad Marg, 
New Delhi-110001 

Dated Shillong 3.6.94 

(Through Proper Channel) 
Respected Sir, 

This is regarding anomalies fixation of pay of the 

undersigned the fact of which is furnihed in the following 
paras. 

In the light of decision of the Hon'ble Delhi High Court 

in WP 911 of 1981, the Department of Telecom placed the 

Draftsman drawing the scale of Rs.260-430 in the corresponding 

revised scale of Rs.230-560 which was subsequently revised by 
the 4th CPC to Rs.1200-2040. 

That Sir, I was appointed as a lower grade Draughtsman 
under PMG, 5hillong Memo No. Staff/35-70/85 dt. 20.2.87 in 

the scale of Rs.260-430 on a regular basis. Actually the scale 

of Rs.260-430 did not exist at the time of my appointment and 

it should have been re-revised scale of Rs.330-560 which was 

subsequently revised by the 4th CPC to Rs.1200-2040. 

It will not out of place to mention here that my represen- 

tation for revision of pay was rejected under PMG/Shi1l6n 

letter No. AAO/BcT/31-7/87-88 dated 27.6.91 onthegrouna that 

I was appointed as a lower grade draftsman and. the pre-revised 

scale of Rs.330-560 is Eelated to Draughtsman Grade_Il without 

paying any heed to the Hon'ble Delhi High Court Order as stated 
at para 2. 	 - 

In view aforesaid, I write to request your kindself to 
look into the case personally and favour me with your kind 
decision at an early date. 

Enclo 	
Yours faithfully, 

Sd/- Swapna Dey 
10 	hotocopy of representation 	

9 (Smt. Swapna Dey) cit. 16.12.87 & 13.5,88 
2. 	Copy of letter No.23-24/85- 

Draftsman, C.C., Shillong 

PE dt. 16.6.88. 
3 	Teledorn Dte's letter No. 1O-34/84-CSE 

dt. 17.6.86. 
4. 	Copy of .O. Letter No. AAO/BGT/31-7/878e 

dt. 27.6.91 
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DEPARTMENT OF POSTS, 

OFFICE OF THE CHIEF POSTMASTER GENERAL : N.E. CIRCLE 

SHILLONG-793001 

To 

The Director General 
Department of Posts, 
Dak Bhavan, Sansad Marg, 
NEW DELHI-110001 

No. Staff/35/70/85 	 Dt. Shillong,the 29. 11.94 

Sub : Anomalies in fixation of pay - case of Smt Swapna 
Dey, LG Draftsman, C.O. Shillong. 

Sir, 

Smti Swapna Dey, Lower Grade Draftsman, Circle 

Office, Shillong was appointed in the scale of pay of 

Rs.975-25-1150-EB-30-1540/- plus other allowances is 

admissible from time to time which is the corresponding 

scale of pre-revised scale of Rs.260-430/- Now she has 

represented that her pay scale should have been in the 

scale of 330-560/- subsequently which was revised 

by the CPC to Rs.1200-2040/-. since it is a case of 

revision of ofiginal scale shown in her appointment letter 

(copy enclosed) which was issued in pursuance of Dte's let 

letter No. 37-1/87. SPB.I dated 31.1.87 the case is 

referrred to the 	Directorate for clarification as to 

whether her originalscale should be granted in the scale 

of Rs. 330-560/- whose corresponding revised scale is 

at present is Rs.1200-2040/-. Her representation dated 

3.6.94 with all its enclosures is forwarded herewith for 

kind decision. 

Yours faithfully, 

Enclo ; As above. 	 Sd/- 

 (N.CHOWDHURY) 
Asstt, Postmaster General(s) 

N.E.Circle, Shillong 7 1, 
Copy to 

5mti SwapnaDey, Draftsman, Circle Office, Shillong 

for irformat ion. 
Sd/- Illegible 

for Chief Postmaster General 
N.E.Circle, 5hillong 
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Annexure-5 

No P.S (59) -E. 111/82 GOVERNMENT OF 
INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OP EXPENDITUp) 

New Delhi, the 13th March, 1984 

OFFICE MEMORANDUM 

Subject : Revision of pay scales of Draughtsrnan Grade III 
II, 1 in all the Government of India offices 
on the basis of the award of Board of Arbitra-
tion in the case of Central Public Works 
Department. 

The undersigned is directed to state that the 
committee of the National Council (Joint Consultative 
Machinery) was set up to consider the request of the 
staff side that the following revised scales of pay 
allowed to the Droughtsman Grade-I,II, and III working 
in Central Public Works Department on the basis of the 
Award of Board of Arbitration may be extended to 
Draughtsman Grade I, II and III in all Government of 
India offices :- 

Original Scale 	Revised scales of the 
Award 

Draughtsman Rs.425-700 	 Rs.550-750 Grade I 

Draughtsman Rs.330-550 	 Rs.425-700 
Grade II 

Draughtsman Rs.260-430 	 Rs.330-560 Grade III 

The President is now pleased to decide that the 
scale of pay of Draughtsman Grade-I, ii, III in the 
offices/departments of the Gover -)ment of India, other 
than the Central Public Works deptt. may be revised as 
above provided their recruitment qualifications are 
similar to those prescribed in the case of Draughtsman 
in Central Public Works Department. Those who do not 
fulfil the above recruitment qualification will continue 
in the pre-revised scales. The benefit of this revision 
of scales of pay would be given notionally with effect 
from 13.5.1982. 

Hindi versision will follow. 

Sd/- 

Deputy Secretary to the Government 
To of India. 

All Ministries/Departments of the Government of India 
(As per Standard list with us a umber of spare copies.) 
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DEPARTMENT OF TELECOMMUNICATIONS 
dFFICE OF THE GEEF GENERAL MANAGER, N.E. CIRCLE 

SHILLONG-793001 

No. MB'T/BE-562/D.Man 	Dated Shillong the 16th ?ug'93 

The TDIvVSh/Agt/Dmp/Ip/Ttn/Az  1 

The AO (A&P)/Ao(TA), C.O.Shillong 

The Ad(HRD)/ADT(T), C.O. Shillong. 

Revision of pay scales of Draughtsman of the P & T 
Civil Wing at par with Draughtsman of the CPWD 
consequent on CAT, Principal Bench judgement dated 
31.7.92 in O.A. No. 1978/88. 

A copy of DOP/ND letter No.15-30/88-CSE dt. 19.7.93 
of above mentioned subject is forwarded herewith for 
favour of information guidance and necessary action. 

Enclo : As above Sd/- Illegible 

(C.N. Ghyne) 
Asstt. Director(Telecom(N) 

for Chief General Manager, Telecom 
N.E.Circle, Shillong-793001 

Copy of the DOT/ND letter No, date and subject referred 

to above. 

In pursuance of the judgement of the CAT,Principal 

Bench, New Delhi, in O.A. No. 1978/88 filed by- All India 

P & T Civil Wing Non-Gazetted employees Union versus 

Union of India, sanction of the Telecom Commission is 

hereby accorded for revision of the revised pay of 

Draughtsrnan of P & T Civil Wing as under : 

Draughtsmeri appointed/promoted prior to 1978. 

The scales of pay of Draughtsmen appointed/promoted 

the following grades prior to 1978 are revised as 

follows : 

Grade 	Revised scale of pay 	Pay scale w.e.f. 
1. 1. 1986 

Draughtsman Gr. III Rs.330-560 Rs.1200-2040 

Draughtsman r.II Rs.425-700 Rs.1400-2600 

Draughtsman Gr.I Rs.550-750 Rs.1600-2660 

The revised pay scales are admissible to the 

officials in the three grades notionally w.e.f. 22.8.73 or 

the dates thay were appointed/promoted to the grades 

whichever is later. The actual monetary benefit accrues 

to be from 16.11.78 only. 
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Draughtsman Gr. II appointed after 1978. 

The scale of pay of the Draughtsmen Gr. II(redesigna-

ted as Junior Draughtsmen) after the scale revised to 

Rs.425-700 (Rs.1400-2300)w.e.f. 1.1.1986) from the date 

they were appointed to the post. The actual monetary 

benefit accrues to these draughtsmen from the dates of 

their appointmat to the grade. 

Draughtsmen promoted to Draughtsmen Gr.I (Senior 

Draftsmen) after 1978. 

The scale of pay of all the Draughtsmen promoted 

to Grattsman Gr. I (Senior Draughtsmen) after 1978 is 

revised to Rs.550-50 (Rs.1600-2660) w.e.f. 1.1.1986) from 

the date of promotion to the grade. The actual monetary 

benefit accrues these Draughtsmen from the date of their 

promotion to the post. 

In case the Draughtsmen whose pay scales had already 

been revised earlier in pursuance of CAT judgements not .  

deprived the same benefit as indicated above, they are 

extended the benefit of revision of pay scale as ordered. 

The revision of the scales of pay ordered above is 

yet to the condition that the draughtsmen of P & T 

Civil Wing giving monetary benefits on such revision 

shall give an undertaking in writing that they shall 

refused the amount received on such revision, in case 

the L.P.A. No. 109/84 pending before the Division Bench 

of Delhi High Court (uOi Vs. Dharam Vir Sahadev and 2 

others) is decided in favour of the Government. This 

stipulation has been laid down by the Hon'ble Supreme 

Court of India while disposing of the SLP filed by the 

Government in the above c se vide Supreme Court order 

dated 16.4.93 in 19204/93). 

As the axnount paid on account of the implementation 

of the judgement is liable for recovery in the event of 

judgement pending in the LPA in the Delhi High Court  goes 

in favour of the Government details of payments made from 

time to time may be kept in the filed units. 

This supersedes the earlier orders/letters issued on 
subject (No.10-15/83-CSE dated 12.9.84 and No.10-34/24 
dated 16.9.84. 

This issues with the concurrence of Ministry of 
Finance  Department of Expenditure vide their U.O. 12 (26) 
IC/92 dated 28.6.1992 and Telecom finance vide their Dy. 
No. 1967/93-94 dated 9.7.93 S d/- K. S. Chandrahasan 

Asstt. Director General (c.w.) 



- 48 - 

A nnexure-7 

No. 22-5/92-TE-II 

Government of India 
Ministry of Communications 

RE-Il Section 

910 Sanchar Bhavan 

To 

All Heads of 
All Heads of 
All Heads of 

Subject : Revision 
Deptt. 0: 

Dated New Delhi, the 23rd August, 93. 

Telecom Circles, 
Telephone Districts 
Other Administrative Offices 

of pay scales of Draughtsmen in the 
E Telecom (Telecom Wing). 

In pursuance of court/cAT judgements and in view of 

representations received from the Draughtsmen of the Tële-

corn Wing of the Department of Telecom. for introduction of 

grades and pay scales at par with those obtained in C.P.W. 
D., the matter has been under the consideration of the 

Telecom Commission for wuite sometime past. ,  The case has 

been examined in consultation with Ninistry of Finance 

and in supersession of previous orders on the subject 

under No. 15-1/84-TE-Il dated 6.2.85 and dated 23.4.85, I 
am directed to covey the sanction of the Telecom Commission 

for introduction of three grades in the pre-revised pay 

scale of Rs.330-560, Rs.425-700 and Rs.550-750 designated as 

Draughtsmen Grade III, Draughtsmen Grade II and Draughtsman 
Grade IXt respectively. Hence forth, in the Telecom, Wing 

of the Department of Telecom there will be 3 grades of 

Draughtsmen viz. Grade II,Grade II and Grade I in the 

scale of Rs.330-560, 425-700 and Rs.550-750 in the ratio$ 

of 60:30:10. The number of posts for Grade II and Grade I 

have to be worked out on the Circle basis as these are 

Circle cadres. 

2. 	The existing Draughtsmen will be placed in the new 

grades i.e. Draughternen in the pay scale of Rs.260-430 into 

Draughtsmen Grade III in the pay scale of Rs.330-560 and 

Higher Grade Draughtsmen in the pay scale of Rs.330-560 

and Higher Grade Draughtsmen in the pay scale of Rs.330-560 

into Draughtsmen Grade II in the pay scale of Rs.425-700. 

In case there are more officials in Rs.427-700 grade over 

and above the rattho indicated above due to implementation 

of CAT judgements, etc. such higher posts will be treated 

Contd. . 
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as person to the ircumbents and these posts will be 

downgraded on his vacating the same. 

In case of Draughtsmen whose pay scales had already 

been revised earlier in pursuance of CAT judgements but 

have not derived the same benefit as indicated in this 

order, they may also be extended the benefit of revision 

of scales as ordered now. 

The revised pay scales will be admissible to those 

officials notionally from 22.8.1973 and actual financial 

benefit from 16.11.1978 or from the date of their appoint-

ment/promotionin each grade whichever is later. 

Eligible officials with 4 (fourt) years regular 

service as Draughtsman (Higher Grade) in the scale of 

Rs.425-700 shall be placed in the scale of Rs.550-750 as 

Draughtsman Grade I on adhoc basis limited to the ratio 

of. 10% as indicated above ontheir appointment to the grade 

after identifying the posts pending finalisation of 

Recruitment Rules 	 I 

Pay in the revised pay scales shall be fixed under 

FR 22 (a) (ii) as It existed on relevant date read with 

AdditInstructjon (i) below FR 22. 

The revision of the scales of pay as ordered in para 

2 above is subject to the cohdition that those Draughtsmen 

who received such monetary benefits on the revision of 

pay shall give an undertaking in writing that they will 

refund the amount received on such revision, in case 

the L.P.A. No. 109/84 pending in the Division Bench of 

Delhi High Court (uoi Vs. Dharam Vir Sahadev and 2 others) 
is decided in favour of the Government. This stipulation 

has been laid down by the Hon'ble Supreme Court of India 

while disposing of the SLP filed by the Department in the 

above case vide Supreme Court Order dated 16.4.1993 in CC 
1904/ 

As the amount paid to the off icials as per this 

order is liable for recovery in the event of judgement 

pending in the LPA in the Delhi High Court goes in favour 

of the department, details of payments made from time to 

time may be maintained by the field units. 

Contd.. 
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9. 	This issues with the concurrence of Ministry of 

Finance, Department of Expenditure vide their U.O. No. 

12(26)Ic/92 dated 28.6.1993 and Telecom Finance vide 

their U.O. No. 2557/93-EA-I dated 19.8.1993. 

Hindi version will follow. 

Sdj'- Illegible 

(Budh Prakash) 

Asstt. Director General (TE) 

Copy for information to : 

Director of Audit, P & T Delhi. 

Pay & Accounts Office(Hqrs) D.O.T., New Delhi. 

FA-I/Admn-I/CSE/cWG/TE-I/PAT/TPS/TP Section of the 

D.OT., New Delhi. 

NCG/STN Section for revision 6f the Recruitment 

Rules for Draughtsmen in the Deptt. of Telecom. in 

the line with CPWD recruitments. 

Ministry of Finance with reference to his U.O. NO. 

12(26)Ic/92 dated 28.6.93. 

'6. 	Record Ftle of TE-Il Section. 

7. 	All recOgnised Unions/Associations of the Deptt. 

of Telecom. 

Sd/- Illegible 

(Gervasis Kulampallil) 
Section Officer (TE-Il) 
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DEPARTMENT- OF POSTS 

Office of the Chief Postmaster General,N.E.Cjrcle 

SHILLONG-793001 

To 

All DPS/SSPOS/SPOS, in N.E,Circle, 

The S•updt. P.S.D., 3ilchar. 

The Executive Engineer, Póstal Civil Dn hillong. 

The Asstt, Director (Z/Cs), C.O., Shillong. 

The A.A.O., (Bgt) Circle Office, Shillon 

No. Est/34-46/84 
	

Dated Shillong the 19.12.1994 

Sub : REVISION OF PAY SCALES OF DRAUGHTSMAN GRADE-I, II 

AND III IN ALL GOVT. OF INDIA OFFICERS ON THE BASIS 

OF THE AWARD OF THE BOARD OF ARBITRATION IN THE CASE 

OF CENTRAL PUBLIC WORKS DEPARTMENT 

A Copy of Ministry of Finance (Deptt. of Expenditure) 

New Delhi letter O.M. No. 13(1)-IC/91 dated 19.10.94 

circulated under Dte's 23-24/94 P.E.II dated 28.11.94 is 

sent herewithfor faour of information, guidance and 

necessary action. 

Sd/- Illegible 

(S. Shyam) 
A.D. (Sstt) 

for Chief Postmaster General 
N.E.Circle, Shillong. 

Copy of Ministry of Finance(Deptt. of Exenditure) New 
Delhi letter Number and 5ubject referred to above. 

OFFICE MEMORANDUM 

The undersigned is directed to refer to this Depart-
ment O.M. No. F.5(59)-E.III/82 dated 13.3.84 on the 
subject mentioned above and to say that Committee of the 
National Cunj1 (JCM ) was s.et up to consider the request 
of the Staff Side thatthe following scales of pay, 
allowed to the Draughtsmen Grade-I,II and III working in 
CPWD on the basis of the Award of Board of Arbitration, 
may be extended to Draughtsmen Gradel, II & III, irres-
pective of their recruitment qualification, in all Govt. 
of India's offices : 

- 	Original scale Revisec scale on the 
basis of the Award 

Draughtsmen Grade I Rs.425-700 Rs.550-750 
Draughtsmen Grade II Rs 330-560 Rs.425-700 
Draughtsmen Gr.III Rs.260-430 Rs.330-560 

Contd... 
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2. 	The President is now pleased to decide that the 

Draughtsmen Grade I, II and III in offie/departments 

of the Govt. of India other than in CPWD may also be 

placed in the scale of pay mentioned above subject to 

the following : 

(a 	Minimum period of service or placement - 7 yrs. 
from the post carrying scale of Rs.975-
1540 to Rs.1200-2040(prë_revjsed Rs.260-
430 to 330-560). 

Minimirnp'rjod of service for placement - 5 yrs. 
from the post carrying scale of Rs.1200- 
2040 to Rs,1400_2600(pre.revjsed Rs.330- 
560 to Rs.425-700). 

Minimum period of service for placement - 4 years. 
from the post carrying scale of Rs.1400- 
2300 to RS.1600-2660(pre_revjsed Rs.425- 
700 to Rs.550-50). 

3. 	Once the IDraught smen  are placed in the reguiar 

scries rurther promotions would be made against available 

vacancies in higher grade and in acceptance with the 

normal eligibilit criteria laid down in the recruitment 

rules. 

4. 	The benefit of this revision of scales of pay 

would be given with effect from 13.5.82 notionally and 

actually £ rom 1.11. 1983. 

Sd/- Shyam 5under 

Under Secretary to the Government of India 
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DEPART1'1ENT OF POST 

Office of the Chief Postmaster General, N.E.Circle, 

Shillong-793003 

No. Staff/35/70/85 	Dated Shillong, the 3.2.95 

In pursuance with Dte's Order No. 23-24/94-pE.II 

at. 28.11.94 the pay of Smti Swapna Dey, Draughtsmx -i_i 

Circle Office, Shillong is placed in the higher scale 

of Rs. 1200-2040/- with effect from 20.2.1994. 

Sd/- Illegible 

(N.Chowdhury) 

A.P.M.G (Staff) 

for Chief Postmaster General 

N.E.Circle, Shillong. 

Copy to : 

The A.D(A/cs), C.o., Shillong. 

The A.A.O. (Bgt) -do- 

3 	The Director of Accounts(p), Calcutta 

The Official concerned, Srnt. Swapna Dey. 

P/F of the official 

The A.D., (Estt/Bldg.) C.O., Shillong 

0/0 

Spare 

Sd/- Illegible 

for Chief Postmaster General 

N.E.Circle, Shillong 
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To 

The Chief Postmaster General (Staff) 

N.E. Circle, 
Shillong_7936,0 

Sir, 

With reference to your Memo No. Staff/35/70/85 

dated 3.2.1995 in pursuance of Directorate's letter 

No.23-24/94-pE.II dated 28.11.94, circulated under 

Circle Office letter No. Est/34-36/84 dated 19.12.94, I 

write to state that the criteria of 7 years service for 

placement in a higher scale was for the Draughtsman 

already in service i.e. those who were appointed prior 

to 13.5.82. 

In the present, I am appointed on 20.2.87 and 

should have been placed in the scaleof Rs.1200-2040/-
from very same date. 

In view of the above, I shall request the authority 

for review of my case at an early date and give me the 

benefit accordingly i.e. from 20.2.87. However, if the 

authority does 	not agree with the aforesaid, the case 

may be referred to the Diredtorate for clarification and 

oblige. 

Yours faithfully, 

Dated at Shillong 	 Sd/- Swapna Dey 6.2.95 
6.2.95 	 (SWAPNA DEY) 

0/Man 
Circle Office 
Shillong 

F' 



/ 
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DEPARTMENT OF POST 

Office of the Chief Postmaster General, N.E.Circle 

SHILLONG-793001 

To 

The Director General, 
Department of Post 
Dak Bhavan, Sansad Marg, 
NEW DELHI-110001 

No. Staff/35/70/85 Dated Shillong the 17.2.95 

Sub ; Revision of the pay scale of Draughtsman. 

In pursuance With Dte's No.234/94PE.II dated 

28.11.94, Smti Swapna Dey, D/Man of this office was 

placed in the higher scale of Rs.1200-2040/- with effect 

from 20.2.94. 

The official joined as D/Man, Grade III on 20.2.97 

(F/N) 5ince the mininum period of service for placement 

has been prescribed 7 years, so she was placed in the 

higher scale with effect from 20.2.94 only. The official 

represented to give her benefit with effect from 20.2.87. 

The representation of the official dated 6.2.95 is 

forwarded herewith for kind decision and clarification. 

Enclo ; 1(One) 

Sd/- 

(N. Chowdhury) 
A.P.N.G (Staff) 

for Chief Postmaster General 
N.E.Circle, Shillong. 

Copy to : 

5mti Swapna Dey, Draftsman, C.O., Shillong for 
information. 

Sd/- Illegible 
for Chief Postmaster General 

N. E.Circle 
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DEPARTMENT OP POST : INDIA 
OFFICE OF THE CHIEF POSTSTER GENERAL : N.E. CIRCLE 

SHILLONG 

To 

Smti Swapna Dey 
Lower Grade Draughtsman 
Circle office 
Shillong_79300 

No. Staff/35/70/85 	Dated at Shillong the 16.4.96 
22 

Subject : Anomalies in fixation of pay case of Smti Swapna 
Dey, L.O. Draughtsman, 

Directorate 's letter No. 37-i/87-SpB-I (Pt-I) 

dated 4.4.96 informed that your representation has 

carefully been considered by the competent authority who 

did not find any reason to intercede on your behalf. The 

representation has therefore, been rejected. 

Sd/- Illegible 

Asstt. Director (Estt). 
for Chief Postmaster General 

N.E.Circle, Shillong. 



-57- 
A' 

Annexure-13 

To 

Ms Praveen Mahajan 
Director 
Directorate of Public Grievance, 
Cabinet Sectt. 
Sardar Patel Bhavan 
NEW DELHI-110001 

Sub : SERVICE MATTERS (OTHER THAN THOSE RELATING TO 
DISCIPLINARy ACTION). 

Ref : Ministry of Personnel, Public Grievances and 
Pensions (Department of Administrative Reforms 
and Public Girevances). 

No. 41968/6/DFG/PG-96 dated 27.03.96 

Respected Rix Madam, 

With due respect .1 like to inform you that I have 
submitted one representation addressed to the then 

Hon'ble Minister of Communications Shri Sukh Ram and 

copy to Shri S.C.Mahalik, Secy(Post.), Department of 

Poet, DDG P.E.II, Department of Post and Smti Margret 

Alva, Honsble Minister of State, Human Resources and 

Women Gt±evances Cell, Govt. ofIndia, New Delhi on the 

above mentioned subject on 15.2.96 which was forwarded 

to you by the Ministry of Personnel, Public Grievances 

and Pensions (Deptt. of Administrative Reforms and 

Public Grievances) vide their No. 41968/8/DPG/pG-96 
dated 27.03.96. 

That Madam, I was appointed as Grade-Ill Draughtsrnan 

on 20.2.1987 in the office of the Chief Postmaster 

General, N.E.Circle, hillong a&owing the scale of pay 

Rs,260-430. After my appointment I have been representing 

to my local authority with the relevant Govt. orders 

which was enclosed with my representation dated 15.2.96 

that the scale of Rs. 260-430 was in existence prior to 

1.1.1973(3rd CPC). According to recommendation of 3rd CPC 

and accepted by the Union Government this scale was 

revised to the scale of Rs.230-560/_ which was confirmed 

in the Postal Directorate letter No. 23-24/85-pE-II 

dated 16.6.88. In the light of decision of single Judge 
of Delhi High Court in W.P. 911 of RxR. 1981 the incum 
bents drawing scale of Rs.260_430/... before 3rd c.c. 
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should be placed in 3 grades in the scales of Rs.330-560/-

425-700/-, and 550-750/- with effect from 22.8.3 as 

circulated vide Telecom Directorate No. 10-34/84-CSE 

dated 17.6.86 (both the copies are available with my 

representation dated 15.2.96). 

That Madam, according to the orders mentioned above 

there was no scale of Rs..260-430/_ in existence on the 

date of ky appointment, as it was already revised by 3rd 

CPC to the scale of Rs.330-560/-. This scale was further 

revised by the 4th C.P.C. effective from 1.1.86 to the 

scale of RS.12002040/_. So on the date of my appointment 

i.e. 20.2.87 scale of Rs.1200/- 2040/- for III Grade 

Draughtsman was available and I should have been appointed 

in this scale. But I was given the scale of Rs. 975/-

1540/- against a pre-revised scale of Rs.260-430/_ which 

was not in existence, on the date of my joining the 
Deptt. 

That Madam, since T was given lower pay scale which 
was not in existence on the day of my appointment, i 
have been repr-esenting to the Local Authority and Postal 
Directorate since 16.12.1987 (last application to DG 

Post on 13.09.95 to regularise the anomaly on the basis 

of the orders mentioned in forgoing Paras. But no satis-

factory reply has yet been received from the authorities. 

However, an order has now been issued by the Chief 

Postmaster General, N.E.Cjrcle, Shil1ong under No. Staff/ 
35/70/85 dated 3.2.95 placing me in the scale of Rs.1200-
2040/- with effect from 20.02.94 in pursuance of 
Directorate's letter No. 2 2-24/04-pE.Ii dated 28.11.94 
(Copy available in my earlier representation dated 

15.2.96) but since it was contrary to the Dte's order i 

have submitted another application to the Chief PMG, 

hillong and Postal Dte. on 06.02,95 for consideration 

Of the case. The said application was forwarded by the 
Chief P.M.G,, 6hillong to Directorate under his letter 
No. Staff/35/70/85 dated 17.2.9, 

That Madam, the order Contained in the Postal Direc-

torate order dated 28.11.94 (in pursuance of decision in 
J.C.M. set up in 1984) was effective from 13.5.82 

notionally and actually from 1.11,83, this order was 
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was applicable to them who were in service prior to 

13.5.82 under certain conditions. But the office of the 

Chief Postmaster General, N.E.Circle, 5hlllong appears 
to have been misinterpreted the order and applied in 

my case also. Since I was appointed on 20.2.87, I do not 

come under the purview of the condition of Clause (a) of 
this order. Sincel was appxox supposed to be appointed 

in the scale of Rs. 1200-2040 and my pay should have been 
fixed at Rs, 1200 on 20.2.1987 and the Conditions at 

clause (b) and (c) of the order,  should be applied there-

after at my case, according to this, my claim would be :- 

i) 	Appointment on 20.02.87 in the scale of Rs.1200/ 
- 204O/- 

Appointment on 20.02.92 in the scale of Rs.1400-
2300/-. 

on 20,02.95 I should be appointed in the scale of 
R, 1600-2600/-. 

That Madam, on the basis of my application dated 

06.02.95 which was forwarded by the Chief Postmaster 

General, N.E.C±rcle, Shillong to Postal Dte. under Staff/ 

35/70/85 dated 17.02.95, the Postal Directorate rejected 

my case vide their letter No. 3 7-1/87_sp.i (pt.I) dt. 

04.04.96 without giving due consideration to my represen-

tation dated 15.2.96.xM Moreover my representation 

dated 15.2.96 has not yet been forwareded to the Postal 

Directorate till date by the Chief P.M.G. (Staff). The 
Director_tees decis.ion dated 4.4.96 was issued on the 
l5asis on my - application dated 6.2,95 •  Had my representa-
tion dated 15.2.95 containing more details of the case 

been forwarded to the Directorate timely then Directorate 

could re-examine the eese before Conveying any decion. 

Under the above circumstances, I pray to your 

honour to be kind enough to cause re-examination of my case 

and cause to issue favourable orders saving me from the 

recurring monetary loss being sustained now. For this act 

of your kindness i shall remain ever grateful to you. 

Dated Shillona 	 Yours faithfully, 
the 22nd July'96 	 Sd/- Swapna Dey 22. 7. 96 

Draughtsman_III,0/0 the Chief 
- 	 Postmaster Genera1,N.Cjrc1e 

Shillong. 
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Copy to 

1. 	Shri R.V.S.Prasad, Secretary 

(Po.st),Department of Post, 

Dak Bhavan, New Delhi-110001 

for favour of information and 

necessary action. With refer 

ence to Dte's letter No.37-1/ 

87-SPB.I(Pt.I) dated 4.4.96 

(Through Chief PMG,Shillong). 

I amy like to sub-

mit that if satis-

factory reply is 

not received within 

a month I may be 

compelled to take 

recourse to legal 

action. 

The Dy. D:irector General (Staff) 

Department of Post, Dak Ehawan, 

New Delhi-110001 for information 

(Through Proper Channel). 

The Chief Postmaster General 

(Staff) N.E,Circle, Shillong for 

informationand necessary action 

with ref to his letter No. Staf f/ 

35/70/85 dated 17.2.95. 

Sd/- Swapna Dey 22.7. 96 

(Mrs. Swapna Dey) 
Draught sman-Ill 

o/o the Chief Postmaster General 
N.E. Circle, Shillong 
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Shrj R.V. S. Prasad, 
Secretary (Post) 
Department of Post, 
Dak Ehavan, Sansad Mar, 
New Delhj-110001 

(THROUGH PROPER CHANNEL) 

Sub : Prayer for the grant of pay scale of Rs.1200-2040/_ 
with effect from 20.2.1987. 

Respected Sir, 

Kindly permit me to submit a few lines before your 

honour for favour of your kind perusal and sypathetic 

consideration. 

That Sir, Ias appointed as L.G.Draughtsman (Grade-

III) with effect from 20.2.87 in the office of the Chief 

Postmaster General, N.E.Circle, Shillong in the pay scale of 

Rs. 260-430/- vide Memo No. STA/35/70/85 dated 20.2.1987. 

That Sir, Itmay be mentioned here that in the 3rd 

C.P.C. was pleased to revise the pay scale of the 3rd Grade 

Draughtsman to the scale of Rs. 330-560/- (with effect from 

1.1.1973 which was accepted by the Govt. and circulated vide 

Postal Dte's letter No. 23-24/85-pE-II dated 16.6.1988. 

That Sir, I beg to mention here that although the 

Govt. of India was pleased to grant the benefit of pay scale 
of Rs. 330-560/- to the 3rd Grade Draughtsman but unfortunately 

the Local Authority is not willing to extend the benefit of 
Rs. 300-560/- scale to me despite of submission of several 
representations. 

That Sir, in this connection i beg to endorse herewith 

a Xeros copy of the Judgement passed by the Hon ble Prin±ipal 

Bench, C.A.T., New Delhi in O.A. No. 1978/88 dated.31.7,92 

circulated under D.O.T. New Delhi letter No. 25-30/88-CsE 

dated 19.7.93, wherein the revised pay scale of Grade i,ii and 

III Draughtsman were circulated and given with effect from 

1.1.1986 in the said Judgement in the corresponding pay scale 

of the Grade III Draughtsman was fixed at Rs.1200-2040/_. 
That 5ir, I do hope and believe that while the Hon'ble 

CSA.T., Principal Bench, New Delhi and the Govt. of India - were 
pleased to grant the benefit of pay scale of 
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to Grade  III Draftsman with effect from 1.1.86 then those 

who are in service (Draughtsman) as on 1.1.86 were very much 

eligible to get the benefit of the pay scale of Rs.1200-2040/-

on the joining t -ie'service as Grade III Draughtsman and 

there was perhaps very little scope for any Lower Authority 

to deny the benefit of the pay of Rs.1200-2040 to Grade III 

Draghtsman as this is the last grade in the Draughtsman cadre 

That Sir, now in the light of the judgement passed by 

tLe Hon'ble CAT Principal Bench, New Delhi in O.A.No.1978/88 

dated 31.7.92, I'therefore fervently appeal to your generous-

ity to be gratious enough kindly to reconsider my case with 

sympathy and kindness and I may kindly be granted pay scale 

of Rs.1200-2040/-. w.e.f. 20.2.87. It may be mentioned here 

that the scale of Rs.1200-2040/ for grade III Draugthman was 

aissjb1e from 1.1.1926. Since I was appointed on 20.2.87, I 
was entitled to that scale only. For this act of your kind-
ness, I shal remain ever grateful to you. 

D.A. as said above. 	 Yours faithfully, 
Dated the Shillong-1 	

Sd/- Illegible 
The3rd Sept,1996 	 / 

'Mrs. Swapna Dey) 
Draughtsman -III 

O/o the Chief P.M.G., N.E.Circle, 
Shillong-793003 

Copyto : 

The D• Director General (SPB-I),Department of Post,Dak 
Bhavan, New Deihj-110001 for information,wjth reference 
to Dtes letter No.37-1/87-SpB_I( t.-I) dated 4.4.96 
(Through : the Chief PMG,N.E.circe,shj11Qng) 

Ms. Praven Mahajan, Director, Dte of Public Grievances, 
Cabinet Sectt. Sardar Pate]. Bhavan,New Delhj-110001 
for information. A Xerox copy of Hon'ble CAT Principal, 
New Delhi in O.A. No.1978/88 dated 31.7.92 is enclosed 

• 	 herewith in Connection with my representation of my 
case and pass favourable orders saving me from recurr -
ing loss being sustained now. 

.3. 	Shri A.K,Kaushal, Asstt. DirectorGeneraj(3p Section) 
O/o the Director General(post), Dak Bhavan New Delhi-i 
for information and necessary action (Through Proper 
Channel). 

4. 	The Chief Postmaster General (Staff), N.E.Circle,Shjjlonc 
for information andnecessary action with ref. to his 
lr. No. Staff/35/70/85 dated 22.4.96. A copy of thie 
Hon'ble CAT Principal, New Delhi in 
dated 31.7.92 is enclosed for his ready reference. 

- I 	• 	

Sd/- Swapna Dey. 
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To 

Shri S.Samant, 
Postmaster General 
N.E. Circle 
SHILLONG -793001 

Sub : REVISION OP PAY SCALE OF DRAUGHTSMAN, 

Respectd Sir, 

Ibeg to lay before your the following facts for favour 

of your kind consideration and favourable orders. 

That Sir, I was appointed as Lower Grade Draughtsman 

(Grade.III) on 20.2.1987 in the office of the Chief Post 

Master General, N.E.Circle, Shillong showing the scale of 

pay as Rs. 260-430. This scale was in existence prior to 

1.1.1973 (3rd C.P.C.). According to recommendation of the 

3rd C.P.C.  and accepted by the Govt. this scale was revised 

to the scale of.Rs.330-560 which is confirmed in the Dtes 

letter No.23-24/85-PE.I dated 16.6.88 (copy enclosed). In 

the light of decision of Single Judge of Delhi High Court 

in Case No. 911 of 1981 the incumbents drawing scale of 

Rs.260-430/- before 3d CPC should be placed either in the 

scale of Rs.330-560/-., 425-700 and 550-750 with effect from 

22.8.73 as circulated vide Dtes Telecom No. 10-34/84-CSC 

dt. 17.6.86. 

That Sir, according to the orders mentioned above there 

was no scale of Rs.260-430 in existence on the date of my 

appointment, as it was already revised by 3rd CPC to 

Rs.330-560/-. The scale was further revised by 4th CPC ëfec-

tive from 1.1.86 to the scale of Rs.1200-2040/-. So on the dat6 

of my appointment i.e. on 20.2.87 scale of Rs.1200-2040/- 

for Ilird Grade Draughtman was available and I should have 

been appointed in this scale. But I was given the scale of 

Rs.975-1540/_ against a pre-revised scale of Rs.260-430 which 

was in existence prior to 1.1.1973 (3rd C.P.c.). 

That Sir, since I was given lower pay scale which was 

not in existence on the day of my appointment, I represented 

to the authority to regularise the anomally on the basis of 

orders mentioned in foregoing paras, But no satisfactory 

reply has yet been received from the authorities. However, 

an order has now been issued by the Chief P.M.G., N.E.Circle, 
5hillong under No. Staff/35-70/85 dated 3.2.95 placing me 

in the scale of Rs.1200_2040/_ with effect from 20.2.94 under 
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ref. to the Dte's No. 22-24/94-P.E.II dated 28.11.94 

• 	(Copy enclosed). 

That Sir, I have submitted one representation on 

23.5.97 addressed to Director General, Deptt. of Post, 

• 	New Delhi (Copy enclosed) along with a copy of Judgement 

issued by the CAT Principal Bench, New Delhi in O.A. No,, 

1978/88 filed by All India R & T Civil Wing, non gazetted 

Employees Union Vs. Union of India. A copy of order 

issued by the D.O.T. is enclosed for your ready reference 

and I would request your kind self to kindly pursue with 

the Directorate personally for settlement of this long 

pending case and I shall remain ever grateful to you. 

Dated Shillong 

the 12th Aug 97. 

Yours faithfully, 

Sd/- Swapna Dey 

Draughtsman -III 
Postal Civil Division 

Shillong 



-65- 

Anexure_16 

DEPARTMENT OF POST : INDIA 

OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E.CIRCLE 

SHILLONG 

To 

Sniti Swapna Dey, 
Draughtsman-III 
Postal Civil Division 
Shillong-1. 

No. Staff/35/70/85 	 Dated at Shillong the 

15.9.97 

Sub : Revision of pay scale of draughtsman. 

Ref : Your repn. dtd. 12.8.97. 

I am directed to inform that your case cannot be 

considered at this stage, since Directorate has already 

* 	 examined and decided the case earlier. 

Sd/- P.K.Majumder 

(P.K.Nandi Ma.jumder) 
Astt. Postmaster General (Staff) 

for Chief Postmaster General 
N.E.Lircle, 5hillong 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GEHERAL, N.E.CIRCLE, 

SHI LLONG 

MEMO NO. STAFF/35-78/85(L) 
	

Dated at Shillong the 15.03.2000 

ORDER 

Gone through the representatio6 of Smt. Swapna Dey, 

Lower Grade Draughtsman, Circle Office, Shillong(now attached 

to Postal Civil Divsion), last brie being that of dated 

20.9. 99 regarding her request to grant her the scale of pay 

of Rs.1200-2040/- i.e. at par with Draughtsman Grade III of 

Central Public Works Department from the date of her appoint-fl 

ment in the Department thn accordance with the Ministry of 

Finance (Department of Expenditure) O.N. No. F.5959)-E.III/92 

dated 13th March 1984. It is stated that the representationist 

had filed an application before Hon  1 ble CAT, Guwahati Bench 

vide O.A.No. 260/97 on this issue. Hon'ble CAT in their order 

dated 31.8.99 directed that the representations of the appli-

cant should be considered afresh and a speaking order suppor-

ted by the facts and reasons should be issued. In pursuance 

of the said order of Hon'ble CAT, Guwahati Bench the following 

order is being issued. 

2. 	Smt. Swapna Dey was appointed as Lower Grade Draughts- 

man in the Circle Office vide letter No. Staff/35-70/85 dated 

20.2.87. The post to which she was appointed carried the pay 

scale of Rs.260/-430/- which was revised to Rs.975-1540/-. 

Subsequently Srrit. Dey represented that she should be granted 

scale of pay of Rs.1200-2040/- instead of Rs.975-1540/- as the 

pre-revised scale of the later i.e. Rs.260-430/- was not in 

vogue at the time of her recruitment in 1987 as the said 

scale was revised to Rs.230-560/- (Revised Rs.1200-2040/-) vide 

•Ministry of Finance O.M. No. F.5(59)-E.III/82 dated 13th 

March, 1984. The representations submited by the officIal 

from time to time were examined. Finally the Department of 

xxbmitto.d Posts in their le - ter No. 37-1-/87-SPB-I(Pt.I) dated 

4.4.96 conveyed that the representation of Smt. Dey was exa-

mined by them and they did not find any ground to interfere 

on her behalf. As such the representation was rejected. Smt. 
Dey was informed about the disposal of her representation 

by the Circle Office vide letter No. Staff 35/70/85 dated 

16/22.4.96. The representations of Smt. Dey were re-examined 

in pursuance of the order of Hon'ble C,A, Guwahati Bench dated 

31.8.99. The plea of Smt. Dey is thte was appointed as 

rv 
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Lower Grade.Draughtsman in Feb, 1987 in the scale of pay of 

Rs. 975-1540/- which was not in existence. The main ground of 

her plea that the said scale was revised by Ministry of 

Finance in their O.M. No. F.5(59)-E.III/82 dated 13th March, 

1984. It is seen from the said O.M. of Ministry of Finance 

that the original scale of Draughtsman Gr.III Rs. 260-430/- 

(re-revised) was revised to that of Rs. 330-560/-(Pre-revjsed) 

on the basis of award of Board of Arbitration w.e;f. 13.5.82. 

However, the said O.M. has stipulated that the revision of 

scale of pay is contingent upon the fact that their recruit-

ment qualifications are similar in those prescribed in the 

case of Draughtsman (Grade-Ill) in Central Public Works 

Department. The O.M. further stipulated that those who do not 

ulf ill the above qua1ifiations will continue in the.e-

revised scale i.e. Rs.260-430/- in the instant case.Itis 

seen from the requisition sent by the Circle office to 

Employment Exchange for filling up the post of Lower Grade 

Draughtsman vide this office letter No. Staff/26-15/77 dated 

18.8.84 (against which Srnt. Dey was recruited) that the quali-

fications prescribed for the past are as below : 

Matriculation with either two years experIence in 
the line 	 in Govt. Deptt. Or a Firm or 
repute or aDipioma or Certificate in Civil Engineer -
ing or Draughtsman's cou -se recognised by the Govt. 
of India." 	- 	 - 

In comparison it is observed that the qualifications for the 

post of Draughtsman Grade-Ill in Central Public Works Depart-

ment as given in their Manual Vol.I(Staff,Establjshment, 

Organisation and Office Procedure) (1992 Edition) is, 

In respect of Draughtsman Grade-Ill (Civil/Nech) 
recruitment to fill up vacancies to the extent of 
95% is done through the local Employmentng'e 
or Press Advertisement as the case may beT 	rrini- 
mum qualification for this pp,t are diplomain 
Draftsmanship from a recognised Institution and , 
experience of not less than two years'duráti'öW 
including practical training of 6 mon 'hs. KgeIirhjt/ 
in this ease also is 18-25years." 	- 	 . 

From t e above, it is obvious that the qualification for the 

post of Lower Grade Draughtsman in Circle Office is lower than 

that for the post of Draughtsman Grade-Ill in C.P.W.D.There_ 

£ ore the plea of the representationist thit she is entitled 

to the scale of pay of Rs.1200-2040/_ from the date of her 

appointment is not tenable as the qualifications prescribed 

for her post are not at par with those prescribed for the 
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Post are not at par with those prescribed for the post of 

Draughtsman Grade III in C.P.W.]D. The O.M. of Ministry of 

Finance has categorically stipulated that the scale of pay 

would be revised only in cases of posts where the recruitment 

qualifications are similar to those prescribed in the case 

of Draughtsman (Gr.III) in CPWD. Further, it is also clear 

from the Ministry of Finance(Department of Expenditure) O.M. 

No. 13(1)-Ic/91 dated 19.10.1994 that the scale of pay of 

Rs.260-430/- (Pre-revised) was applicable to Draughtsman 

Grade-Ill. In the said O.M. the scale of pay of Rs.260-430/-

was revised to Rs.%330-560/_ irrespecti.e of their recruitment 

qualifications subject to the.fact that the official has 

rendered minimum period of service in the scale of pay of 

Rs.975-1540/_ for 7(seven) years for its revision to R1200-0 

2040/- (re-revised Rs.260-430/- to Rs.330-560/_). 

From the above, it is clear that the scale of pay 

of Rs.260-430/- (Revised to Rs.975-1540/_) was in existence in 

February, 1987 when Smt. Dey was recruited to the post of 

Lower Grade Draughtsman in Circle Office against the said 

/ scale of pay and she was entitled for the said scale o pay 

/ only. This particular scale of pay was revised in Ministry 

/ 	of Finance vide O.M. No. 13 (1)-Ic/91 dtd. 19.1.94 to Rs.1200- 

/ 	2040/- subject to completion of 7(seven) years by the offiàial 

/ 	
in the scale of pay of Rs.975-1540/_. In pursuance of the 

said order Smt. Dey was placed in the scale of pay of Rs.1200-

2040/- after completion of 7 years w.e.f. 20.2.94 vide h±s 

	

ffice letter No. Staff/35/70/85 dated 3.2.95, 	-; 

In view of the facts stated above, there appears to 

be no reason for grievance on the part of Stt. Swapna Dey, 

Lower Grade Draughtsman. Accordingly the representation of 

Smnt. Swapna Dey is hereby rejected. 

Sd/- S. Samant 

Smt. Swapna Dey 	 Chief Po 
(s. Sarnant) 

Draughtsman 	 stmaster Gehera]. 

(Through Executive Engineer, P.C.D., Shillong) 
Copyto: 

Office. 
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OFFICE OF THE POSTMAST2R GENERAL,N.E. CIRCLE SHILLONG-793003 

Memo No. Staff/26-15/77 Dated Shillong the 16th 
October, 1985. 

In partial modification of this office memo of even 

no. dated 1.10.85, Smt. Swapna Dey a short duty Lower Grade 

Draughtsman was engaged for 8(eiht) hours from 9.30 to 

17.30 hours during the period - from 5.9.85 to 1.10.85, except 

on 7th & 8th Sept*85 on which she was engaged for 7 hours 

from 10.00 to 17.00 hrs. 

She may be paid on hour4ly wages basis ® Rs.2.75 

paise (Rupees two and paise seventy five) only per hour 

accordingly for the period from 5.9.85 to 1.10.85 excluding 
Saturday/Sundays/r-Ioijdays . 

Other Conditions of this office memo of even no. 

dated 1.10.85 will remain unchanged. 

Sd/- L.Munga 
Asstt, Director (Staff) 

for Postmaster General, 
N.E.Circle,Shillong. 

Copy to :- 

The Asstt. Director (C/Cs), C.O. Shillong. 
The Director of Accounts (Post_1),calcutta,through 
A&P Sec, 0.0., Shillong.. 

3, 	The JA°(), C.O. Shillong. 

The APMG(PMI) C.O.Shillong. 

The A.E. -  (MOW), 0.0., Shillong. 
The  0/S. C.O., Shillong. 

Smt. Swapna Dey, 
8, 	PF of Smt, Swapna Dey 
g 	The S.S. A&F Sec, C.O.Sh±llong. 

10. 	0/c 
Sd/- Illegible 

for Postmaster General, 
N.E.Circle, Shillon 
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INDIAN POSTS AND TELEGRAMS DEPARTMENT 
OFFICE OP THE POSTMASTR GENERAL, N.E. CIRCLE, SHILLONG 

To 

Smtj Swapna Dey 
C/o Sri P.C.Dey UDC, 
C.0. Shiliong 

No. Staff/26-15/77 Dated Shillong the 15th October 1984 

Sub : Recruitment to the cadre Of Lower Grade Draughtsman  
in the scale of Rs.260-430/_ P.M. 

Sir, 

The date of interview for the above recruitment 

notified under this office letter of even No. dated 28,9. 
84 is changed and refixed for 27th October, 1984(Saturday) 

as 24th Oct'84 falls on holiday. Other particulars 	- 
remain unchanged. 

Yours faithfully, 

Sd/_ L. Munga 

Asstt. Director(Staff) 
for Postmaster General, 
N,E.Cjrcle, Shillong-793001  

Copy to the G.M,T., N.E. Telecom Circle, Shillong. He is requested to nominate One TES Group 'A' Officer in the 
senioE seale to attend the Selection Board's meeting on 27.10.84 at the place and time notified in thi office letter of even no. dated 28. 9.84. 

Sd/- Illegible 
for Postmaster General 

N.E.Circle, Shillong. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

G.C.No.161 of 1987 

Sri Monomohan Medhi 	 : Applicant 

-vs - 

The D.E.Phones, Ghy & Ors 	Respondents 

G.C.No. 162 of 1987 

Sri Ranjan Kumar Deb 	 : Applicant 

-vs- 

The D.E., Phones & Ors 	: Respondents 

G.CNo, 185 of 1987 

Sri Ranjit Kumar Dutta 	: Applicant 

-vs - 

The D.E.Teleaphs 	 : Respondents 

Shillong & Ors. 

G,C.No. 186 of 1987 

Sri Manik Chandra Deb 	: Applicant 

-vs - 

The Regional Traffic Supdt. 	: Respondents 
Telephone & Ors. 

The Hon'ble Justice Shri D.Patha, Vice-Chairman 

For the Applicants in all cases: Sri B.Malakaz - , Advocate 

For the Respondents in all the : Sri S.Ali, Sr.CG.S.C. 
Cases. 

Date of Judgement & Order 	: The 3rd day of August, 1988 

- ORDER  

ATHAK J. 

The four applications under Section 19 of the 

Administrative Tribunal Act 1985 involve the similar 

7) 
	 Contd.. 



-72- 

Annexure-20(Contd.) 

question and accordingly they have been disposed of by a 

common judgernent. All the applicants are Draughsman Grade 

II (C) D.E.T., working under the respondents. 

	

2. 	Applicant, Monomohan Medhi was appointed as 

Draughtsman on 10.7.1970; applicant Ranjan Kumar Deb was 

appointed as Draughtsman on 3.1.1968; applicant, Ranjit 

Kumar Dutta was appointed as Draughtsman on 23.12.1967; 

and applicant, Manik Chandra Deb was appointed as Draughts-

man on 9.11.1964. The applicants were initially appointed 

in the scale of pay of Rs. 110-200/- per month and allowed 

to officiate in the scale of pay of Rs. 150-240/-. This 

scale of pay was revised by the Third Central Pay Commission, 

which stands at Rs.1400-2300/- per month. All the applicants 

are certificate holders in Draughtsmanship(Civil). While 

revising the pay scale the Third Central Pay Commission 

recommended that pay scales of the Draughtsman should be 

higher on the basis of qualification it is stated that 

prior to the creation of the Civil Engineering Wing of the 

P& T Department on 1.7.1963, the entire staff of Engineering 

Department was a Wing of the C,P.W.D. known as the P & T 

Wing , with the cretion of the Clvii Engineering Wing, 

those staff of the P & T Wing were transferred under the 

control of the P & T department. It is stated that the 

qualifica- Iti.ons prescribed for the post of Draughtsman 

Grade II is matriculate with tku a certificate or 

from a recognised institution of not less than two years' 

duration including practical expetience of six months. 

These applicants 

	

3. 	The Third Pay Commission set up on 2.4.1970 

recommended the scale for the Grade II Draughtsman as 

Rs,425-700/- per month. The recommendations of the Third 
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Pay Commission was not implemented by the Government for 

the Draughtsman of the C.P.W.D. though the counterparts 

in certain other organisations were given the scales. A 

job-evaluation study of the work of the Ferraprinters and 

Draughtsman in the C.P.W.D. was undertaken in pursuance of 

the discussion in the Departmental CounGil (JCM) of the 

Ministry of Works and Housing. This was with the objects 

of finding out the nature of the jobs of Draughtsnian with 

a view and reviSion of scales of the staff. They submitted 

the report was not implemented. 

	

4. 	It is stated that the Third Pay Commission in its 

report observed that the categories of staff employed in the 

P & T Engineering Wing were the same as in the C.P.W.D. 

with similar conditions of recruitment and tuies and reco-

rrnnended that they be placed in the pay scales recommended 

for the corresponding categories in the C.P.W.D. The CPWD 

on the award given by the board of Arbitrators agreed to 

implement the scales with effect from 1.1.1973(notionally) 

in accordance with the award and arrears have been allowe& 

with effect from 16.11.1978. The categories of staff employed: 

in the P & T Engineering Wing inducted into the same scale 

of pay as was prescribed by the Third guntxxX Pay Commiio 

for the corresponding categories of staff employees of the 

C.P,W.]D. The categories of staff employed in this Wing are th 

the same as in C.P,W.D. with similar conditions in 

recruitment. Their qualifications for recruitment and duties 

are identical to the Draughtsman of the C.P.W.D. 

	

5. 	It is submitted by the applicants that the scale 

of pay which have been given effect to in the case of 

Draughtsman working in other Central Government establishmentE 

Contd. . 



-74- 

Annexure_20(Cofltd) 

have not been given effect to In the case of the appli-

cant by the P & T authority. It Is Submitted that this 

is a violation of the principles laid down in Articles 

14 & 16 of the Constitution in respect of equal Pay for 

equal work. The Petitioners, therefore pray for an order 

holding that identital post has been treated differentii1 

in the matter of fixation of pay merely because they 

belong to different department 

6. 	
The applicants pray the following relief : 

i) 	
The applicants be given pay scale In terms of 

the Third Pay Commission flotionally with effect 
from 22.8.1973 

The applicants be given actual benefit with effect 
from 16.11.1978 

In the prayer portion, the applicants have men-

tioned that they have been given the scale with 

effect from 13.5.1982 (notio 11) and actual benefit 
being given with effect from 1.11.1983 

Thus it appears that the main grievance of the 

applicants Is that they have not been paid the bez
- fjt 

of the scale of pay in terms of the Third Pay Commission 
with effect from 16 .11.1972 to 31.10.1983 

7. 	
The respondents have not filed any written statement 

except in G.C. No. 162/87 to refute any Of the statements 

made by the applicants However, I have heard Mr. 
3.Ali, the 

learned Sr. C.G,S.C1 aPpearing on behalf of the respondents 

at great length and very carefully have Considered the sa 
me. 

But a thing of Substance has been made out to deny the 

relief to the applicants 

8. 	

Mr. B.Malakar, the learned Counsel for the applicants, 

submits that as the Award of the Board of Arbitrators was not 

implemented by the P & T Department certain employees of 
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Department working in New Delhi approached the High 

Court of Delhi in Shrj Dharam Vjr Sehdev and Others 

versus Union of India and Another, registero Civil 

Writ Petition No. 911/81, and on hearing the parties, 

the High Court was pleased to grant by an order dated 

22.2.1984 a declaration that the employees (Petitioners) 

were entitled to the scale of pay as per recomrnendatjos 

of the Third Pay Commission and directed that their 

pay be fixed notionally with effect from 22.8 €  1973 and 

arrears be paid with effect from 16.11.1978 and the 

pay of the petitioners were revised accordingly. 

With the above direction, the application was 

allowed. 

Mr. Malakar has, however, brought to our notice 

that against the aforesaid .judgernent and order of the 

Delhi High Court a Writ Appeal registered as LPA 109/83 

is pending in the court. It is also pointed out that 

against the order of the Delhi High Court, the Department 

moved the matter before the Hon'ble Supreme Court which 

stood dismissed on withdrawal by the Government in 

petition for special leave to appeal (Civil) No.16720/85). 

I have myself gone through the judgement passed 

by the Delhi High Court in the aforesaid case, After 

perusal of the judgement, I do not have any hesitation 

to accept the viewS expressed by the learned Single Judge 

of the Delhi High Court in Dharam Vir Sehdev(Supra) The 

learned counsel for the applicants has also brought to 

my notice a copy of an order dated 1 7 .6.1986 of the 

authority, which has been enclosed alongwith the applicatior 

giving effect to the judgement of the learned Single Judge 
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of the Delhi High Court. This order reads as under : 

11 In the light of the decision of Single 
Judge of Delhi High Court in W.P. No. 911 
of 1981 declaring that the petitioners are 
entitled to the scale .of pay of Rs. 330-560, 
Rs.425-700, Rs,550-750 with effect from 22nd 
August, 1973. It has been decided to grant 
revision of pay scales to officials as the 
petitioners Shri D.V.Sahadev, Shri R.N.Madan 
and Shri D.N.Verma were drawing in the scale 
of pay of Rs.260-430 on 22.8.1973. They may be 
placed in the correspondng revised scale of 
pay Rs.330-560 nationally with effect from 
16. 11. 1978. 

This benefit of revised pay scale is 
subject to their revision in the light of 
judgement of divisional bench of Delhi High 
Court in LPA No. 109 of 1986.' 

The petitioners have also enclosed a copy of 

the order of the Nonble Supreme Court arising out of 

the Judgement of the learned Single Judge of the Delhi 

High Court in the above cases. The order of the Honble 

5upreme Court reads as under : 

" SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Petition for special leave to appeal (Civil) 

No.16720 of 1986(from the judgement and order - 

dated 12.9.85 of High Court of Delhi in dismissing 

C.N.P. No. 1618/85(writ petition) in Patent appeal 

No. 

The Union of India and ANR - Petitioners 
Dharamvir Sehdev & 
others 

Respondents 

(with application £ or exemption) 

Date : 31.3.86 : This petitibn was called on 
hearing today. 

Corani Hon. 
Hon. Mr. Justice A. P. Sen, 
Hon. Mr. JusticeM. Kh a 1 i d. 

For the petitioners : Mr. Batta, A.S.G. 
Mr. S.K. Gambhir 
Mr. C.C. Subba Rao 
Mr. R.D.Agarwal (Advoc ates ) 

44- 
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Poo the respondents : Mr. G.C. Gupta, Advocate. 

Upon hearing counsel, the Government made the 
following order. 

Special Leave petition petition is dismissed 

as withdrawn. 

Sd/- P.K.Basu 
Court Master." 

11. 	On the conspectus of the facts and circumstances 

and for the reasons stated above we do not find any 

justification in denying the fixation of pay in terms 

of the Third Central Pay Commission in favour of the 

• 	 applicants. Accordingly it is held that the applicants 

S 	 are entitled to the scale of pay in terms of the Third 

• 	 Central Pay Commission as have been given to the corres- 

ponding category of employees in the Central Public Works 

Department with effect from August,22, 1973. It is further 

directed that the pay of the applicants may be notionally 

fixed with effect from August 22, 1973 in the revised 

scale and arrears if any, be allowed with effect from 

f 	 November 16, 1978. 

12. 	In the above order the applications are allowed 

but in the facts and circumstances of the case, I pass 

no order as to costs. 

Sd/- Illegible 3.8.88 

Vice_Chairman 

- IS 

4 
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No. 15-30/88-CSE 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS 

DEPARTMENT OF TELECOMMUNICATIONS 
NEW DELHI-lb 001 

Dated 19th July, 1993 

ORDER 

Subject : Revision of pay scales of Draughtsmen of the 
P & T Civil Wing at par with Draughtsmen of 
the CPWD consequent on CAT, Prindpal Bench 
Judgement dated 31.7.1992 in O.A. No.1978/88. 

S.. • • S • 

In pursuance of the judgement of the CAT, 
Principal Bench, New Delhi, in O.A. No. 1978/88 filed 
by All India P & T Civil Wing Non-Gazetted Employees 
Union Versus Union of India, sanction of the Telecom 
Commission is hereby accorded for revision of the scales 
pay of Draughtsmen of P & T Civil Wing as under : 

1. Draughtsmen appointed/promoted prior to 1978. 

The scales of pay of Draughtsmen appointed/promoted 
to the following grades prior to 1978 are revised as follows : 

Grade 	 Revised scale of pay 	Pay scale w.e.f. 
1.1.1986. 

Draughtsman Gr.III Rs.330-560 	 Ps. 1200-2040 
Draughtsman Gr.II 	Rs.425-700 	 Ps. 1400-2 300 
Draughtsman Gr.I 	Rs.550-750 

The revised pay scales are ad 
in the three grades notionally w.e.f. 
dates they were appointed/promoted to 
is later. The actual monetary benefit 
16.11.1978 only. 

Ps 0  1600-2660 

TlisSible to the of ficiaL 
22.8.1973 or from the 
the grades, whichever 
accrues to them from 

Draughtsmen Gr. II appinted after 1978. 

The scale of pay of the officials appointed to 
Draughtsmen Gr. II (Redesignated as Junior Draughtsman) after 
1978 is revised to Rs.425-700 (Rs.1400-2300 w.e.f. 1.1.1986) 
from the date they were appointed to the post. The actual 
monetary benefit accrues to these draughtsrnen from the dates 
of their appointment to the grade. 

Draughtsmen promoted to Draughtsmen Gr.I(Senjor 

The scale of pay of all the Drughtsmen promoted as 
Draughtsman Gr. I ( 5enior Draughtsm) after 1978 is revised 
to Rs.550_750 (Rs.160:0_2660) w.e.f. 1.1.1986) from the date of 
their promotion to the grade. The actual monetary benefit 
accures to these Draughtsmen from the date of their promotion 
to the grade. 

Contd.. 

I 	.. 	 .4 
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In case the Draughtsmen whose pay, scales had 
already been revised earlier in pursuance of CAT judgement 
have not derived the same benefit as indicated above, they 
may be extended the benefit of revision of pay scale as 
ordered now. 

The revision of the scales of pay ordered above 
is subject to the condition that the Draughtsmen of P & T 

• 

	

	 Civil Wing receiving monetary benefits on such revision 
shall give an undertaking in writing that they shall 

• 

	

	 refund the amount received on such r-vision, in case 
the L.P.A. No. 109/84 pending in the Division bench of 
Delhi High Court (uoi Vs. Dharam Vir Sahadev and 2 others) 
kagxbeen is decided in favour of the Government. This 
stipulation has been laid down by the Hon bie Supreme 
Court of India while disposing of the SLP filed by the 

• 

	

	 Government in the above case vide Supreme Court order 
dated 16.4.1993 in CC 19204/93. 

As the amount paid on account of the implementa-
tion of the judgement is liable for recovery in the event 
of judgement pending in the LPA in the Delhi High Court 
goes in favour of the department, details of payments mad€ 
from time to time may be kept by the field units. 

This supersedes the earlier order/letters issued 
on this subject (No. 10-15/83-CSE dated 12. 9.84 and 
No. 10-34-CSE dated 16.9.87), 

This issued with the concurrence of Ministry of 
Finance Department of Expenditure vide their U.0. 12(26) 
Ic/92 dated 28.6. 1993 and Telecom. Finance vide their 
Dy. No. 1967/93 F-I dated 9.7.93. 

Hindi version will follow. 

sd/- K.S. Chandrahasan 

(K. S. CHANDRAHSAN) 
ASSTT. DIRECTOR GENERAL(C.W.) 

Copy to 

All 'eads of Telecom. Circles/Telephone Disttt/Chjef 
G.M., NTR, New Delhi, 

All Chief Engineers(Civil)/(Elect,) of DOT/flOP. 

All SEs (Clviii (Elect.,)  SS(Civil/Elect.) DOT/DOP. 

Ministry of Finance, Deptt. of Expenditure,New Delhi 
w.r.,t their U.O.No. 12(26)-IC/92 dated 28.6.93. 

S. FA-I/TE-II/NCG/Admn.I/TS Section of DOT. 

6. All India P & T Civil Wing Non-Gazetter Employ'es 
Union, Central HQ, T-16, Atul Grove Road,New Delhi-i. 

Sd/- N. Raja 
Section Officer (C.s.E.) 
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Mrs. Swapna Dey 

Vrs. 

Union of India & Others 

TIVE TRIBUNAL. 

çJbI 
Applicant 

Respondants 

IN THE MAIlER OF 
I 

Written statement submitted by Respondants 

No. 1, 2 and 3. 

(WRITIIN STATEMENT) 

BRIEF HISTORY, which may be treated as a part of 

statement. 

Smti Swapna Dey was appointed in the scale of Rs. 975-

25- 150-ED-30-1540 plus other allowances as admissible from time 

to time in the post of Lower Grade Draughtsman under CPMGI 

Shillong memo No. StaffY35-30/85 dated 20-2-1987. 

At a later date the official represented for a higher pay 

scale of Rs. 1200-2040 w.e.f., the date of her appointment which was 

rejected under CPMG/Shillong letter No. AAO(BGT)/13-7/87-88 



dated 27-6-91. However, she represented again and the case was 

referred to Directorate under No. Staff/35-70/85 dated 29-11-94. In 

the meantime, in pursuance of para 2(1) of Dte's. letter No. 2324/94-

PE.II dated 28-11-94 circulated under CPMG/Shllong letter No. 

Est134-46/84 dated 19-12-94 the official was placed in the scale of Rs. 

1200-2040 w.e.f., 20-2-94. 

However, the official being dis-satisfied represented 

again to be given the scale of Rs. 1200-2040 w.e.f., the date of 

appointment i.e., 20-2-1987 but the Postal the., rejected the same 

under No. 37-1/97-SPE-I(PtI) dated 44-96 and the same was 

conveyed to the official. 

After a few more representations with the same result, 

the official approached the Hon'ble CAT, Guwahati for redressal of 

her grievances and files an application before the. Hon'ble CAT, 

Guwahati under OA No. 260/97. 

Hon'ble cAT, Guwahati in their order dated 31-8-99, 

directed that the representations of the applicant should be considered 

afresh and order issued supported by flicts and reasons. 

In pursuance of the said order of the Hon'ble CAT, 

Guwahati the case was examine again and the representation of Smti 

Swapna Dey, L.G. Draughts-man was rejected as there appeared to be 

no reason for grievance on her part. 
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The aggrieved official has now filed OA No. 210/2000 in 

Hon'ble CAT, Guwahati again seeking direction to grant her the pay 

scale of Rs. 1200-2040 w.e.f., 20-2-87 with all consequential benefits. 

1. 	That with regard to paras 1, 2, 3, 4.1 and 4.2 the 

respondants beg to offer no comment. 

2 	That with regard to para 4.3 the respondants beg to state 

'iihat the original scale of D.Man Gr.III of Rs. 260430 was received to 
-- - 	- 	 - 	

- - 

33O-560TdFMOF OMNó;F5(59)-E.11l182 dated 13-3-1984 with 
___ 	 - 	- -- -r - 	- 	- 

the stipulation that the recruitment qualifications are similar to those 

prescnbliin the case of Draughtc-man (Grade-lID  inCPWI) The 

OMfurther stipulated that those who do not fulfill the qualifications 
----------------------- - ------ - ---- 

will continue in pre-revised scale of Rs.260-430. (Revised Scale Rs. 

975-1540). 	 - 
-- - - 	

In the instant case, the requisition sent by Circle Office, 

Shillong to EIEx. for filling up the post of L.G. Draughtsinan under 

letter No. Stafil26-1 5/77 dated 18-8-84 against which Smti Dey was 

recruited - the prescribed qualification was "Matriculation with either 

two years experience in the line in Govt. Deptt. or a finn of repute or 

a diploma or a certificate in Civil Engineering or Draughtsman's 

cause recognised by the Govt. of India". 

Whereas the minimum qualification for Draughtsman 

Grade III in CPWD as per their manual (1992 Edition) is Diploma in 

Draughtsmanship from a recognised institution and experience of not 

less than two years duration including practical training of 6 months. 



From the above it is clear that the qualification for L.G. 

Draughts-man in Circle Office is lower than that of Draughts-man III 

in CPWD and she was rightly placed on scale of Rs. 975-1540 (Pre-

revised 260-430). Therefore the plea of the applicant that placing her 

in the scale of Rs. 975-1540 as L.G. Draughtsman is violative of 

article 14 and 16 of the constitution is not tenable. 

Copy of M.O. dated 13-3-1984 is annexed hereto and 

marked as ANNEXURE-I, letter dated 18-8-84 marked as 

ANNEXURE-Il and copy of CPWD Manual is marked as 

ANNEXURE-ifi. 

That with regard to para, 6.4 the respondants state that the 

scale of pay of Rs. 1200-2040 was not applicable in her case. Reasons 

as explained at para4.3 above. 

That with regard to para 6.5 the respondants state that 

representations submitted by the applicant were carefully considered 

by the competent authority and were rejected. 

That with regard to para 4.6 the respondants beg to say 

that, the reply is as in para 4.3 above. 

That with regard to para 4.7 the respondants beg to offer 

no comments. 
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7. 	That with regard to para 4.8 the respondants beg to say 

that the reply is as in para 4.3 above. 

That with regard to para 4.9 the respondants state that 

G.O.L, Ministiy of Communication circular No. 22-5/92-TE.II dated 

23-8-93 is regarding revision of pay scales of Draughtsrnan in the 

Dcptt. of Telecom (Tciccom Wing) and mcant for Tciccom staff only. 

Moreover, the recruitment qualification of L.G. 

Draughtsman is lower than Draughtsman Gr.111 which has been 

explained at para 4.3. 

She was given the higher scale w.ef, 20-2-94 i.e., on 

fulfillment of conditions stipulated in MOF OM No. 13(1)-IC/91 

dated 19-10-94. Copy of OM dated 19-10-94 is annexed as 

ANNEXURE-IV. 

That with regard to para 4.10 the respondants state that it 

is clear from MOF OM No. 13(1)4C-91 dated 19-10-94 thauhe scale 

of 260430 (Pre-revised) was applicable to D.Man Grill. in the said 

OM the scale of pay of Rs. 260430 was revised to 330-560 

irrespective of their recruitment qualification subject to the fact that 

the official has rendered minimum period of service in the scale 975-

1540 for 7 years for its revision to Rs. 1200-2040 (Pre-revised 260-

430 to 330-560). Accordingly Smti Dey was given the benefit w.e.f., 

20-2-1994 accordingly vide memo No. StaffI35/70/85 dated 3-2-95. 

Copy of memo dated 3-2-95 is annexed as ANNEXURE-V. 



That with regard to paràs 4.11, 4.12, 4.13 and 4.14 the 

respondants beg to offer no comment. 

That with regard to para 4.15 the respondants beg to say 

that the reply is as in para 4.3 above. 

That with regard to para 4.16 the respondants beg to state 

that GO!, Ministry of Communications, DOT circular No. 15-30/88-

CSE dated 19-7-93 is regarding revision of pay scales of Draughtsman 

of P&T Civil Wing as per with Draughtsman of the CPWD 

This is not applicable in the instant case as recruitment 

qualification of L.G. Draughtsman is lower Draughtsman Gr.11I of 

CPWD. 

Ueoo' That with regard to para 4.17 the respondants beg to say 

that this relates to revision of pay scale of Draughtsman Gr III whos 

sof pay was 205-280 3rd  ie, 121-73 and not relates 

to the applicant. Applicants pay scale was 260480 after the 3rd  CPC 

whioh was revised to 975-1560 by Ivth CPC. Copy of recommenda-

tion of 3 CPC is annexed hereto and marked as ANNEXURE-VI. 

The applicants pay scale was revised as per MOF No. 13 

(1)-IC/91 dated 19-10-94 circulated vide Postal Dte':s No. 23-24/94-

PE.II dated 28-11-94. Copy of MOF dated 19-10-94 and circular 

dated 28-11-94 are marked as AN EXURE-Vil. 
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That with regard to para 4.18 the respondants bog to say 

that the reply is as in para 4.3 above. 

That with regard to para 4.19 the respondants beg to offer 

no comments. 

That with regard to para 5.1 the respondants beg to say 

that the reply is as in para 4.3 above. 

That with regard to paras 5.2, 5.3, 5.4 and 5.5 the 

respondants beg to say that this is not applicable in the instant case as 

the iecruitment qualification of L.G. D. Man is lower than that of D. 

Man Gr.III of CPWD. 

That with regard to para 5.6 the respondants beg to say 

that Smti Dey was recruited to the post of L.G. D. Man in Circle 

Office against the scale of Rs. 20-430 and she was entitled to that 

scale only as the scale was in existence at that time. 

This particular scale was revised in MOF OM No. 13(1 )-

IC/91 dated 19-1-94 to Rs. 1200-2040 subject to completion of (7) 

seven years service by the official in the pay scale of Rs. 975-1540 

(Annexure-IV ct V). 

Accordingly Smti Dey was given the benefit w.e.f., 20-2-

1994 under this office letter No. Staff/35/70/85 dated 3-2-95. 



L 

That with regard to paras 5.7, 5.8 and 5.9 the respondants 

beg to say that this is not applicable in the instant case as the 

recruitment qualification of L.G. D. Man is lower than that of D. Man 

Or. III of CPWD as explained in para 4.3. 

That with regard to para 5.10 the respondants beg to say 

that no rule have been violated. 

That with regard to paras 6 and 7 the respondants beg to 

offer no comment. 

That with regard to para 8 the respondants beg to say that 

for the reasons stated in fore-going paras no relief is admissible to the 

applicant. The petition therefore may kindly be dismissed. 

VERIFICATION 

I Shn ____ being authorised do 

hereby declare that the statement made in the written statement are 

true to my knowledge, information and belief.. No material facts has 

been suppressed. 

And I sign this Verification on the 	' 	day of 

2000. 

	

N. .. Cii LL.. 	
ori_73(3jk 
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lo k.5 (59)-1.III/82 
OF iNDIA 

11 I.T '1Y Ok FINANCE 
OF i.XP1N1JIT'J0 

NOW Delhi, the 13th Lrch, 1984 

0FkICE MI 4 R/NDU 

3uhJtct : R:viiOn of pay scales of Draughteman Grade III 

ii, I in all the Government of India offices 
on the basis of the award of Board of Arbitra 
tion in the case of Central Public Works 
L)epartrneflt. 

The undersigned is directed to state that the 
comitte of the National council (joint ConsultatiVe 

Machinory) was  set up to consider the reqiest of the 
'eff rie that the following revised scales of pay 

il.;d to the Droughtsmofl Grae-X.IX, and XII working 
in Central Public Vorks Department on the basis of the 
Award of nord of Arbitration may be extended to 
Dt:ghtrimn Crrc9 I, II and XIX in all GovernmOnt of 

Xn1ia r,ffjcej * 

oriqinal (cale 

Druqht.mifl us. 4257OO 
GrTe I 

)rughtsman 	. 330-560 
Grade II 

Drughtsrna.n Rc. 260-430 
Gtde 111 

Reviad ccalee of the 
Awird 

Rs,50-750 

fi. 425-'700;. 

Rs.530-560 

2., 	The Prenident is now pleased to decide that the 
of pay of Dreughtaman Credo-I, II, 111-in the 

offices/deprrtmeflts of the Gover mont of Xndi, other 

then the Central Public Works deptte may be reviaed as 
•;jhova prcvided their tecruitment qualificatiOns are 
similar to those pre:.cribed in the case of Draghtsman 
in Central i:'ubl$c Works Departmeflto The who do not 
fulfil thp above recruitment qualificrtiOn will continue 
in the pre-reviced scls. The benefit of this revision 
of ecles of py would be given notionally with effect 
from 13..192. 

3 	Ilindi v'rsiiofl will follow. 

Deputy secretary to the Government 
of India. 

El 

.\)1 	nitr1/Departmants of the Government of In61 

(in rr.r Stn-1rt.i. list with usual number of: ,.spere copies.) 
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Thn h;;ploymont Officer, 	 S  

to ±e Lower 'ado Draughtman lnthe office 

	

of 	I.cire, 3hi1lor.. 

Sir, 
• 	 I w:i 1;o to state that recruitment to the post.of Lower 

Gy'.do Dra'i.ghtmrm ir. 1:10 	ie Of pay of th;2O- 4301/- is.bein made 
i'y"  

A foi'rn. requ.iitioii in the preser!he proorma is sent 
herowih 	You. 	roc:r'J to kflly sponor riot •iiore han two 

• . 	clithtes from your :hango by 10-9.-Cl.. NO 1:'LCC W2.1 be isuo. direct 'I 	to i;Lo 	id;:3 spo.tic.rod' by 	 and int.orvier whcn the 
dateu are fLcod. 	. 	'. . 	. . 	 . 	. 

S. . 	 . 	. • 	. 	Yours faithft11y, 

. 

( LMunga)(f'4 
.5 . 

• Asctt, Director (Staff): 
• 	. 	 •. 	Fo: Poetmaste' Qenera1, 

'I • 	 . 	. 	. 11,E.C1:tcle, Shi1lon 

Copyt:_ 	 . 	 . 	.. 

• 	 . All the Divi3iona]. 8updts/ Directors of 
in N.E,Ojrcle to 	i:o 	i.he 1oc]. Enploymont..Fxchangos at their, 
pice t iponuc t.oc.r'•ndic1ateg early and to nbfy aOng'he 
qLr.ii.fi.od dcpar 4;mot ;al can(1datos 1 1f any, within their respective 	 S  f 

For P0stmac±cr Gen1, ( ti 
N.E.Ci.rclo, S2  h.il1o;ig. 
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Will be comrnUicat 	direct to .tho 

cen.idt 0  .13  

Lower 	
•• 

R 6 O 8300 	40 	330 

40 clUB ai).QT3r.COS adiib 

p.M.G'S Office. 5jllong; 

1 (one). 

PriOriY 
• 14 o1i.'rLor ity 

priority 	) 
No1.ri0'1t) 

1(Ono) 

Nil, 

Nil. 

jLL1 

Requi1Ofl 
for t ho unod 	e].i 

m o 	

from 
hcn 	

for appliCa \ 

ci u 	f 	- 	n io reni1_20 
	VnC 

Offic e/Doartnolt aii L1len 	
Off±C, &T 

pQ T'I A 	(2cncral, 

eine and 	
o deeig tion 0-7

Gc-er 

N 	

1, N. Circle, 

hi1lOr't 	'. 

11am o a'd do ' 	on o tb 
e 	- 	Po o trn

.CirCle, 

o 	to ihoi ail e 	
Sitil tn793Cl. 

f 	or  

Late, tin( aiu 11.ic o of 	- 

in i;yV if3w 

5 ,() t0 	nitiOfl of thn pent to ho 

(b) Se 	of pY 'fl(i .1].OWLCU 

t I rt 	I' 	
) 

Place of or1' 

6(a). 'Nnrner of pCst3 O 10 
ied 

j) Rnon:.v 	for SehC(iU1.0 Cas o3 

, 1 .  florved f o r Sche(1110d TrihOs -L 

-- priflritV 	:- 
- 

(b) Duration1 of vac3ncii 
___--:- 	. 

Prff!1lt. 	1ornpor-Y ie 	
Temporary botweon 

rnont)1J_. 

Tppary likely, to 

c0t 

Yes, 

7. 	OlifCt0n 	ro.:red 	t 	25 yoars 01 	iy, l9B4. 

J 	 iil ic ia 	u 

1' 	crJif - 	tn 	i(1ttO 	() 	 5ential 	
O)thert0 

yoUrS experience 	the line 

in GOVt._DLPtt. or 
- .-- 	- 	- 

	

Q 	

ropUO Or a Diploma or Certi- 

	

-t 	
,-•__. 

cato_n Civil 	
1neeriflg_or 

- 	,- -.- .-.------ 

- 

courso 	eCOgfl1O 
- -•- -,-.---.--.-...-..-.-,-•----- .-.-.-.-- 

• 	. 	 b" 

EBsential:- FerrO_?rt0T5.0r9n 
3 yor 	serViC0 	the 	

rade 

and •poss03 	educational 

qualif i .cation for direct 
reqrUit uptO the ago of 

•• 	 :. 	. 

(ii) Doirabl0- 	•---- 	• 	 • 	 • 	 • 

. . .2/.. 

-...... -•-••-..----- 	. 	 ,• 	

• 	,0 	••.•••,• 	

•• 

S  

/1 

Ci 	)VJ. 

2 . 

7 

4 . 
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I 

' i  

I 
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ft. Wet}' 	-illg to 	vid consider 	- l Not willing, No objection forVA 
- 	 inc 	orca aCvchfisang 	'n Nors Papers . 

:n 	 :'r.l-: 	ir 	ne May be given if ho odeqüate ,. 
candidates are y. sponsord by9 

• 	'j 
 

the E/Exchnge', 	• 	 . 

9, Aviv 	tiier 	i.nforrno :ion conridorer1 	-. The candidates will have to sit 
for an interview test in' simple 
diagramat 	building drawings at 
tracing a.any other qustions 
and rntho 	the Selection Board 
may 1iv to evolve, 

Cortfied that while placing this demand the instructions 
connected with the orders on coaunttl ro

'
resenthtiorr in the services have been 

st.ct1y fo].ioed. 	duo regard. 	t 	therooto 	rnaint.ained in tcccrdance with' r 
thoec' 	orirr . 	 ' 	 ,. 	

' 	 • 

12 

• ' • 	Dated Shiilon(. 
the 	 19134 

	

- 1 	cd. 	-' 	4 

Signature of the eM of 1 Qffiqe. 

I.. 

• 	 ', 	 •'S__fA Dl C- ••. 

• 	.• 	• 	'• 

• 	AsStt'0 L1rector 	StaJtatt).. 0  

IS 

	

Pb 	 anI. 
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•••• 	 ' 	•• 	. . 
•''. 

• 	 ;' 	 •: 	: 	•.,: 	'' ' 	 ':1 	C( 	flCO 	t;h 

i 

, 	
1 	 14 	

I 	
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• 	(;r, 	(' ((in,') 

ni ii ( 

• 	. 	. 	l)'iiiIiiiiii, (;i. 	II 

• 	-1 . 	l)raiij'.IsI 	i 	ii ( 	. 	II 

• 	5. 	lt'EFt 	'ru 

1J-(,'iouc/' ':" i li1ef. 

an 

	

( 	 S 

2. ,1Ju:'uol;,ii  
1, l)r u,1'h'.uisuii ( Ill 

'I .li iuilIutin;'iu t. III 

5, e Pu 

'.1' 

	

I. 	i'1rdieuI ( )i)'r I I..',iIiIi 

0 ' 

I 	r,, 	I 	'i i 

24 

P.. I (,OØ. ().23O0.tI3.6O-26(J0 	 S.F. 

• 	P. ,;. 1400.I0-I800.Ell-50-2300 	 S.F. 

P.;. I 200. 30-I 560.[13.40-204O 	 S.E. 

Rs. 425.. 5.900.Fj1.20.I2(y) 	 s.r. 

• 	I(s. 1600 5230).EI3.00-2660 	 , 	 S.F. 

• 	Its. I 4fl. 10-1 80)-F11.5O.2300 	 S.);. 

R. 1200.30.156)-Fll- 10.2040 	 . 

)ts. 1400.40.I8CO-FE)-502300 	 .. 	 S.li. 

Itc, 825-I 5-900.EI).20-)200 	 •. 	 S.F. 

Its. 2200 75.28(0-E11- 100.400() 	 prcsklenl 

R .. 2((o').(().23C0.3.75.3200.I(X)-300 	 1).(,. (W) 

It . 20(X) 60-23(0 FI3-75-3200 I 00-300 	. 	Do. 

It;. I.1060-2600-E8752900 D.G. (W) 

P.s. 	401)40.1 800-El3-S0-2300 Do. 

P.s. 	100 301560EB402040 D.A. 

Its. 950-20.1150.E13-25-1500 

Its. 1200 30-14C0-EB-30.1800 	. 	 • D.A. 

R. 10i)) 60-26(0.EH-75-2900 S.F. 

P.s. 950-,0-1 15('.EI3.25-1500 1)0. 

1350.30.1440-40-1 800.30.I3B-2200 Do. 

Ru. 1450.40.I8C0.Ell50-2300 	 . Do. 

P.s. I 20030•l 5(.0-F13-40-2040 	 • Do. 

Its. I 350.1014 1 010. I 80041 B-50-22OO 	. 	 . 	 . Do. 

Its, 120)-30-15610-En-40-2040 	 • 	 • S.F. 

P.s. 132().30-I500E11-40-2040 	 • S.F. 

ftc. I 2CX).30-14404U)-30-l800 S.F. 

Its. I 350-30. 1440-40-I 800E11.50.22I)0 • 	 D.A. 

its. 975- 15-I150-1i13-30-1540 	 •., 	, D.A. 

Its. I600-50-23004, 1-60-2660 D.G. (\V) 

P.s. 1400.40-1800.flh3-50-2300 	
• 	

• 1)o. 

Do. 

(1) p.s. I 200-31-I 560-E1]-'10-2040 (Icr fully qualilk(l) 	. D.A. 

(11) Its. 1200-3)-1400-EB-30-1800 (for others) D.A. 

P.s. 120030-I560-Eil.40-20i0 D.A. 

P.s. 975'5.1  150-EB-30-l540 	 • D.A. 

120030.1 560-E1)-40-2040 D.A. 

KS. 950.201150-EB-25-1 500 Do. 

Ks, 950.20-1 l50-Efl-25-I400 

u.s. 9502011 150EB251400 Do. 

• 1 	S'iI. ('.\\'. \, liii, 

4.  

3: Sn'uc Ker (('eu)rI OIIje) 

•1 CICpIII 'ii ()pe:aii r 

4A. TcIepIuu'iue ()perahir tSckei ic'0 Grade) 

5. ]cliccci',uI A',iiaccI 

i;. 'Fechiiieal ( ) pCIatcci 	. 

• 7. 1UC S0I)dI 	. 	. 

Sr. Sjnini c' 	I uc'peeIcI 

5 uuilnrr I , I . . teIcSI' . 

101 . 	ri'c'Icker 	. 

• ii. 	.\I I. (:trc'aLci 

1uclicc h1ç)uuuuie.ciucu.Op.rau c ir 

Il;c:li.5 	TecIcanie'ccucn-( )ICraIor 

.14. 	I •ihu criaui 	. 	. 

IS. 	.'\';sI I . I ihriricui 	. 

16. 	Si:. I Ii:uuii Tr:uisc):iunr 

j'j<'i'I 1t'ed' I Iifldi 

C oucu 	uju(Ier 	. 

( mccci  

I. uh,':u'c''v '\uslccui 

PIwc.s l'rinler 

23 SIn(V Cur 1)6ver 

24, Sr. ('.Ieluier ( )jwrulcsr 

S  S 

S 	 , 



I 	

FM  
/ 

	

CCIII!'.IiIS('(j 	i)ISIS and aeiii;ii 
JiIltIllelit 	iutiei:. 	:II'e 	I.\IPC( i 	1) .Y 	tile 	I'i'NJ)(CtItC 

/Ci'illtt'IldIIlg'iIl!inueI's 	(Scv lmru Ii) of ( ' Iiitpit'i' ('\/). 

	

• 21 V;it'aiici's iii he •S 	i Upper i)ivisini (:ici'ks 
ire'fjIlett (If) ii 	II'all'iei' tI'i)Jll (cult -al (Sitrphi 	SlaiF) 
('cii,. fuilitig wiii_ii by ploulloinlil as follows:- 

37 1, per celU it-nm ;,In!IIst 	perunaneni 	and 
t(UU'I-j)Ct tIuIlCIl( 	t.l).( 	. 	1111 	the 	h:isit 
selII)I'iIy 	iiiii'ci 	In 	h 	I'CJCC(itlIl 

 

	

Of 	the tiitiil: 

(b) '50 ' 	I't't;n 	uIlItIlest 	II:.e 	t'I!cgnI'ie 	•(tbj-'t 
hI their titialiFyitig 	a dCPaI(UlCultai 	exaitli- 

• I) (u.in; 	ItuI 

(c)2ftpt'r CcItt tIll II1C bsi' of CulIlpetitive C\JIIi-
Iiatl(llI Ilitijital 1(1 I •J)('s lilt1 lelepluone operahurs 
scrtng in tile (eIlIt;iI ()fhict' uf CPWL) 	with 

• .milinJuIIt .1 years ('jR'riencc itt the gt'ade. 

24.,.\tt'uilcics 	in tile 12F;Ric ni. I-lead 	('let-ks 	ai'e 
iiilc(l Up I) 	pl'utitltni 	In tile extent (I) SU' 

i!i.buis oll it Litttile(l (ie)ni'htiletiti t'(lt)j)Ctitivc c'.anij- 
iiatjo 	and (2) tilt' l'el,IaIlllit 	50, on the basis 	of 
seniority sUhjct III tile lC(CChI)ti Ill' Ihc 	utihii, 	11(1111 
tIl1ilIlSt LJ.,D.0 s \' it Ii S vent's service iii tile 	gta(Ie. 
Vucancics s[ t'litd Clctk 	lie lihid up by (lie Suflerin- 
icnding kçlgiiicer 	CnrIiIi:u(inl1) (_''lilcClllCd. 
• 	,. 	• 

VlClfleies ill tile 	glade (Ii 	Citele 	lIicc 
(tic 	ithleti 	ip t' 	l)i'tIlllotitltl 

(I) 	(i • 	fiiiii 	;iitll'll;sl 	I leati 	('ietks 	tt'i(tt 	5 
ICtillIO 	"cit k_' 	iii 	Ii' 	'itde: anti 

• ' (2), 	() ',,. lrui 	:ililiili,",i 	:.CiliitI 	ui'atic 	stetiiilri- 
.,pIict' 	tvithi 5 	cats l.'!Iii:i, 	,et vice ill (lie un idc, 

by tile  

:l'luteiitruI i-_.s(aiili,shi ultVul( 

26.]'hic itt)I)Oiilttiieili ii) lilt' 1)051 ol,  (_' hijef Aiclijiec-
i,trful ASSl',ta ill /Seniur Assi.',ia,ii lAt'cllitcc(ljt -iil Depai-t-
iie'n)- is made by J)t'OfliOI Oil Iti)IFI i tllongs( the cliiiblc 
'brcixitect'urJ At-si5tttiii Assistatit. lAi'chitc(ut'til Dc- 

partnenl) iiicluditig S.C. wiih X years service iii tile 

grade;th,'posts Of Al'dlltecttirltt Assistant (Selection 

Grndc)/q\ssstant (Architectu ic Department) S.G.) 

arc"fjlle(I! up. by promotion ',lf Archjtcc(uri Asstts./ 
Assisla.nç ()'chitcCtI1ril)eftijilllctJl) with 5 years ser-

vk1fli "tile gt'adc. The posts ut Architectural Assis-
tant/Assisttttii (Audi. " Dept t.) are (illcd Up by l ncct 7  
r'rHjtment thlt0(111l1 Lilc lnt':ii kiuploymeffi Jxcliaiic 

(lrPress Advcrtisetlleiil, if (''u)si(iei'e(l iiCCeSitrv the 
tnmlnii.l'in .itIahiticatiln being a degree in At'chjieclte 

Ft.Archjteeiral Assttiiitt "situ. auth shitiiiltl be u'etd' - 

Icred Willi the Council of /\I'cllilec(Ut-c and a tIii)hilttt;t 

lit Ai'chj(cctui-e [tutu it t'ecogtiised IliStitution For the 

posts of Assistants (At-eli. Deptt.). Age limit loi but hi 

is 18 to 28 years (rcltxabie - u pto 35 ycar in (he 
case of Govt. Servant). 

1ui iii.eriiig I)rawiiig liS'tnI•ilisltt,ietit, 

'l'Iie posts of Chief E.stitnatoi -s and Draughts-
tint Grade ,l 'nrc Ill lcd' UI )  by • promotion from atnong.st 

(lie eligible otilejit I from the next lower i'ank as detail-
cd iii section 7 of this (.'llaptet'. Ofl the recutntncntta. 

tons of a duly consti 1utc Departmental Ptotjio(ion 
CotllUiI-ttCe. 

the posts Of Draughisma ti Gr, 11 arc tilled UI) 

IOU';,, by prounoti(,)fl as deWiICd in Sectiofl 7 of this 

Clutpier ft'oni amongst Dratt.ghts,naii Gr. Ill with 5 
year service in the grade failing which 	by 
direct recruitment through - (lie local Ernployniçtit 
lxeiiatige or ' Press 	Advertlsernetit,' 	as 	the case 
utay be. 	Minimum qttali1ication 	for (he post 
tt'c it diploma' in Dtaugli(sinutis'hjp (Civil/ Mech.) 

front a recognised itisjtut and not less tItan 2 years' 
experience (including 6, nonth& practical (raining) 
pltts !)t'utCtiCttl experience of' at • least one year tufter 

get (itig the (hiplonia in a reputed ot'ganisa (lout. Agc 
limit is 18---25 yeats. 

lit respect of Dt'tttighistnan Gmde Ill (Civil! 
Mccii,) t'ccj'it iltitçti'( to tIll i1j) vacancies 10 the cx ten 

IS' (lone,.. tliioughi the' locRI Eniploytnen t Ex- 

change ot' .l'ress Advcrtisenittt 'tts' the Case may be. 
'Ehe iiiiiiitlIutIl qtttttIfications for this post arcdiploma - 	 . -. . 	 ____ 
lit 1)t'it ugh tsmu ttslt If) from it 't'ecogti ised Inst t (utiOti a tid 

''--- 	—i .. 	' -•'--"--'---' -- 
f cx pet'tenc oh: not . less than two years du rat ton 

	

, 	.- 	, . 	....-. - -. 
/ ci ud I ui phict teal- (tn lii IU 	of . 6 • months, 	Age Jim It I 	, 	r- 	 - 	- '- 	 -• Z1 

in • (hits case also is 18--25 yeats. - 
L 

30. (i) Ferro-Printers with" II flhIIliflUlm of l years 

service in the gt'ttde are chigibie For promotion to tile 
grade of' DrattglItsJIllIt) G'adcAll 

- against S , quota 
stubject:j pussltig'a depaI't1nUh(al'test. To enable the 

Feiro prin(ets 10 prepare fr (ho departmentj test 

and to ensure to' the Divisions 
where they. are' posted, theyjrnay be posted to some 
Divisional Oflicesto gescm".trajnjng of the working 
of the Divisions'aud to'-jcquaint themselves in the 

procedure,. preparation of pstimatcs etc. The assign-

Ilient of Perro.printers for traiiiiug. is done by (lie 

S.L. (Coord.) concel'neJ and two senior-most Ict'ro. 

printers ill each Zone are sent to any lO(,xl Division 

for Ira ill itig for a period of three months. The -Supei'jti. 
Ieu,di;ti' kili'c;Ii','r 'Coot -d.) 'ciicerjteJ also ubt,uit1 
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1JJ\I L'tfl. 	1' 
 

	

off ice 	f I:lie Chief po;t:sLe r Cciic ral., I E. Ci rC ].e, 

S113LJflfCO0l . 

To, 
 

1 Mi rW/SPQs/SP0.s in N,E 	i rcle. 	. 

2.. The Sur.)dt., 	, Siict1ar 

3. The ExeCUtiV .Exiq iieer. Pos (:a]. Civ 11 Dn4, sh.ii J.onq0 

4,, The ASh 	td,rccor (h/Cs.) duo., sh I 10 
5 The i\.A.O •(Dc4L1) Circle office, shiliorig. 

. 	

• 	. 

N. Esb./34-4/4. 	Dacd 	11 orq, the ( 1294 

Sub 	IR EV] Si ON OF TIlE AY SCM ES 0F nnYwGirrS 1N hlhE.-1, 'II 

AND III :'IN.hL (30 VT. 1  o :r H)IA 0 rICES fl 	E 	si OF 

THE AWj1D Oi J'I IS flj1RD';.O A1F3ITlAJIOt'1'.t 1 FiiE CASE OF 

CENTflAL'.: 	j.C'VCRIKS .DPAt(rPEUi. . 

• 	cp 'f 1  Li. iiniry of pi. 113'D)to df. 	pondl- 

ture) NrjwDeThl r1or O.M. iNOl 3(1) -srVl dated 19.] 0.94 cirèu-

lated un1er ,  i)Le s ho 224V94E I dtëc1 2}3l . 94 lb sbnb '. 

herewith for favour of 
irifortiBt,±tJ11 !qUidhbe aII hede6Sa ry 

aCtJ.0fl. 	 . 

	

Ar. I 	
••. 	 • 1 	 'I 

( Se 	y .  

	

S.. 	I ot: (1i:ef rosi1,ser General: 
Circle, Shilionq. 

Copy of Minis try cf Finance (Do ptL; of Jre11cl iLw. 
r-) Ow Delhi. 's 

letter Number aIr3 Subject referred to above 

OFF ICE 

The uede si.gned is directed to re,fe r t Lhi- 
Dep:LU1C1)L ' 

OM No )?5 (59)I8 dt3 :13 ?34 on the SUbjCCL mer)Li.crled 

above and to say that 	Coirniit;be of he 	ti.onai Courc. 3cM) 

was set 
up to ccns::1eU the rquSt ol the Staff Side hit t.hc 

followiflg scales f pay, ai.iswed to the DraughL5ler) Grade
- I.' II 

and III wor)1.nO iii Cifl on the bLsls of the Award of 	ard of 

'Arbitration, may be et:erided to DraIjh1tflr1 Grade-I,  

irrespective of their eyJ:Iiit1flOflt quai.iiiCatiOfl: is li Govt. 

of Iri offi-Ce5 oricilnal. 	1evised scal.c onthe 
bji5 of the Award. 

Rs04 25 - 
DraUghts1fl 	Grade - I  

 

t)raUghtSTfleTl Grade 	11 	R! 330 - 5'.O 	 : 4 25 	700 --  

Graghtt1 Gd rae 20 	430 	 R:., 330 	5 6 0 - 

u 	5  

2 



	

• 	 . . , 
r-V 

~-7 	
-: 2  

2. 	The Pros j(1 	LIs 110W p1 easel1 0 (3 eide that: t1i Draugh' 

men Grai e :r, II i*1 ' ii .n off Ices/1ept;m0 its of t i c;ovt 

II11a o1;hcr Llinn in Cl \JI) may a) so be pl a cc<l in the sca] 

pay men bioned 	uhj ec to ftc following 

niriin period of S e rvice  for plaCeIllCflt. from 

the pos( carrying scale of R15....1540 tO 

Ps. 1.2-2040 (pro'-rcV.Sod R, 2-4 30 to 330 

560) 	 . 	 .. 	

S. 

(b) 	Mi nituwn period of' s ervice for plCelfll)L 	 5 yrs 

ràn th pol:. corrjilr] scale f R1.2o0  

O4dt0.R,Sa14002300 (pre_revlsed R,330- 
P.425700) 

• 	(c ) 	

!ni tini period: of 	rvice {or pl3c0in t 	
4 yrs. S   

frànl the posL carrir scale of R0140Q2 30O 

• 	 :. 

to k.160C2660 ,(prereViSed Rs.425700 to: 

5O-750). 

	

3. 	Once )  the Draghtue11 are placed in the regular scales 

further promOi011 would be made 	ainSt aailabie vaCancieS. 

in higher grade a'1i in accordaflC with the normal oligih11iY 
rules 

rriteria ]aidclofl n the 'reCrUit11 rt 	. 

The beiofit of this reyisiOfl of scal.e of pay WoUld 

be given with off eçt from 13 592 iiabi.onilY i1 	tn;iilY 

from 1.11E33 

0 	 0 	
i/ 	iiyin :;uinler 

Under Sec rotary to the UV b. of md 

0, 	
•, 

H 	 • 	 ... 

• 0 	 • 	

• 	 : 	
•. 



('i I 	f\rt)&1APZ 

oc ice o 	..h1i Pc mttt Cni .l, 
11730- i 

•0 

ro i0iior 	th 	 3,2.SS 

In :u - 1n1nco with Ote 0 s, orr no. 
t, 29.1.9 0  hr 	of rTti. txapn Zmy,  

Cjci ofi" 	ht1)cric i p1cd in the hiqlhor kbale 
of i.:.12O?.2O4('/- with ef flact. from 0 0 2 0 94, 

i. 4 .Ge (tft} 
for Chief Postmq0ter th2rr1. 

J.1, C.tici, 	iflctç. 

oy to s 

1. 	£h •\,:• 	(/,). C.O., 	hi1ionç4. 

2, 	'h itg 	 :t 0  ) 
hC' Jectcr 	01 C(Oflt (i) •  Citt:. 

Vh v1:.j;i1 coc'rnd. 

P1) c' 	ri( oifjciil. 

ir (hje 
Citci€, itIi.1onj. 

L rno 2 / 

• k•. '. 	I 

1•. 
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GO V ERN M EN T OF INI) I A  

	

/ 	 Ii E?f TMF'1T OF POSTS  
V 	 LIK TAR B11WAN, ?ARLI1U1E1'JT•STxEET 

• 	 1.DEL1fi-110001. 
L 	1398 

N0. 23-24/05-PE.II 	 Datcd: -  
• 	

To 

All Heads of Po3t1 Circles. 

All Adrnnisrative Offices (Postal Wing) 

Subject:- flocoiitnwdntions of the Third Central Pay Commission - 
Revision of pay scale of Draughtsten. 

Si 1', 

iursuanc to the orders contained in tie  Ministry 
of finance (Doptt. of Expenditure) O.M. No. F.No. 5(13)-III/87 
dati 11.9.07 co.voyi.ng  the approval of President for extension 
of the bcefit of the pay scales allowed to the Draughtnen to 
the Ordnance Factories Organisatlon, iinistry of Defence to 
sinilarly placed Drtughtien in other Ministries/Deptt. of 
Govt. of india it haf7, been 	decided that the Draughten in 
the Deptt of ?osts as were in the pay scale of Rs. 205-28O/ 
prior to 1.1.73 and were placed in the scale of Rs 330560/-
based on the rocomrnendLJ.on of the Third Central Pay (omriJssion 
contained in p.ra 81 (1:11) of Chapter 14 of its report; rnay be 
given the scale of Rs. 	notlonlly from 1.1.73 and 
actuall.y from 1.9.07. 

2. 	This is'ucs with thn concurrt'flce of Finance edv1c0 
(Ptal) vide their I.D.T No.52/fAP/80 dated_2-6-8k 

13111 DT I) 	. - 
iisTT DIRECr1DR GiJERAL(PE_II) 

Copy to:- 
'1. Director of Audit, P&T, Delhl-110054. 

i1l Director of fudit/Jr. Dractos of ttudlt/AuditOffices 
of Deptt. of Posts. 
Directors/Dy. Directors of Accounts, Postal. 

	

4, 	ADG(c1fl]fl. ), ?otnl Pirectorate. 
Admn. /SPG/Si'B_I/S'B_II/CsTVF/,(?)/pE_I/c1vil Wing/?AP/ 
Budgot(Po3t) Sections of the Postal Directorate. 
All recognised Union/issoc1.tiorj. 
S.O's Guard File. 
S.inction Clerk. 
Spire copies (50) 

	

	 ..• 
D. H  

SECTION OFFICER (PE_Il) 

*0 i. 
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No. 23_24/94_P1iL 

Annexww- 

ItTh1EDI/TE - 
(Ti 

IT OF INID2 
i!Ti'I I .TR' OF CO\11UIC1TI INS 

I iv !T'11 1' OL pOST 
Lili< I ::iVi.N , SNhD t4?IRG 

iJ.fl1-3. 10001. 

-9 ted:Qfl 
L 

Al). Chie:[  POG'-mc--ls 
ters General, 

All Rcq;i.ofl.1- postmasters General, 

3UbjOCt 	
Revi i.:i of Lhe py scales of DraUbtsen 
Gra'io i:,II and III in All Govt. of India 

0fiJCC3 dn the basis of the Award of the Boa1t 

of l\l)iLrLion 
in the case of the Central 

rks i)epfl rtment. 

* * A. * * 

m di i:e('Lec to €orwarcl 
herEwith a copy of 

O.M.NO. 13(l)_TC/' dated 19th 	
Lobcr,94i received fLDm 

the MJ ul fy of: i I i;inCe (DepLt1uCt of EXCfld1tU) , 

I )ih'i 	,ii Hin 
	subj ect, for neceS$aY act!on. 

yours faithfUllY, 

( M .5 . pJ'WAT ) 
SECTIOII OFFICER  

End: as a1vd 	 ••.' 

--- - 

Copy to: 

P.S. to 	) . 	tiOS(C) . 

PPS to Secy(P) 

3 • p • S • to Mcub(r( I)) . 

P.S. to J.3. & 

p3 to Sr DIYT' ('i) & 	(pSB) . 

All DDSG in tho ])t. 
Th Additional DirecLOr Gneral, Any postal Dte 

c/O 56 APO. 

DirdQLor, P.LI Ca.I.cULta. 

DireCtO1 Postal staff College, CGO Complex, 

Ghaziahad (UD)  

C .FM., Bo,nby 
2/- 

7-' 
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ii. 111 P .TC$. 

princiPal Dircc) 	
f jUdt (p&T) , )e1hi 

jreCL0t of 	
()OLa1) , 

il1 lrect0/1) 	
l)jreC0rsF 

?o3tl hcCOU1 

1 5. I. 	()biiri .) , 	
.inenL of P03 s• 

idl rcCoJfl 1  

2.nn. 	C&A/L'Y Di1i/PI' 	
03lOfl/pE.I/SPG/I/ 

(P)/  

SPB .1.1/SR S cLi.( 113. 

10. inspecLi.Ofl S
c aularl (5 copies) 

19. P .2k. (imfl , ) 

20 3.03 (1r( rl1 

j1lfl9 

i: (20) 

	

•. 	 - - - .- 
	 (L 

( M S 
SECTION dFFICER (pE11) 

4: 



( )V j,nmeu L al: 
 

India  

1l iii .Ld.ry of Finance 

De1 - ti t'.in L of ExpenW.tUre 

4 
NPW Dolni, Lb 19,h October,1' 94 

0.1.' l:'ICl 11EMORNDUM 	
. 

ol: pY scales of Draughtsmefl Grade III 

arid III in i.i. Government of India offices on th 
basis of the A-iard of Board of Arbitration in tb 

case of ( - nl i 1 public Works Department. 

* * **** 

The Ui er.i.cjned is directed to refer to hi 	. 

DeparLmt'S 	
dated 13-3-84 on the 

subject inctioned bVe and to say that a Citte9,0f the 

National Council (JOM) wI5 ot up to consdr 	request 

oii 	rf u10 t1ia 	hc fouowing scales of pay, allowed 

Là the D r ugh t s mc u 	k 
 

I .  II andJI I uo rncj in CP(D on the 

\\bsis  oL the lwciid ol oLd 0- t i L itLiPP,maT n1 d 

iui1 ThLadO T, 11 & 111, irrespecLiv0f Uir 
in all GovelnfllEfl L of india offices 

.. 

Original Scale 	Revised scale on 

(Rc.) 	 the basis of the 
1warc1_(as.)____ 

Draughtsmefl Grade I 	 425-700 	 550-750 	- 

DraughtSme1Crde II 	330-560 	. 	425-700 

DrauglitSmefl Grade LII 	260-43- 	 330-560 

2. 	The Prei.(lenL is now pleasod;to'decidd that the 

Draucjhtrnen Grdc l,JI & 111 in otE1Lo/deparUi1a1tS of the 

Government of mdi other than in C11I1D may also be plabd 

in the scales of - ay niciiti.efle(1 a1ve subject to the foiloWingV 

Minimum period of SrviCC for placement firm: 7 years V 

the posL (.i't.y.i.flJ seal a of R2J 5_J. 40to 
R.i 200-20'lO (p)_n-reviSd 1s. 	-430 to 

is.330-56O) 

Minimum period of service for placement . - 	.5 years 

from the post carrying scale of 
R.1200-200 La s.1400-2300 (pre-revised 
Rs.330-560 to p.425-700) 

Minimum period of seice for placement 	: 4 years 

from -the poL carrying scale of 
1.4o0-2o0 to N.l)0-2GG0 (pre-revised 

. 425-'700 L n 550-7 So) 



-'C 

S 	

S 	 I 

3. 	ce the L)r)Uh tmeI1 are iced in the reglar SCa].C3 

furLhor pfflOtiO1 
uol.*I ho mide aginsL available VacanCJe 

in hicjhr gde and ri accor nce with the nol eiigihiii 
criterLa laid d(-'n in .ho recruiLment rules. 

4 * 	The benefit of 
this reviiOfl of scales of pay would 

be givon with 0[focL irofli l3-B noionallY and actua1Y 

from i-i i.-83. 

sd/- 
( Shyam Sunder) 	 - - - 

meflt 
Ji(iC Sccretary to the Gove J 

	ofl.ic 

.1. Mini r 	' 	i: 
iuft.s of the Government o Indi 

(;s r'r 	
1 tsL with u1a]. number of spare -copi3) 

- 
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IN THE CENTRAL 4DMINRATIVEIBU4L 

j 

Inthe matter of : 

O.A. No. 210 of 2000 

Mrs. Swapna Dey 

-versus - 

Union of India & Ors. 

-And- 

In the matter of : 

Rejoinder submitted by the applicant 

against the written statement. 

The applicant most humbly and respectfully begs to 

state as under : 

11 	That the contention of the respondents stated in 

the brief History of written statement that the case of 

the applicant thxkx:k has been examined and there appears to 

be no reason for grievance on her part is catgorica1ly 

denied. 

2. 	That with regard to the statement made in paragraphs 

2,3,4,5, 7 & E are categoric1iy denied by the applicant 

and further begs to dtate that the pay scales of Draftsman 

serving in the different offices of Government of India 

and those who were receiving the pay scale of Rs.260_430 

which is equivalent to the Draftsman serving in CPWD.The 

thrid Central Pay Commission recommended for grant of 

higher pay scales of Ps. 330-560 in place of Ps. 260-430, 

sm-of the Central Government Drftsman of the P & T 

Department approached Delhi High Court being aggrjeve for 

non-sanctioning of the higher scale of Ps. 30-56 by filing 
I 

Contc3.1 



-2- 

a civil writ petition before Delhi High Court which was 

registered as Civil Writ Petition No. 911/81 (Sri Dharambir 

Sahdev and Others Vs. Union of India and another), and 

on hearing the parties, the High Court was pleased to 

grant by an order dated 22.2.1984 a declaration that the 

employees (petitioners) were entitled to the scale of pay 

as per direction that their pay be fixed notionally with 

effect from 22.8.73 and arrears be paid with effect from 

16.11.1978 and the pay of the petitioners were revised. 

accordingly. With the above direction the application was 

allowed. it would further be evident from the judgement and 

order dated 3.8.1988 in G.C. No. 161/1987 where Delhi High 

Court judgernent dated 17.6.1986 passed in the case of 

D
harambir Sahdev and other Vs. Union of IRdia and others 

IS quoted below 

In the light of the decision of sinale judge 

of Delhi High Court in W.P. No. 911 of 1981 decla-

ring that the petitioners are entitled to the scale 

of pay of Rs. 330-560, Rs. 425-700, Rs.550750 with 

effect from 22nd August, 1973. It has been dcided 

to grant revision of pay scales to Officials as the 

petitioners Shri D.V. Sahadev, Shri R. N. Nadan and 

Shri D.N,Verma were drawing in the scale of pay 

Rs. 260-430 on 2 2.8.1973. They may be Placed in the 

corresponding revised scale of pay Rs.330_560 notion-

ally with effect from 16.11.1978. 

This benefit of revised pay scale is subject to 

their revision in the light of judgement of divisional 

bench of Delhi High Court in IPA No. 109 of 1983," 

The afordsaid decision of Delhi High Court in fact 

directed the P & T Department to Im; lement the recoeflda 

COfltd. 
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tion of Third Pay Commission whereby Draftsman working 

in the Grade of Rs. 260-430 has been directed to replace 

them at Rs. 30-50 w.e.f. 16.11.78, therefore there was 

no scale of Rs. 260-430 exists in the Department of Post 

and Telegraph. Therefore, allotment of the scale of 

Rs.260430 to the applicant in the year 1987 ir contrary to 

the judgement and order passed by the Hon'ble Delhi High 
me 

Court was further Confirmed by the Supre/court in SLP(CjVI1) 

No.16720/26 by dismissing the said appeal on 31.3.26 

and thereby Judgement of Delhi High Court is confirmed as 

such, contention of the respondents tht there is a 

difference in recruitment _n1alification of the applicant 
with those CPWD Draftsman GradeiiI to the extent that 

the applicant is ot.having-tWo 
.-years experience includi0 

practical training of six months, where as the applicant 

has the experience of about two years under the respondents 

themselves and the said experience she acquired before her 

regular appointment in the present establishment itself. 
Moreover she 

XXXzgdxtk9 possessed the basic recruitment 
qu

alification at the time of her initial recruitment similar 

to those Grade iii Draftsman of CPWD. As such the respondents 

cannot find fault that the applicant so far basic recruitment 

is concerned. She is ITI diploma 

Draftsmanship and also has about two years working experience 

under the respondents Moreover after the judgement of the 

Delhi High Court in the Writ 
petition No. 911/91 filed by 

the Draftsman CivIl Wing P & T employees which was subse-

quently confirmed by the HOn'ble Supreme Court basically 

for implementation of the recommendatlo of the Thfr 

Central Pay Commission by granting pre revised scale of 

to the Draftsman workjng in t 
	

scale of Rs.260_430 
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squarely covers the case of the present applicant. As 

such question of shortage of experience towards redruit 

rnent qualification with those of CPWD Draftsman is not 

maintainable after the confirmation of the Delhi 
High 

Court in judgement parsed in Writ Petition No. 911/81 

and by the Hon'ble Suprement Court because the scale 

of Rs. 
260-430 or any Other scale of Draftsman was not 

in existcnce in the then P & T Department as 
such, such 

allocation of scale to the applicant to Rs. 
975-1540 (Pre 

revised Rs. 260-430) in the year 1987 its also not maintain 

able. More Particularly in view of the fact that the 

2o1jcant is a —__2dischargi ng the sarnetiafldr 	1- 

of CPWD •  It was 
further confirmed by the Hon 'ble Supreme Court in the 

case of P.Sabita and Ors. Vs. Union of India & 
0thers 

decided in CIVil Appeal No. 1321 of 1981 Which was decided 

on 1.5.1985 reported in (1985) (Supp) 
SCC 94 wherein it 

was held that discrimination amongst the persons holding 

identical posts and discharging identical duties Would 

-entitle to get the same scale of pay of Draftsman A lower 

sclae to certain employees in the absence of higher 

qualification either ecademic or otheryjse and Performing 

similar work and duties would be violative of Article 14. 

The above law is la& down in the case of Draftsman serving 

in the Ministry of Defence, Government of India where 

discrimination was sought to be made by the respondents on 

the basis of unreasonable classification hjch was di5ppproved 

by the Hon'ble Supreme Court in the case of P Sabita and 

other Vs. Union of India an others The contention of the 

applicant is categoricaljy futheruportd by the order 

dated 31.3.86 in the case Preferred by the Union 
Another Vs. 

DharambivSahadev & 0r• wherjn 
	 4 
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that there was no justification for denying the fixation 

of pay interms of 	Central Pay Coissjon in favour 

of Dharambjr Sahadev and Ors and it was further held that 

appljcantsx of those cases are entitled to scale of 

pay in terms of the Thrid Central Pay Commission as has 

been given to the coresponding category of employees of 

CPWD with effect from August,22, 1973 serving under the 

P & T Department The relevant portion of the order dated, 

3.8.1988 passed in O.A. 161/87 is quoted below 

"On the conspectus of the facts and circumstances 

and for the reasons stated above we do not fix-id 

any justification in denying the fixation of pay 

in terms of the Third Central Pay Comrnissjon in 

favour of the applicants. Accordingly it is held that 

the applicants are entitled to the scale of pay in 

terms of the Third Central Pay Comjjssj 	as have 

been given to the corresponding category of employees 

is the Central Public Works Department with effect 

from August, 22, 1973. It is further directed that 

the pay of the applicants may be notionally fixed 

with effect from August,22 1973 in the revised scale 

and arrears if any, be allowed with effect from 

November, 15, 1978. 11  

From above it is quite clear ther the recommendation 

of the thrid pay Commission in tespect of driftsman of 

P & T Department were granted higher payscale following the 

direction passed by the Delhi High Court in writ Petition 

No. 911/1981. Therefore pay scale of Rs. 260-430 revised 
Rs. 9

75-1540 was not in existence in the month of September, 
 

1987 in the P & T Department following the order dated 

COntd. 
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31.3.86 passed by the Hon'ble Tribunal in the case of 

Union of India and Others V5• Dharambjv3hahded and °rs. 

Therefore deni1 of the revised pay scale of Rs. 1200-2040 

with effect from the initial appointment to the applicant 

is highly discriminatory, arbitrary specially in view of 

the fact that the scale of Rs. 260-430 was not in existncce 

on the day of her appointment to the lower grade Draftsman 

in in the erstwhile P & T department. 

2. 	That your applicant categorically denies the state- 

ment made in paragraphs 9.11. 12.13. 14,16, 17, 18, 19, 

20, and 21 of the written statement and further begs to 

state that the OM dated 19.10.9 has no application in the 

instant case of the applicant, the applicant is entitled 

to the scle of Rs. 330-560 (Revised 1200-2040) from the 

date of her initial appointment as the scale of Rs. 20-430 

was not in existence following the order of the Delhi 

High Court passed in Yespect of the employees of P & T 

Department which was subsequently confirmed by the 

Supreme Court. Moreover the subsequent judgement and 

Orders and also in view of the order dated 16.813 passed 

by the 0GM , NE Circle (Annexure-6) to the OA whereby 

P & T Draftsman has been allotted the similar scale avail-

able to the DEEftsman 	 of CPWD following 

the audgement and order passed in O.A. No. 1978/88 by the 

CAT, Principal Bench, New Delhi in the case filed by all 

India, P & T Civil Non Gazetted Union Vs. Union of India 

and subsequently the said judgement was implemented by 

the Directorate of Telecom Commission vide their order 

dated 19.793 which was communicated vide letter dated 

16.8.93 passed by the C.G.M., 
N.E. Circle, Shillong and 

Contd. 
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also in view of the prder passed by the Government of 

India, Ministry of Telecommunication dated 23.8.93 (Annex-

ure-&), as such the contention of the respondents are not 

correct. 

In view of the facts and circumstances stated above 

the application is deserves to be &llowedwith coats, 
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1 	 VERI FICATI ON 

I, Smt. Swapna Dey, wife of f?y 	J—

aged about to years, working as Draftsman, applicant 

in the 0.A. No. 210/2000 do hereby solemnly affirm and 

declare that the statements in paragraphs 1 and 2 in 

this rejoinder are true to my knowledge and I have not 

suppressed any material facts. 

And I sign this verification on this the 

day of jj:.T1J. 	20010 

Signature 
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1 
In the matter of 

OA No.210/2000 

I 
	

Mrs. Swapna Dey 

-Versus- 

Union of India & Others 

-AND- 

In the matter of: 

An additional statement submitted by the 

applicant in support of the contention and 

issues involved in the original applications. 

The applicant most humbly and respectfully beg to state as under :- 

1. 	That your applicant beg to state that the original application No.210/2000 filed 

before this Hon'ble Tribunal claiming grant of appropriate scale of pay of 

Rs.330-560/- (Revised) I 200-2040/- with effect from 20.02.1987 either in terms 

of recommendations of third Central Pay Commission or in terms of OM dated 

13.03.1984 issued by the Govt. of India, Ministry of Finance, and also in the 

light of the Judgment passed by the Hon'ble Delhi High Court in the case of 

Drafts working in the P & T Department in the Union of India and others in 

civil writ petition No.911/81 which was ultimately confirmed by the Hon'ble 

Supreme Court in the petition for special leave to appeal (civil) No.16720/1985 

and also on the basis of the judgment passed in the case of similarly situated 

employees of P & T Department by this Hon'ble Tribunal in G. C. No.161/1 987 1  

162, 185, 186 of 1987 decided on 3d  August 1988 1  it would be evident from the 

.-. 



2 

aforesaid judgments that the similarly situated Draftsman who were working in 

the P&T allowed higher revised scale of pay in terms of third Pay Commision 

report with effect from 22.08.1973. 

it is further submitted that as per recommendation of third Pay 

Commission the Draftsman who were getting scale of Rs.260-430/- were placed 

in the corresponding higher revised scale of Rs.360-560/- following the decision 

of Hon'ble High Court in WP No.911 of 1981 and those Draftsman who were in 

the scale of Rs.330-560/- were allowed higher revised scale of pay of Rs.425-

700/- and in the aforesaid case this Hon'ble Tribunal as well as Hon'ble Delhi 

High Court declare the entitlement of revised Higher Scale for the similarly 

situated Draftsman as recommended by the third Central Pay Commission. 

(Copy of the Judgment and order passed by the 161 of 1987 is 

enclosed.) 

2 
	

That it is stated that the 3rd  Central Pay Commission also recommended in sub 

para 2 of paragraph 80 & 81 in 1973 Vol.1) that all the posts now in the scale of 

Rs. 150-240/- should be brought on to the scale of Rs. 330-560. In this 

connection it is stated that the post of draftsman in which the scale of pay was 

allotted, prior to 1973, was Rs. 150-240/- in terms of 2' Pay Commission 

report. It is also stated that Shri N.N.Dutta and Sri Ardhendu Kumar 

Bhattacharjee were earlier held the post of draftsman/lower grade draftsman at 

the relevant time after implementation of the 2' Pay commission report and 

they were allotted the pay scale of Rs. 150-240/-. The present applicant 

although appointed in the same post of daftsman which was called as lower 

grade draftsman but unfortunately the applicant was allotted the-pay ocale of 

Rs. 
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allotted the pay scale of Rs. 975-1540/- (pre revised Rs. 260-430) which scale 

was not in existence after implementation of 31( 
 Central Pay Commission report 

As per recommendation of sub para 1 and sub para 2 of paragraph 80o1 3rd 

Central Pay Commission Vol. I the applicant was entitled to be placed in the 

pay scale of Rs. 1200-2040 (Pre revised 330-560) instead of Rs. 975-1540/- 
62r) 

(pre revised Rs. 260-430). Even in sub para 1 of paragraph 80it is also stated 

that where the recruitment qualification is matriculate with diploma in 

draftsmanship those posts should also be examined to see if any of the posts 

would deserve to be placed in the higher grade, such posts should be placed in 

level II. In the 3rd 
 central Pay Commission recommendation the recruitment 

qualification for the draftsman has been prescribed as Matriculate + two years 

diploma in draftsmanship. Therefore she attains the eligibility for placement in 

the pay scale of Rs. 330-560/- as recommended by the 3id Central Pay 

Commission. But unfortunately the case of the applicant in spite of repeated 

representations the respondents did not consider her case and the respondents 

are silent regarding the contentions raised by the applicant in her original 

application that the 3 rd  Central Pay Commission recommended the scale of Rs. 

330-560/- for the draftsman having two years diploma course certificate in 

draftsmanship. Therefore Hon'ble Tribunal be pleased to direct the respondents 

to pay the applicant the scale of Rs. 330-560/- (Revised Rs. 1200-2040/-) with 

effect from the date of her initial appointment i.e. w.e.f 20.2.1987. 

A copy of the extract of the 3d 
 Central Pay Commission 1973, Vol 1 is 

annexed as Annexure-23 for kind perusal of the Hon'ble Tribunal. 

The applicant craves leave of the Hon'ble Tribunal in support of the 

contention of the applicant to produce a copy of the relevant pay bill 



el 

prepared by the respon=

411y~ 
 ct of Sri Ardhendu Kr. 

Bhattacharjee the then building-over Gheor at the time of hearing of this 

application. a- 
) 



VERIFICATiON 

I, Smt. Swapna Dey, Kamrup, wife of Sri Pranoy Chandra Dey, working 

as Lower grade Draftsman in the circle office of the chief Postmaster General, 

Shillong, applicant in the Original Application No. 260 of 1997, do hereby verify and 

declare that the statements made in paragraphs I &2 in the additional statement 

are true to my knowledge and I have not suppressed any material fact. 

And I sign this verification on this the 12th  day of June 2001, at Guwahati. 

Signature 
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, 	 G.C.uo0njl or 1937 I 

Sri Iianon,a1 Mcdhj 
•.•• 

I  

. 	APP13. 
I!  

•1 
I. 	 '.-•; I  

vs. 

ie O.E, 	Phcn, 	.iy. 	. Urs Respondents • 	
::.. 	 •. 

I 	 I.L.,Ijo.162 of 1987 

SriRanjaflKunarDeb : 	Applicant; 
; 	 r • 

I 	 I - 
4 The D.E., 	Phones & Ors. Respondents . I I .. 	 -. 

4 ) 

. 

• 	•.. 	 G.C.Jo.185 of 1987 
IC 	'u,. 	 It ••• 

• 

Ranjit—Kumar Dutta : 	Applicant 
T q  .4 

. 	.. 	..... vs. . 
i:t) 	.., 	 :?4 •. 

The D.E. Telegra2hs, RSpoJta 
I.•_i._ 	hillOflg' Cis. •- 	• 	•. 0 .;. 

I 	
4 

G.C.t1o.U36 
* 

of 1937 1' Ji  
' I 	 Iianik1 chandr 3 Ui b : 	pp1ic'ant 	

4 
I 	• •.. 

vs. 
0€ 14 '-Tho aegLoqal'Trarfjc supdt, • 	Respondents 

Tu.Laphone 	ir... . • 
II 

Pls: 
40 

if. I 	114 	4 

The I4on'ble :3ustico ShrL 0. Paljhak, Vico—Chajrna' 

1 For., the. applicants, in all 	' :, 	Sri B.lalakar,dvocat 
the cases 

for the responts in all • 	Sri 	.'R1x, 	Sr. C..a.C. the cases 1.' 	 •0• 

Date of 3udIG.1L &: 0rer 
I 

: 	The 3-o. day of 
i;I 

IJT..±Rj 

The four p11xcatjons under bection 19 of the 

Mdrn1ntratjve TribuiaJ. 1ct 1985 involve 	the sinIila. 

 C,  f r and ccording1y they have 

been.... H 

1- 
r 

. 4 
0•4 

.1 



• 1 - - 

- -: — 

4 

c 

I by 	nron 	U 	nr 	cU 

di 	cJ U 	
U 

bean 
(C' 

DaUt 	rade appIiCt 

. 	wo rkiri. n:B r th2 respo'deflt5 

2. 	
licant, lionomohan Iledhi ua 	

2U 

DraU 	
an on 1O.l.1' apPliCaflt, aH s • 

deb 
u3& a

ppointed as DraUht5m on 3.1.19 

	

- 	 - 	

.1 

appliC3 	
Ran3Xt Kumar Dutta was appOint 	

4' 

DraUght5fl 	
on 23.2.1tI67, 1and 

dp l 1Caflt I ani Chandra 

9,1101 ,  
Qeb ua5 app 	

td05 Dia htSm'° 

- 	 . -• 	

.J. 

ppj3flt. 	
ppointd ifl thB sc4e of 

I 	

t 	 \

I 

pay of i.11O200I 
per 

n?d th and allo0d to okiciate 

I 	

4 

n the scale of paY of s15O240/ 	
This SCa1OO pay 

tha Ttnrd Cir Pay LomiD51°1 niCh 

	

.1'• 	
standS at r3.14OO_230U/ 

per montb. A1ll.thO 3pp1icfl ts 
id 

-: • 
are 

certificate 
hoidotS in DraUght5n5C1 

hiie rsViSifl 	
he pay scale the Third Ceflral Pay 

II 	

•._ 

ii 	
Cofli5Si0fl 

recommended that pay scalB5 
of the1 

I...............• 	

. 

nan sh3Uld be higher on th baSic of ualifiC 

tC 	
& s  stated that prior t 
	h! 

Civi En 1nBerfl9 Uin( of 
the P c T 0 ep a rtflflt on 

.11 

j.7.1-'3, the entire 
3taff of the Enine0r9Y 

11  Depar 

	

- . 	 . 	 . 	

. 	 • 

rncn 	
tht3 	

$n3Ufl as th 
a Jing of 

P T 

-he creation of t 	Civil 

tht 	 f the P 	
I Uing ,erO tranferr 	

unbar 

'-I 	 • 	 . 

LI 

	

.i of the P 	
T departt 	

ttO that 

to 

• 	 j3tiOfl3 prcscrib 	1:: 

Crade 11 i motriCj!t with 

or -.:'. 	
from a tecogni5E 	1 . 	 o.I 	•.It- i' 

• 	

C l 
LixptArioncO 

tn1 t'.' yeor 	duration inclJ-' 
	pr3C  

• 1hoe appiiC- 

;t 	1i 



a /
The Third Pay Commis&iOn sot up on 2.491970 

	

. 

	

	 :r m
kb mended.,.theacale for the Grade 11 t'raughtSmafl 

. 	. . 
as Rs.425-700/- par month. Th3 raCoflCc1J3ti0flS of the 

Pay Commission was not inp!cmented by the 

GoverflrTflt fpr the Draughtsflefl of 	ic C.P.tJ.D. though 
......... .....'. 

the couflterparts a.r certain other orgaU.SatiOfl5 uerB 

given the scale&. A j0_evalUati0fl study of the work 

0r the Eerraprinters and Draughtsmafl in 
the C,P.U.D. 

	

'I 	 . 	

+ 	4 

was undertaker) in pursuance cf the discUSSOflfl the 

	

.1.r 	... 	 . 	. 	. 
Departmental Council (i) of the 1inistry,df 4 U3rk 5  

and Housing. This was with the 
6bject5 of finding out 

: theflature of- the jobs of DaughtSman with a vieu.and 

revision of scales of the staff. They ubmitted the 

.......report which was not imp'emented. 
5, ? 

49 	It Js 5tated that the Third Pay, 
 .ComflS5i0fl in 

-..., 	•*s 	
*St•. 

that the categories of staff 
its report observed  

employed in the P & T 
gg j 0o ing .Uing..uare the same 

as in the C.P.LD. with similar 
condit,iOflS of recrUit- 

rnent and duties and recommended that the
-,  be placed 

rin the pay scales recommended for the corresponding 

the C.P.U.D. The C.P.uJ.Oo on categories in 	
tte award 

r1'g3.V8fl by the Board 
of Arbitrators agraeQ to implement 

, tjt(1thO scales with 1 effoct from 1.1.1973 (ntional1Y) in 

ctaccordanC0 with the award and arrears 
have been alloued 

uith effect 
from 16.11.1978. Tne categorieS of staff 

-- 	 icted into 
14'cmploy8d in the P & T tnie- 	-- 	 - 

the same scale of pay as was prescribed by the Third 

Pay Commission for the ccrreSPOndi 	categories 

OF staff employees of the C.P..D. The.cateQOiB 5  of ' 

stafr employed in ti 	crt ti: 	 c.P.U.0., 

'jjth similar conditic 
 

Their qualificatiOnS tor rcrJitnt and duties are 

j(lafltiCal 
 rf 'to the 	 :1  

S . 

I ,  

- S . . •••? 	 •' 



"\ 
t the 

n case 

t eatablish-" 

the appli 

hat this is 

ides 14 & 

for eqtJal 

:L4 : 

It is subiitted by the applicantS 

scale of pay.uhich.have been given effect' td 

Qraughtsman uorking in other Centrl1.pvernm' 

ments have not been given effect t in.case.F 

cant by the P & T authority. It i. r.ubritte 

a violation of the principles laid doun in 

16 of the Constitution in respect of equal 

: 	 . . 

• 	 3. 

work. The petitioners, therefore, pray for 	order hold- 

that identical post has been tteatad differentially in ing 

the matter of fixation or pay merely bacaus&theY belong 

I  (-I  to different department. 

- 	fhn follouifla relief: 
: 	 ü. 	n 	a" 	, 	 . 	- 

The applicants be given the pay scale in terms or 

the Third Pay CommisiOflflOti0na 	uith afeCt 

from 22.8.1973. 

The applicants be given actual benfit with 

effect fro m 16.11.1978. 

In the prayer portion, the aplicaflt
5  have 

mentioned that they have been given the ecai.e 

with effect from 13..19 	(ntiorallY) and 

1• 	 . 	 . 	 . 	 . 	 S  . 	 - 	 •. 	

, 

e 	t 	
actual bonefit being .given with errect from 

.. 	1.11.1983. 	I  

Thus it appears that the main grieVnCB of the 
'1 

apPliCaflt5 is that they , 
 have not been paid the bsnefit of 

S 	 -

V. 

th e  scale of pay in terns of the Third Pay Cbmmissiofl 

I) with effect from 16.11.1970 to 31.1O.19C3. 	? 

7. 	
The respondents have not filed any.1jiritt8n 

. 1  ctatement except ill G.C.bio.162/C7 to zefut 	
any of the 

statementS made by the applicants. Houev3r, 	
have hoard 

Er. 	S. 	Au, the learned Sr. C.G.S.C., 
	appe$flYfl behalf 	S  

of the respondents, at 	rL inth nnd 

cc,nsidered the sc. i 
	Yi 	bst 	has bean made 

out to deny the relief L 	Uic ap?iicaflts. 
	

L 

L 	 • 

1: 	•: 	 .j . 	 • 	

S 



I., 	• 

I , 	• 	 . 	

t. 	., 	
:. 	 -• 	 • 	 -. 

• 	

.,,.:..- 	
;: 	

:H• 

a1ukar, th 1u;' 	counsel ,for tb8 
 

,p1icaflt8, &ubmits that a th Auard of thu Board 

; 	

Arbitrators was nt implonunted byth8 P 
	 . 

	

it, 
 

F -  
4...c. .. Departmeflt, cortajfl.ernp1oyocof the Qpartfl0flt.Ø, 

	 :. 

	

I 	 t1I 
uorking in How Delhi approac'd the High CoUtt(Of 	

I I 

Delhiin 	
versus 	 I 

Union df india and 	
Civil Urjt  

petition 
140.911/81, and on hearing the parties, the 

High9urt uas 1 p3.Uased to grant by an order 
dated 	 I  

21, 	

22 2. 	
employees (Petitioners 

1984 a declaration that th0 	
) 

: 	

1 

uere 	
f ay as par recommenda entitled to the scaleo p 

 I 

z. tion of the Third Pay Commission 
and directed that 

VA 1. 

their pay be fixed nationally with 
ef"eCt from 

t22.6,1973 an d arrears be paid with effect from 

16.11.1978 and the pay of the peti.tioflers were 
	

I 

revised accordinglY' 

	

drectiOfl, the appliCti0fl UBS 	

\ 

owede 

	

•:1 	; 

1alaar has, houeuer, broUght to our notice 

4I 	 - 	

I 	II 

at again5t the aforesa34 
juomefl and order of the 	

I 

eti High COL1tO 
writ app'Ja regster0d 5 LPA 1D9/83 	

'1 

pending inthe1coUrt itI_c also 0intod 
out that 

againotth5 ordBrO 	
bplh_ 'gh Court, the f the  1 

	

Depat!?fl rno1vjid;1j'° matt 	
:f30 the Hontbl8 Supreme 

: . 
 

Courtuhj 	atoo5m55 	
.44hdraUal by the41' 

. 	 • . 	
4. .. 	. 	. 

gcovernment i& p8tLtim !o5P0Ci8l leave 
to app,eal 

"MAW 6 	(Civil) wo.167 	
I II 

, 	

' 

I I,1U 	I. have myseJ- 
gone throUgh the 3udgmeflt passed 

1 I.i.
.3  

by the Delhi High Court .n 	
cresaid case. After 

perusal of the udgmeflt, 	
' have any hO5itOt0 

to 

' 1 

MW 

!; 	
\ 

	

- I 	- 

	

I 	
I 	I1 	I 	I 

• . 

I. 



-- 	••; 	. 

• 	 . 	 . 	 S  

'5 

S..  

-- 

to accePt the 	9US eprO-- 	
tha learned Singl 

.7.., 

	

	

Hi 

Judge 0f the elh3. i1gh CourL in fih
a  mVit 5eh 3 V 

(5upra) Thn l8aoU ;uun 1  For ti • 

also brought to my notCe a c'Y 
of an ord' daLed 

3.  

of the auth0titY iosod alon9Wit 
17.6.1966,/ ich has been ene 
	

th 

application giving 0ffect to the judgment 0f 

cz 	3udcB or th e Delhi High CoUrt..1 
1eafl 	-- 	- 

order reads as under 	 . 

it 	in the light 	
1 the d0C19i00 Of 

sing 	Judge 0f 
Delhi High CoUrt ifl 

,l W.P.HO.9h1 Qf 19O 	
deClOE9 that th 

0t1tionars are entitled to the aca 
100 

of pay of i.33O_560, 
	.425* 

•Rs.55°750 uith effect 
from 22nd AugUt, 

• 	1973• it has been decided 
to grant 

reVi8i0r 0f.paY scaleS to 0icial6 

;:.. t 	. 	
the 	

Shri o,V 	Sahad8V, 
,ri R. 

N 	i'iadafl end Shri 0.1 
	Verma were dra'J- 

 

I 	
. 	 I 	ng in the scale of pay 

f.26D4 	or 

22.B.1973 	They may 
be plac8d. 	

th 

-. 	

correspond%9 revised scale of pay 	: 

33Q...560 	
tional'Y Uth8ut'0ct 	from 

. 	
. 	This benefit 

of revised pay 

..'•i9 

subject to their revii0fl 	
thpili9ht 

of judgment of 
dv5i0nal bench ol çelhi. 

. 	
High Court in IP 	

0f 1983 ,  

While this jJ35 
with a concUF°° 

:.of Internal FinafloB 
vide their d.arY 

No.2392 0 	16.S.196' 

.5 	 . 	 COPY 	or 	i.iiu . 	•. 

I 	 hVgtOl50 enclOSeu 
a 

.&•,.....................................titioners. 	 . 	 • 	. 

10 SUpC 	CouRt 	
riSiflg cut of the 

order of th 	Hon 
b 	

the Delhi 
i 	. 	 j..11o.Dud9O a 

me 	
ttheu100d 

: OSC 

...: 	
d::d 	°' !!1 

LfI ? 	
HOflhb1 	uprem° Court r-  

"SUP' 	
gijqrot 	jIOlA 

I . . 

I 

! 

• 	...... 

. ,, 	..;RCoRu 	OF 	IU • 	
8 t 	 : 	 •. 1 

pat..tio 	for 	eC .,1from the 

(CLUi1) 	
,1672 	dated 12.9.85 of 

I 	3udgment end 	_ 	cj.sm3.S 5 ifl9 	 I 
Hi h Court oç_ 	. 	.-ition) 	tn.i 	 . 	. 	•. 

tIo .1618/ 0 	,": 	;:.. 	 •'I, 

I
4. 

 . 	 . 	... 	rrneal 	.• 	 . 	•. 	 . 	. 	. 	1 

a - - -. • - - ••• - - 	 - 

f 	
ap?lC 

Cu - to 
deny the relie L. UC  



I  7 

Thc Union of 1nd4 hnd AiIR 	- PLO 
hurnalJr 

Qth'.• r5' 
I 	

rpondsnt8 
it 
H 

I  

(uith.apPit1Pn.b0r 	.1pt1on) 

Date: 313.56 	This peitifl was called 

on hearflg today. 

Coram. 	Hon. 
Hon. 	5tJC 	A.P. SOn 

Kialid. 
Hon. fl:. 	3ut.iCC I. 

ror the potLtiOfl°5 	flr. Botta, 	A.S.G. 

S.I. 	Gaflibhi", r. 
C.C. 	5ubb° Flao, 

?.Z. H.D. 	AiarUal 	(AdvoC3t0). 

the 	re&ppnd9flt 	
hr.. G.D. Gupta, 	AdvOCfttB. L 

,or 

• 	Upon hearing coun6l, the G9V0rflm0I 

madethe foL10W.fl9 ardor. 
sse  • 	•• 	.-. 

Special leaJD pBtitiOfl is dismi 	d 	& -. 

- ç4 uithdraufl. 

• 	
sel- 

: 	 P.K.. BASU 
Court I105ter. 1 ' : 

• 	 •:;• 	.• 	 • 

On the 	

cts and cirC'Jt anc 
conSpOCtUS of the fa 

t 

lie 

	

- 	 and for the 
reasonS stated above UB do not find a1 

.•. 	• 	 • lo. U&tifiC° jn denying the fixation 
o pay jn 	

• 

th3rd Central Pay Commission in I av 

AccOrdinglY 
t is held that the 

entitled to the scala of pay in to:n5lt 

the Third 
COr)tral Pay Commission aS ha b00' 

	

gVefl to the or 	
categorY of emplOY°5 i 

Y- CentrlPubl Uorks Department uith . 
ffact.e 

I 	
,. 	

4 	1.. 	 ..• • 	• 	

•  

	

•..3 	

; 	 . 	

•.I 

August 22,1973. t 
js fuçther dirBCt9d,t0t tC / 

4I,  

	

( .. 	
of theaPP1j01t9 may be 0tionatiY 

from AUgUSt 22, 1973 in the' 
reV.5?d scale kand arro3r 3 ,, 

L 

j any, be auloued 	
th effect f4on Uovamber, 

 

1978 	

I 

• 	• 	-:. 	, 	

•• • 

• 	'•.* 	 .. 	 • I 	

• 

• 	I 	- 	
• 	 I 	 • 

• 	 . 	• 	.• 

1 	
I 

1 
I 

	

• 	 • 	 • 

4 

I 

/ 

• 	(4 

;• 



(1 

. . 	, 	.... .- ••: 

I 	

' :•' 

* I 	 F  

rSW 

aOued bUt 
	the 	

ircuIusr 	
of 

! j4 
•? i 	• 	 ,. 

ca58' 	
paS3 fl 	

S to  

•. 4: 	.•' 	 I 	

.1 	' 	.. 

;\  V cE 	

iv 
. 	. 	'. . 	. 	 . 	

_cR1 R A 	 . 

I. 	

: 	 .. 	 ..' 

.w-•1 	
• 	. 	. 	.. 	 . 	. 	.- 	 . 	

.:% 

p 	

nkm 	

4 	

I 

. I 	 •

*iI • 	• 
j( . 	 • 	.. 	I 

• j 	• 	 • 	 . 	 I 	 • 	• 	 . . 	, 

G.mtled 

IL 
99 SI 

I 	

DePHEY e:ar 
()UdtCOl) 	

I 

A. 

c 	j 	
ri 	

Ce IaI PU 

.. 	
; 	' 	

;•• 	 . 	. 	 . 	

• 	 . 	' 	

• 1 	 . 

. 	

I 	 . 	. 	

f• 

•:'

. 

	

	 ,. 	 . 	 . 	 .. 

t 	

\\ 	

C 

¼ 	

I 	 I 

• 	 • - 	 -• 	-.. 	 • 	 I 	

S 

• 	
. •! 	

. 	

. 	 I 	

•: 	 • 	
:'• 	 • 

4 	
f 

4 1 	 I 	 I  

r 	
J 	 I 	

1 

I 	

I 

I 	

- 	- • 	

• I 	••- 	

•t• 	
I -I 	• 	

I, 	t.  

4 	

I 

	

J 	

I 

II 	

I 

1* 	 1 	

_f• 41 	
II 

LL 	 'I 

	

H 	 .-••--. 

• 	I 	 • 	 - 	--• — .•- 	— - 

	

• 	 out 
to denY the reli0 1 

- 	
0 	

:- 



L 

/ 

/ 

J1 

	

• :.:1 	 ro-V  

REPORT 

OF1flE 

THIRD CENTRAL PAY COMMISSION 

1973 	

•' 

"I  

• 	•i 	/1 	•. 	 .. 	
S 

-S  

Volume I 	• • 	 • 

• 

• 	

5 	

.5 

MINISTRY OI IINANC 

GOVERNMENT OF 1NDA 

• 	 • 	 • 
• 	 • 	 .•• 

• 	 S 	 S 	 • 

• 	 S.  

• 

• 	 .5 	 . 	 .••• 



,. 	 . 	... 	

1: 140 	
7 	4c I 

of the posts 	ie three cadres is shown in the table 
• ' 1 the ;ChièfEnginecrs Of'Corn1nahds:Brjgajer below:— ' 	. . 	 , 
	

Chief..Engineers (Brigadici's) :DcputyCJeE 
. . 	

. :. • . Colonels àr S uperin Ic nd i ng Gráde. Engineer 
TAULC IV 	 I 

I 	 mander WOLkS BflgJflcLL 	(Lieutnt LCOI 
/ 	 . 	 .. 	 . 	 . 	 . 	 .. 	

0 	 • 	 • 

.. (Majors.ot C!ass;IScjujor Sca1e Officers) Designuoii 	ScIc of pay 	Srcn,th 	Total 	Chief Engineers and the Supenntending Eugi Rs 	.-____ 	
i 	is an internediate level of Deputy. Chief Engi .- 

	

I 	 (i) riiç inc'ci,,,g  Cadie 	

,)(u 
Assistant EXCLU(I\C 	

is Civjbaj Oihcers o tne Military Engme 
. 	400-950 	223 : 69 ,  ' 892 	, 

have : cnip1ajiicd that thei ;promotionpio 
UrVcOt of Wo j 	

poor, Compared to those of the thtaryo I3xccuitve E)gIneer 	700-1250 	198 254 452 	
same Service, as also When cornpared.with 

	

Engi ccr 1300-6016 	95 	59 j54 	civiltan enginecung cadies and hardly. any 

	

. 	 S 	
jOOQQ 	. 	 . 

the Chif:EngLneers rank. .Ensurmgadeq 

	

. 	. 	. 	 , 	

.. senlatjon of the ciyj:1jai and the miitary Deputy ChefEng,ner 	13006I600_ 	15 	5 	20 	
the dlfferLnt grades is a matter which 1i 

. . 	. 	a Special Pay. 	• . 	• . 	• : i 	• the role, and the.organisat 	ofthis forçe 

	

I 	
of Rs 100/  
p in 	 convenient deployment of mi1ita personne1 

	

/ 	to rotate between peace and field areas Chief. Engineer 	2000/ fixed 	20 	1 	1 	be reluctant to go into this matter which'ii 1 1 
S  • 	 • 	 . , . . 	 . 	

admistratjve. but would nevertheIess sue 
Director eneiaI 	- 

	
grievance of the civiliaji officers should be l 

	

Woiks1 	

sympathetically  
TOTAL • 	

552. 988 1540 	
19. ThDcputy Chief Engineers now have 

	

/
/ 

	

	 _________ 	
pay of Rs 100 in adr on to thc grade, . 	
reconmiejid that this sial pay should bcj 

	

- 	 Rs, 200, The Chief (it) 	 of iVork Cm/re 	
•, of Rs. 2250-2500. 	or the Clef Archjie Assist nit Surveyor  r 	400-950 	(included ith 	

Chief Survcyoj of Works we rcconlmejid the 1  

	

Works 	 AssIst4flt Ee 	Rs 2000 2500 cutive Engineer 	 •. . •. 	

... in the Engine 
cring cadre) 	•. 	MlNlST 	Ol COMMUNJCAT10S SurLyoi of Woiks 	700-1250 	37 	78 	115 	The Iclegraph Etiguiceritig Service Superinlending Surveyor 	1300-601600 	 18 	18  of Woiks 	 lO i800 	 20; Tb distrjütjoi1 of 'po 	th 

jcc has been given in Table fl Chicf Suivyor of Works 1800-100_2000 	
of this Sc 

1 	lowing field posts in thc Junior Admwtstrahl  
carry a special pay of Rs; 200 	 tliejO  higher respoibdities 

	

ToTAL 	

District Mdnager of Telephones a? ' B

134  

Poona, AhlflLdabad Kanpr, IHy 
ill 	

Patna, Jaipur,' kind Nagpur, the 

	

(iii) 4'c/:iit Cad, 	
Directors of. Tcic .Comnumcatjon s all  
Madras, Bombay and Calcutta, C Deputy Aichiict 	400 950 	 6 	28 	34 	 troller, Tcicgiapi1 Stores, 	and D 

.Tele.coniinunjcations Traming eut 

	

Architect 	 700 '25(1 	6 	36 	42 	
pur.  Seniot Aichitct 	1360 1600 	6 	14 	20 	

Since thcse special pays have been grated u the higher responsibilities they should cont Chief Aichitect 	1800 100 2000 	1 	1 	Senior Adnunistiative C 	e posts 	tus se in the scale ot Rs 180(1 	 in 
O-2O0Oj25 should he phiccd in two 	tics of Rs i22'54 1 	 18 	79 	 Rs 25OO27sO on tli lines iLconIl1ejded 

01 AL 	
of. Ileads of Departinctits in general. Por i 

•y 	 •---_• 
 Admini , trati ve - Gjade posts which are in thc quatters otgaiis(toj an' 3  br the posts 01 the 17. At the hcH of the organisatjoi is the Engi- 	

Member (Telecornmtiijjcatidii OpejonSy neci-in Chief in 	z 'ink ot Licu(cn tnt General 	
Menibe, (1 elccomniumct,011 DcvcLopL,j() 

	

Th hiLt uchy b&o\v consists of i Ditctot Gencial 	P & T Doaid we Invc 111L1 tc scpaitc1iccb11 

	

of Works (an o1Hr of thc rank Of Major General) 	in Chapter 23 on the Ministry of CollfAlu  
'Military ianks in the 	biacLis 	indic lie 	tile 	ranks of the Officcts of (he Corps ofCnineez 	who can also hold 
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 1IN1STY OF RAILWAYS 	 Other Services 	 I  
SLfl1e of Engineers 	

24 Our recommendations in rcspe ct of Junior Class ' 'Srsicc of Mccbinici Engineers 	 and ScnioL Class I and Junior A'ui 	tttve Grades 
' , 	

shøulcl apply to Sliflhlar gi adc in othei 	r'ccs and to Seyice oI E!ccjI Lngzners 	
cm1at grades of posts For posts'w))ILII are on odd 
scales and for posts whtch ate not nIelujoned heLe and, ;1opf Signal Eiigtiiecrs 	
\vl1cl are onscales higher to the Juntor Administrative OSrvicc 	
Grade in the' vartous Dcpaitrnents we 1iae made ?' 	
iCCOIflflcndations in the chapters on ( the COnCne 1huo of posts in these five cadres has 	Departtnei 

, 
fable 11 i the I leads of Engmecrin 

	

i1kJ1e Zoiii! Ra i lways a re,now in Two
g 
	Access to Sccrcjarit Posts 	 k  ' 	 Rs 2OOO-2500 (for Civil, Mccha- 

Lcc1rical posts) and Rs 1800__jOO 	
25 A general demand that has been made before .59 •  (o the rest of the Electrical posts, 	us is that the engineering cadres should have access 

	

/ce') posts oi each of these to scales 	
to the posts at the policy making level n the Central :itwo grades of Rs. 2250250 and 	Secretariat. i. The qustion o - personnel deplàyment 

	

'2O u the lines alicady Indicited Our 	would normally be outside our scope 	However, 

	

in respect of the higher engineering 	
since this demand seems to have bLcn made at least iiva 	and of the posts which are 	
partially because the Secretariat posts at the middle 

	

than one Engineering Service or 	. 

levels normally carry sccia[ pays (and therefore impin- 4jr 	the non englnecril)g cadres are 	
on the Conditions of Scivice), we exanine Certain Ciiaptr on the Ministry of Ra Iways 	aspects of the demand  

	

. 	. 	. 	 , 	

I: . 	 . 	 . 	 . 	 . ,, I 	• 	j..' 	 • 
I  .ON 

.) 

 no speci 
YOFWORKS & HOUS1NC 	 26. At. present cro is 	fic reservation , for 

t I 	
3 	

any Service Of, the posts in the Secretariat excePt that Works Dc 'irtmcnt 	 SOfliC POStS of . Under Sccrctai'y and Deputy Secretary . p' 	, 	

are earmarked forthe m n1eIjbCrs of the Central.Secrei eei'ing Service 	
tariat Service. • 

Nor i there any Particular'bar.agajnst any service or cadre holding tIlL middle lel and 
tfrcica! E ngineering Service 	• • 	 . 

highc . posts jfl.tl)e,Ctra1 SCCreIarjat..T11Study Cd 	• '• , 	

Teams of the AcJmiz,jstratjv Reforms Commission on 
the Machinery of Govcrnicnt and on Petsonnj Admi- nbution of Class I posts in dificrent 	nistiation found tint though all cidres are eliibJ for ( eiitiarEnincciiiig Service and the Ccn- 	Secretariat Postings SfflCint US litd not bccn made of Eujnccrji Service has been 	
the technical personnel in general for this purpose and 

	

infojiiiatjoii iclating to th archi- 	recomnicilded that greatet use be iide of these Ser- been given in thL ChptL1 	ti 	vices in the highci admiiiisti ation 	In its report o 
4. I irs & J-loiiing 	I lie pay, of thc posts 	Peisounci Adminictratioii the Adniimstiative Reforms is (Rs 2000 Iixcd) should be revised 	Commission iccolnmen(lcd that wherever knowledge of Jeciv prescribLd f or equivalent 	

a particular technical function is Predominantly re- 

	

iiii-CIiief df the Central Public Works 	quireçl in a Secretariat.post personnel should be drawn 2 $O0 J25/2275O) is rcsporisibj 	from 
the relevant technical or functionai Sex vice We a conn(y 	org ini Ition catuing 	arc of the view that slncc tli subject matter 

with which 
a ds 	all the dpartinci5 Iliunced 	the Secretariat has to deal, has tended to become gt This is the top post available to 	increasingly technical or otherwise spcciajised there ihe Central En;inecriiig Scryice We 	is more scope than bcforc, for gleater use being made oiiimcnd for this post the scale 

of of specialist officers at all levels The extent of such 
intake will depend upon several factors and cannot be 
Considered solely from the aspect of the avenues of promotion 

that can be created for a particular cadre 
t R\ or lRRIGATIO & I'O\VLR 	or 

cadLes_teclical or non-technical The pars nount r 	 Consideration in deploL1it of peiconnel Should obvx- 
? 	 tcr nginecii!I O1CC 	

ously continue to be tile promotioii 	of the pub4'c ser Engineering Service 	
interest, and the suitability of the employee for the , 	

task in hand ' r bitiori of posts in the difIient gvides 

	

:rdces has been given in Table iL; The 	Demand for various alloances ,•.:r of Chief Engineers and of,  cqtl ~Milcllt  
") fixed should be rcviL(l Oil the 	 27 W (lisCuss below the dennnd made by engi- d For tn Meinbcrs and Vicc Cli 	nLLring ohliccrs for various 

kinds of allowailccs in raI \Vater & Power 	 additiofl to the normal -pay pa of Rs 3000 	The Chirniai 	(i) Special pays are in unusual featuic ii these 
fixed pay of Rs. 500. 	

services, 
On a rough estimation not more than 2 per iry, his dissi.n('tJ fioin (heicw iulc his Noi Of Dissent - 	 . 	 '- 	 . 	. 

• 	 . . 	S 	
_i4 

•• ••••••••••••••••••• 
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• cent of the posts carry special pay. The engincerirg 
cadres ,pf. the Railways and the Posts & .Tck'raphs 
also man, as a 1-cii1ar measure, tha middle and higher 
administrative p::'as, at thc headquarters, viz., the 
Railway f3oai'd in the Ministry of Railways and the 
Posts & le!cgi'aphs Board in the Ministry of Commu-
nications. Such posts carry special pays of Rs. 200 
and Rs. .250 in the Railways and of 'Rs. 100 and 
Rs, .200 in the Prsts & Telegraphs. We have made 
certain reconi nie n ( I a tions for 'rationalizing the pattern 
of special pay in Chapter 8 on General Rccornrnenda 
U s on Pay Structure. Those recommendations would 
11 awls /Iltlla/,c/is apply to the Engineering Services also. 	 . 

Technical Pay.—A sum ranging from 4 Rs. 75 per 
• mçnth for the Sectional Oflicer (or equivalent) to 
Rs. 300 per month for the Chief Engineer has been 
demanded as technical pay in recognition of the Engi-
neers' special technical qualifications and also to enable 
'them to make a conhnuous study of their subjects so as 
to keep abreast of tbe latest developments by becoming 
members of professional bodies, by subscribing to 
technical journals etc. This, demand fails to recognise 
the fact that the engineers are recruited to government 
service for the practical application of their specially 
acquired skills and the pay attached to their posts is 
in fact a recognition of those skills. As for the need 
to keep abreast of The latest developments the existing 
library facilities ( n  be availed of and these fucilities 
can be improved if found to be inadequate. No grant 
of an allowance on this accouni is justified. 

F'khl Duly AHOWaucc.—A field duty allowance 
ranging fi'oin Rs. IOU for the Junior Engineer to 
Rs. 250 for the Supeiintcnding Engineer has been 
demanded in order to compensate them for the 
arduousness of their duties, iñjding on-the-spot ins-
pection of building sites, ctc. Such field duty and 
inspection work is not peculiar La.thc engineering pro-
'fession. Executive Officers in g6tera1 administration, 
in the Customs & Excise, in the Postal Dcpartmei'tt 
and in the Police are also engaged on field duties. 
The obligation to go out of the office on inspection 
work cannot, therefore be made a £L'ound for the arant of an allowance. 

allowance rang- 
ing from Rs. 100 per month to Rs. 250 per month 
has been demanded for members of the Engineering 
Services who acquire an Associate Membership, a Post-
graduate Diploma, art M.Sc,, M.Tcch. or a Ph.D. 
Unless the job in view demands these higher duca-
tional q ualiuicalio!1s or such qualifications serve 'the 
public interest as in the case of doctors, it will not be 
justifiable to grail', it post-graduate allowance, 
reward for the acquisition of the higher (luahiuicauio 
should be in the form of a prefei'cncc being shown 
for Promotion to )OStS requiring such c uali bleat ions. 

l)esign & Planning Al lowance._An allowance, 
ranging from Rs. 75 to Rs. 300 according to the grade 
has been demanded i'orilie engineers working in the 
Central Design and Planning 011ices. This dentançl 
has received support from the ohlicial \vitnosse who, 

• •:,; 	 .: 	

' 

were of the vkw. that 	n design añdpl directly. co'licerne(I with die Five-year P1 
a greater mental contr ution than:is'i 
cadre'. and that there is justiLication 
design and planning allowance, We agr 
nomnical' designs, conskient with sfcty,-ari 
effecting ubstantia1 savings, in the;const 
jects. New. design concepts are; being :  
advan'ccd countries, . ahd. it' would be sin 
public interest to attract superior talent'tc 
planning vork. "These persons shou1d'b 
adaptingnew techniques to Indian conditk 
ing and 'xPcrimcnting.L ] may benbted 
the Railways and in the Posts. & ':Teleri 
employ a large body of engineers, officcs 
scale and .in the Junior Administrative( 
in the scc1etariats of the rcspective'Bórd 
in receipt;of aspecial pay ,  of Rs.'lOO;' 
Rs. 250 pm. 'Some of these officer'arc 
cngineerin design and planning. Recent 
Designs Office has been. set up' under the" 
Chief of:' the Central: Public Works Dc 
handle complex problems arising in iod 
construction. • There is thus a good:casef 
of a suitable special pay in these cases an 
mend accordingly. The actual quantuthc 
pay for the different grades may be'dec 
Government in consonce with our.' ge 
mcndntioh on special pay. • ..' ; s' 

Howeve, in 'the organisations whose rj 
cern is design and engineering planning; 
Central Water and Power Commission,'. thir 
normaIly:i,c no justification for attaching 
pays for tlmis work. • 11 the possession of. 
(lual ificatiohs is considhered advantageous in ii 
work, therd would, in our view, be justificatiot. 
grant of' special pay in uch cases also. 
matter We: would also refer to the case.':of 
of the Central Water and Power Cothmissioñ: 
posted to Javestigation circles set up fo,co 
basic surveys of river valleys, irrigatiotjj 
projects, etc. prior to the detailed planning 
cnginecring.' of these 	rojccts. 	The woik'' 
obliges such officers to stay for considcrabIe. 
inhospitable regions. Officers of uch or 
who. actually function under such condition 
deserve i 	ccial pay. • The Government 	'mit: 
on the actual rates 

NO Non'Jpractising Allowance.Thjs has 
manded onthe ground that rncdicine.and cn. 
are both pcbcssions and if a non-practisingt 
is paid to thdoctors ftict'c is no reason \Vhy 
be . denied to the engineers. We fel that 
of the nonpractising allowance to the ti  
to 'be treated nil gciieris and it would not 
to extend this to any other category. •Bis 
.doctors have long enjoyed this privilege, pr 
because doctors were scarce, and tlleir.scnj& 
required during cmem'gencies and sudden ilhn 
it would be anti-social lo deny • the patienL 

• atcntion, When this privilege was withdrat 
:pro quo in the form of h .n2n- practisng10 
given. These consideratis do not apply to 
or to most professional categories, 
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I(erices and Posts  I *b , 

	

	

t 

i cjJb 1 L 1on of the CNss II engineering posts is given in the table below  
' 	

TABLE V 	 I  
I)i:ili 1Ilitiwi of Class I! (Go cued) i;".&'i ,ice,  itg posts 

a 	 !tiI 	Dcfcice I'&T 	\Vorks Irri't 	Ship 	Indus 	Infor 	Corn 	Supply Tourism Other Tolal . 	
& 	(ion 	ping • trial 	mation munica- 	. 	and . 	cpart. • 	: : Hous 	and 	and 	Dcvc 	and 	(ions 	 Civil menis ing 	Power 	Trans 	lop 	Broad 	other 	 Avia 1 	 port 	rncnt 	Casting th'in 	 non ____ 	

P&T 
0 •  

	

L. 747 	418 	1796 	1146 7  315 	99 	2 	223 	103 	267 	572 	667 	6355 

	

k 	 3 	
I 	 3 

21 ..
.;...... 1 - 	.. 

	

55 	
55 

	

2 	22 I  
J i  - 	8 	 3 	 5 	 1 	 4 	149 	170 

— 

	

755 	484 	1796 	1149 	315 	125 	37 	229 	103 	267 	576 	831 	666V 
I 	- 	 ________ 	— 	 - 

	

1l officers in the engineering crviccs assist 	depaitnients 	For posts which may not have been 
j

c'uiive giade officcis and in som cases coveied in this manncr either tile Standard Class II 
ttiJ Cl iss I officers in their allotted where of scale or its appropriate Standard Segments should be 

mliii demand of the associations of Class adopted keeping in view the nature of the duttcs and ti 
bn for the merger of their cadre with rcsponsibilttics of te post, and the extsting scale p 	ccid of Class I. We have alreidy expressed 

	

tinst this proposal 	
111 Non Gazetted Engineering Staff 

(Class U and Class III) tilk-of-the posts in the Class II scales are 
tindrd Class II sc'ilc 	1 he reviscu scalc 	31 The total number of staff in the non-gazetted 

	

by-us for this grade should apply it -i their 	engineering category excluding the workshop super- 

	

-ers 635 out of tile tovil or 660 posts 	visory stafl is 41,120 	This figute teptcents nearly 

	

I'hc remaining 312 posts are distributed 	a thrc.efold* increase ince the Second Pay Conimis- int scales of piy 	Wi lrwc dealt with 	sion 	01 the 41,120 posts, 39,461 are Concentrated 

	

posts in the Ch1iptcrs on the indi idual 	in eleven scales of payas given in the Table below - 
TADirVI 

I 	ci in 	af/ ui i/u' maui tcaIe of Pay amid Dcpai i hems I 	 - 	- — — 	 - - -  

Informa 	1rria 	Shipping C0111111unk 20 Other 1U 	R niw tys l)cknu_ 	P&T 	\Vorkc& 	lion & 	non & & Tr-ins c tions 	Depart 	Grand 
-, 	

1 lousing 	Broad. 	Power 	port 	other titanments •. 	Total -, Casting ' 	P&T  
2 	3 	4 	5 	6 	'7 	8 	9 	 10 	11 

___..____._•_•__________ 
449 	310 

• tii•1O- 	- 1 	I- 761 

17 

. 	 . 	 - 

20 	5 	356 	.. 	 182 	284874 246 
................... 686 	3836 	29 	299 •• 	- 	 0 

246 
296 	

25 
$127 

1576 	12 	 II 	6 	 7 328 
i42 	 14 1661 

0  973 .. 

I' Pit 

.. 	.. 	 . 	
.. 	'.. 	129 	. 	.. 1106 

- •."5.L./S1..ItI5. 
66 	96 	4 	 131@ 	 140 	258 691 

I?  
frc 

	

5149 	7985 	4011 	 843 	210 	 437 7674 	20 18655C 28 	 41 	 3 2273   7766 
2273 

11200 	991 	8399 437
117' 	

1315 	974 	118 	452 	1012 I 	12 9461 
-•" -:'--- ••-•.---.•- 	.---. 37 	1 	136 1659 

13200 	i0565 	'1399 	4179 	1347 	974 	355 	451 	1148 41120 'CSCCOfldPyOufll1)1çc101) 	
19171 	ots -• 	13,450 Railwuy 'vorkshop Supervisoryi'osisto the figure of 41,120, the totl comes to 54,600 at present. it of R 	250/ and a spccii pay of Rs 30/ is 	iVCn to the initil recruit 	By these provisiouis the scic actually trans 

'VI) CV' & l'C tnd P&.T inoincrtng t,r,dualcs are gicn six advince increments making for an initial start of Rs 240/ 

' 

I1, 

....... .,.._ ,._.. ......•, . . 	. ........ 
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Twenty-four other scales 	account 	for 	the re- R. :210-470 inthe Ministty' oQ irialning 1659 posts these scales are listed below :— and. 	Broadcasting. 	An 	altert 
Rs, 	375-575, 	P.s. 	370-575, 	Rs. 	350-575, . 

	

. 	, 	 , 

	

Rs 	37().:;:') 	Rs 	350-525 	Rs 	325.475 I  
, 	. 

I 	L 	•;•'i 
t.' 

Rs, 	j2! 	'.0, 	Rs. 	270-535, 	Rs. 	260-540, 
,-. 	 , 	, 	• 

uverseas LomnntL1tcruol)s 	ervice 
Rs. 	25u :J0, 	Rs. 	250-470, 	Rs. 	250-425, less Pluming & Coordinatio 	Vf . 	Rs. 	250-350, 	Rs. 	210-380, 	Rs. 	210-320, . Minis, of 	Ccrnmuijjcatjoils . 
Rs. 	205-240, 	R 	200-300, 	Rs. 	150-380, 

. 
Minis&y of Infcma'tion andB 

' Rs. 	150-320, 	Rs. 	150-300, 	R. 	150-240, Tlese organisatins are primrilT 
Rs 	1O ThO, Rs 	110 200 & Rs 	110-155 

• 	
with 	iiffcrent 	aspects 	of tele 

There is 	t Variety of dcsigrations such as sub- 
tions 	 > 

(ii) Thcr..s regular • prescribed 	re? ovcrscci•, 	overseer, 	supervisor, 	p?OjCct 	COfl !) UtOr, : 	junior engineer, 	engineering engineering 	graduates 	to 	th . supervisor, cnginering 
assistant, technical assistant which apply to s3uch posts 

Rs, 	335-485 	in 	the 	1i1itary 
in diutcrcnt dcpartim:'nts. 	Enginceiing staff, borne on 
scales below Rs. •:'• 

Service and in the Civil Engiheerth 
meat of the Railways. 	In the oth . ;-280, are ciigagcJ iii the detailed 

supervision o 	smdI items of work. 	For these grades mentsI of the 1Qilways (except 4 
generally, no specitic engineering qualification ha. 	been 

. 	therc 	is 	direct 	rccruitmcnL 	•ofe 
prescribed. 	Engineering 	staff 	in 	the 	scale 	of 	• 
Rs. 205-280 

graduates 	to 	the: 	grade 	of .Rs, 
Also,therc is 	(trect 	recruitmén and 	higher scales 	arc recruited from 

those 	having 	cnginering 	qualifications, 	or, 
ncering graduates (or persons with 

are pro- 
inoted from the 	li\.vcr categories. 	They 	assist engiJ 

• 	qualilications) 	to 	the grade of.:R 
tothc extent of 25 per cent 	I. necring officers in the Class ligazettcd and the Class I 

levels. 	In 	the 	Railways 
• 	Cornthunicatjoi 	Service andof the 	nature 	of 	their 	duties . depends onwhether they ae attached 	to the civil, 

in th 	Wireless 	Planning • & C 
Wingj 	Ministry mcchanical, cicctric:il or signal flfld telecommunication of the 	of Comñ 

(lepartments. 	In 	the 	Military 	Engineer 	Service 	and 35. The pattn of promotion is nct unif 
:• 	the Cential lublic 	\\'ork 	Department they are main- diffcrciit dcpnrtlicnts. 	:r 	alE 	th 	post 

: . 	iy 	cnage(l 	oi•i 	Ilic 	conslructioii 	and 	nlaintCnance 	of 
buildings, 	rullways 	etc 	In 	ilue 	t\'ljnistrjcs 	of 	Jnfoi- 

tuin 	erceitngc of posi 	:r vacancic 	ñ th 
gazetted cadtô Are rcscr\'d for promotion 

• 	I1ttI()t1 	tfld 	BioIcastng anti 	Conuuunicatjons 	ncl gazcttcl engLuceling stall 	In the M E S , 
!I the Posts & Tele. )hS OrganiSai on 	the duties j)C1tflifl gazclte(l Clss 11 cadre, 25 •per cent of 

to 	planning 	and 	i 	'. 	it i;IaIIat,on, 	operation, 	and 	IIiiIIi_ cics in the Claus I Junior 'Scale of the Milf 
teitaice 	of 	tclecoiii nil iiCatiuit, 	\Vi i'dr;ss, 	electronic 	and 'arb iiccr Service 	rcrvc(l 	for promotion fr 

Superintendents 'Grade other 	ancillary 	eqwj)meiit. 	In 	the 	Minisi ry 	of .Ini- I and 	Chargeholde' 
gation and Power such stall 	are engaged niaily Ofl 
investigation, 	(ICsiti, 	atid 	computing 

P & T and the Railways alt Class 11 gazet( 
the 	engincring bbrcinch 	arc' 	filled 	from's' work in rLspcct of 	mgation, drainage and 'flood control l)rOjec1 	and Class 111 giad- 	Till recently, there was h  

hydro-clectrjc and 	thermal plants. 	§talt belonging to surô of direct recrujtnient 10 the Class 11 in 
other engineering specialities are employed in depart- This has reccitly been 	supcnded 	fo 	a 
ments 	having 	iiccd 	of special 	ski,s, 	such 	as 	marine seven years. ai 	all Class 	I posts would 

for engineering, 	chemical 	engineering, 	sQund 	engincering, 
etc.  

' promotion.'j In the P 	T and 	the 
'motions to the' Class 11 take place from 

34 	We 	fcel 	th it 	the 	qu ilific 1LiO1S 	prescubed 	for 
Rs. 180-3SOor the 	kc1ion grade. of 
485 	In 	the 	CWPC 	Oie promotions recruitment 	to 	di(l'erc.nt 	grajes 	in 	the 	Departments employing 	the 	hulk 	of 	thesc 	stalls, 	the structure of 
are made cnhqr from Rs.i 180-380 or 

their 	PaY scales and 	the 	flature 	of the duties and 
425. In the R9lway such pomotions are 
the permanrut,staff on Rsol 	450-575, responsibilities 	en rusted 	to 	thciri 	should 	form 	the 485, Rs. 370475, or Rs. 335-425, o h isis 	of cvol 	ung 	ti 	new 	gradation. of p'iy 	scalcr 	for 380 who liac tuidered a minimum of non 	afL ULU cnwncLring stall 	is 	i wnole 	On a rc fortuitous 	scricc 	11ter 	i caching 	the 	s \'iew 	01 	the 	quuliIications 	prccribcd 	for 	direct 	rc- 335 	in the diffrent scales; in the case cruitment in 	those departments we have 	noticed the 

flIovi stall who have an engineering degree, 
'iCC(I'iCs vice in Class Ilt suffices, and the pay' 

Ci) 	Diplot 1 	holdi 	ii 	i Let uutcd 	to 	ditleicnt 
is 	not ins's'cd 
wing, 

upon 	1 u 	1 ic AIR, OCS, 
miii 	1 	ides 	n imelv 	Rs 	20 	2S0 	ii 	tile 
Railwa, 	and 	(lie 	Miiikii'y 

ploniotion to C 	II is from th 
325-575 	Whmlc it wotild be difleuIt of 	!ra;is;oi't, 1 	ISo 	iii 	th 	Militiv 	Fneunecc 
relative 	pi'ospbts 	of 	p!ombtid'n 'ia' ihe 
pu tmcnis, 	i i dugh idi 	be - Scrv' 	cmiii ii 	Public 	Woi ks 	1)cpirm ncnt, 

and 	'. ...' 	and 	I CIL'eraphs. 	Rs. 	21 O-25 in 

can 	had mo 
of posts 	actually 	"tVi' 	)lc 	for promot; 

the 	'il.uy 	of 	Commnw'uicaionS 	and - 
to the nunibc 	& posts in thb basif 
The table below gives the comparativej P 

C\Vi'C : Centi'rtt \Vumcr & Power Commission. 
 MR 	All India R'idio 

OCS 	Overseas Communication Servicc. 
 \Vi>C \Viiij 	W 	Pt Ii)flhI)t 	_ Coodnion Win 

4 
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4: 	 No ofpostc 	No orposts 	No of pro 	Pcrcentge of Total of cots No lot pro 	Perccntugo of . c 	 the iwu ti 	in IlIbItr non 	motion posts column 4 to 	2 & 3 	motion posts columns 7 
, 

: 	

• 'X;•: 
gra(ic$. of— 	g'CttC(l grades icoIinn 	column 2 	 rcvcd in 	to ccl, 6 • •t .. ;: 	() Rs. 205. 	of (a) U.s. 	3 excluding 	 gazcucd (Class 

	

., 	. . 	280 & Rs. 250- 335-425 & P.s. direct 	 11) rank of 	 • 

	

. . 	4t.38O or (b) Rs. 370-475 (b) 	rccruitmcnt 	 Rs.3$O-9OO 	 : 
210-470 or 	Rs, 335-485 	posts in 	

; 	.• 	 . 	. 

	

Rs. 210.425 (c) Rs. 325- 	ditTcrcnt grades 	 • . 	Y 	 • . 	. 
or (d) ls. 	575 (d) Rs. 	 . . 	 . 	. 	. 

... 4:180-380 (C) 	450-575 	 . 
o 240 

I 	 4 5 	 6 	

] 	
7 	 8 

C 
. 	

4011 	 899 	 854 	 21.2 	' 4910 	1, 	271  

	

5808 	 103 	 103 	 1.8 	5911 	•: 	105 	(0.7 	: 

	

• 	 76 	 134 	 122 	160.5 	 210 	. 	77 	0 	 4.8.:.. . 	
. 	 . 	

N 	 •' 	
,: 	• 	• 

- 	
J 	 162S 	 541 	 490 	30.1 	 2169 	 55 	 . 2 1 

* i . 

0 	 4913 	2860 1330 	. 27.1 	 7773 	 167t 	• 2.2•  

. •''?•,° 	 ... 	 : 	
. b. 

	

cnng 	 . 	. 	
h 

	

. . 	
: 	 7446 	 292 	 292 • 	3,9 	7738 	,r 	1672 	21.6 

	

rckpJcal. . 	. 

	

129 	 141 	 106 	82 1 	 270 	 50 	18 5 
. 	. 	• • • 	 . .. 

 

Ii .. .rL):• .. 	3140 	 229 	. 	229 	 7.3 	. 	3369 	. 	278 	 8,2 

	

858 	 70 	.; 	70 	 8.1 	. 	928 	1 	4 	. 10.1' I 	 " 

4Uroad 	 j 	 ' 

	

973 	 356 	 356 	36.6 	1329 	 149 , 	11 2 

 

. 	
cr 

 4WJorDc. 	 . 	 . 
, 	. 	tiical .. 	•., 	 . . 	

: 	 . 	, 	, ., . 	41S 	 .. 	 .. 	 .. 	 418 	: 	187 	44.7: 
( 	ping 	

I 
. . 	 . 	42 	 14 	 14 	33.3 	 56 	 14 	25.0 

-1 th lLdwys P&T and CW&lC all Ckss 11 (Ga7cttcd—Rs 350 900) posts are uilkd by promotion In the MES, 
reisno Class If and 25% of the Clmcs I Junior(Rc mo 950) posts are avitlable for promotion to the Cliss III cadres 

In ic CPWD 250/  of Cliss if (("Ymicitcd) permanent posts and 50 % of Cliss II (Gizetted) tcmporiry posts are reserved for 

4'tationfron Class ill. But, for the next seven years it has been proposed to stop direct recrtlijmcn( to Class II(Gazct. 
4.1):i.J.rnakepromotioii from Class III to all vacancies. In theOCS 50°/4 oIClassfl (Gazetted) stncancics arereser'cd for ion fro vi  

ciass lit in the AIR tinder the rc iced rules 60% of the Class II (Gazetted) hosts would be available 
1A/ orpro notion from the non 'i7Ctkd c-id rc 

iunior) 

4'li CW&PRS hive not bccn included 

p1pTrain Exammcrs only. 	
r 

(l3rc th up not mide) 	
I 

the othei cmtcoriec chigibic Iir promotion to the g'izctted cadres 

14 

TIT 

.1 

\ 	jlPAN , rcl V 
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36. It would be seen that the position in regard 
/ 	to promotion prospects from the initial recruitment 7 	grade continues to be unsatisfactor, in sonic of the 

Departments because of which the Seoncl Pay Coin- 
mission had provider! Selection Grrdcs over the initial 
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recruitment grade in those department 

37. The variety existing in the stru 
in the differcit departments is brou 
table below:—. 

TAULEVUE 	 IL 

Railways 	 AH, OCS 	P&T & CPWD 	Irrigation Power  

	

- 	WP&C Wing  Civi' Engg. 	C (CW &.Pc hers 	 S  

Rs. 	 Rs, 	 Rs. 	 Rs. 
450-575 	450-575 	325-575 	 - 	 - 335•435 	370-475 	 - 	'335.485 

	

33525 	210-470 	 - 	Rs. -. 1n.cs 
210.42Sf 

250-380 	250-380 	 - 
205-280 	205-20 - 

DeIence 

Rs. 	.... 

450-575 
335-4R5 

1 80-380 

-  

start of Rs. 250/- and spe 
cial pay of Rs. .30/- in 
addition), 

180-380 	Rs. 180.380* 

: 

tr *Ifldcpendentc.drcs .. 	 I.  

©MechanLcal rtginring (Trin ('xllnIIlcrs) only.  
•IlI 1 I 

S  v • 

The number of grades varies from six obtaining in 
the Mechanical and five in Electrical Engineciing and 

39 	We are of the view that the entry 
Signal and 	Tc1cconimunicatioj 	DLp ii tments of 	the 

posts requiring the 3-year 	Diploma 	co 
gineering ) 	of 	whatever 	specirility, 	should 

S . . 	 S 

R iilwiys to only 	ic in the CP\VD, 	P&1. 	and the 
CW&PC, excluding the non functional selection grade 

Its 	210-425 	(existing 	ic rrns) 	In th 
(lie 	P&T, 	and 	CP\VI). 	Ftiitlici, 	while 	in 	some 

approxiinatelyjithe 	same 	range 	of pay is 
' broken into to grades of Rs. 2O5-28ü and 

S  , 

l)cjttiiits 	the 	gidc structure 	c:iriics 	the 	naxiiinini ol: 	the 380. 	'l'lie 	Overseas 	Conununications 
: 

non-gazetted range up to Rs. 575/-, in others 
it stops 	Rs. 

. 
the 	All 	India. Rdto 	have 	all 	iiutial cntr at 	485/- 	or 	Rs. 	425/-, 	or 	even 	at Rs 	380/- as in tilL ease of C\V&PC 
Rs. 210-470. 	Though this scale too' 
appropriatcl,lrive 	been 	equated 	with th 

Ij  
Rs. 210-425, the slightly longer gradesh 
flue 	in 	these 	org'tnlsmons 	in order to p 38 	On the point 	vhcticr thcie could 	be 	posts tcrnal parity with other cadres 

•:: 	.. 

.: 

carrying 	cliflereit 	levels 	of 	responsibilities 	aniong 
Engineering Supervisors in the 1'&T, the 	Secretary, 

40. The 	nxt 	level 	in 	various 	departiii 
different • H Department of Coinniui -  iicatjo,is felt that, even if this scales 	at 	present. 	In 	the scientj 

• 

was 	so, 	it 	would 	•tt()dflcc 	administrative 	rigidity 	if . 	a specific higher grle were to he. introduced. 

sations we have 	provided 	an 	uniform Rs; 550-900 above the 	initial • enry 
.. 	. 	 S  In the Railways on 	the 	otber hand, 	it has 	long been the 

Rs. 425-7Oc, 	Direct 	recruitment to th 
practice to have 	i large number of grades for 	basi- 

Rs. 425-700 	 'those: will be from among 
Honours Degee, or a high second classI call)' 	the same 	type 	of posts 	and 	to 	attach specific 

percentages of posts to each . science, 	or 	dip1oma 	in 	engineering. i In1 of such grades. 	\Vc have 	considered 	whether 	this 	widely 	varying 	struc- 
gineering orgnisations also, 	specially in 
teleconinninjcatjjons, Graduates in 'Enginee" ture has a rational basis. 	The engineering staff work- as in science have • 	 . ing in .  all these grades function 	dcr the supervision and direction 	Class 

entered in large num 
existing 	initi1 	grade 	of 	eithcr..Rs; of 	H gazetted engineers who are 

iii the uniform grade of Rs. 	350-9fl() in 	all the de- 
, Rs. 210-4251 or Rs. 	18Q-38G.- 	Keep' 

• paitments 	concci- iicd. 	The 	posts' on 	the 	scales 	of 
view, and on the general premise -t'ht:as fi 
ble, 	the Rs. 450-575 and 	!s. 325-575 as also those on the scale of Rs. 	0-3$() 

non-gazetted 	engineering 	sra'ff sb 
the same grac structure, 	we feel that have been considcrcd 	fit enough 	for promo! ion 	to 	the. 	Class 	II 	scale of 
recruitment 	grade 	for 	(lie 	liploma holder; 

R 	150-900 	I his 	'ittiiti 	sc iii 	to 	providc 
valent should he generally; one o 	RS. 425. the 	higher 

S  further 	justification 	for 	adopting 	an 	uniform 	pattern 
in icpcc1 of the non gl7etted cngi:I L i inc 

ne\t 	grade 	'hould 	be generally Rs. 	550-900 	\Vherc, ; however,, the - c itegory of l)osts 	In this b ickgrotind 	in 	1(knlpt 	Ii t 	been litidL 
paucrn rcquiics the pi cscnc of)nore than 
ibovc 	the 	initial 	the gi 	range of Rs to simplify the existing grade 	tructiiic 	of the 	non- ga7cttcd 	engineering posts 
should be sphit' into two grades, naniely,: 
750 and Rs 700-900 

0J 

S 

S 	 S 	 ,';' ........ 

• 
• 

. 	J• 	, 	 . 

• . 	.- 	 S 	- 1' 

, 	.h •, . . 	 • 	 S 	

S 

S 	 • 	• 



•TOTAL 

A;z ) - 

les of pay of 'the en 
rics in different' depart-
r than the workshop 
:i the Table leIow:- 

Number of posts 	" 
Al 	 Civil Eng. 	 Signal & Telecom- 	Electrical 	Mechanical 	Total munication 	- —i-- 

Electrical 	Train 	•' - PWI 	lOW 	l3R1 	Signal 	Telecom. 	inspector 	Examiner inspr. 	-lnspr. 

139 56 18 106 66 56' 8 
465 179 42 

108 58 30 O 246 	. 

522 380  35 

., 
128 
246 

.. 
75' 

121 

. 
48, 
"2, 

. 	. 

45 
' 	

686'" 
l',,.: 	' 	296 	' 

2134 840 100 	. 869 392 4* 
245 

3290' 
' 1576.: 

'' 	7674,' " 
2273 1 ' 	: 	2273 	

' 

13200 
3260 1455 195 1457 712 210 5911 

réáched these general COIiCEUSi'OUS, we 
.th make our specific recommendations 
thee posts in the d iffetént departments. 

:tcd.engmeering staft of the Ministry of 
nd Broadcasting have been dealt with 
ôn that Ministry. Proposalsin,rcspcct 
rtments'are discussed below: 
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Railways 

42. The number and) sc 
ginecring supervisory cat 
nients of the Railways, 
supervisory staff arc given 

TAQLEIX 

Mechanical 	Engineering 	• department, 
scale of R. 180-240 and Rs. 205-280 

40% 	in the case of Siit Inspectors. 	There vary- 
: 	 as Train Examiners and 	posts 	in 	the, 

ingperccntagcs of dircct.rdcrujtmcrit are based on, the 
availability of personnel 'of requisite quality from in. 'I Z . 

	
rrqlc, 	as Head 	rain 	E"caminer, 	Carriigc & ternal sources :.lispector, Carriage & \Vagon, Foreman 	and  Examiner 	in thi... other depai tine nts the 

':•:. 	the scale of Rs. 205-280 are clesitiiated 	as 
I The promotion quptt in ,  each category is filled 

0 	 • 	Inspector and the posts in thee higher 	iadcs • by Mistrics 	(Rs. 	l5O__4Q) 	In tile 	case of 	Civil 
11, and 	1, 	A 3 	year ;';Dq)Iofla 

, 
Engineering 	 1cctricai, Signal and Tele- 

1nineeiing is 	the basic entrance citrilifica- communication, 	Maintainers 	(Rs 	130-212 	or 
II 'hese catcgoi icc 	e\C 	pt tht 	for lhL 	ii cIge 175-240) In the case of Signal and Telecommuni. 

ad the Tnin Examinus, M Iti scul ites are cation and Elecitical 	dcpaitmcnts, and by 	Skilled 
, 	dftd 	eligible 	Another 	e\ccpllon 	is 	the Artisans generally in the scale of Rs 	110-180 In  

of Telecommunication 	Inspectors, 	for which the case of Train Examinc'is in the Mechanical Engi- 
eraduates 	are 	also 	considered 	elicible., ' 	To fleeting dcpattmcnt. 	Thc 	dcpai'tmbntal 	promotee6 

he special 	Railway 	needs 	all 	clii d'ct 	recruits, also arc given training for 	period of six months to a 
'ii'DipIoina holders 	or 	Science 	graduatcr 	or  year.

' 	 0 

have to undergo 	apprenticeship 	for :1; pes'iods ranging 	fi'oiii 	one 	to 	four 	years 	for 46. The Second Pay Co:imissioi 	had recommend- holdeis and five 	earc 	for 	the 	1itz 	- ed a starting s'ilary of Rs 	180 tor Assistant Inspectors ,Pring the 	period 	of 	apprenticeship 	the Ifi the Permanent Way BAnch, on the. ground that 
':"are entitled 	to 	a 	stspcistl 	as 	well 	as 	dearness, the period of apprenticcshi§ for them was only three 

.ary 	(city) 	and 	house 	tentllo 	mccs 	at ycirs 	whereas in othci 	Dcpattmcnts of Railways it 
iirppriate rates. 	On 	satisfactory completion 	of was live years. 	This was Inot, however, accepted by 

is .tnd passing of the presci thee! tcst, the direct Government 	on 	the 	consideration 	that 	it 	would ippointed to posts of Assistant IncpLctors distut b the internal parities 
recommend any higher start for the cate-  

"0 have to undergo varying periods of ap- 
it l'p 47 	The 	existence of tice 	or four 	supervisory 

levels aboe the Assistant 4 Inspectoi 	does not seem 
is no iungfot mity 	in 	the 	pi oporiton 	of 

to be ,JustlfILd, either by requirements of work, or by 
diuletences 	in 	the 	duties ,.;;j,rujt'n1eit 	to' the 	varienis 	c1ciories, 	' 	It 	is 

and 	responsibilities 	The 
' 	official 	witnesses 	also 	indiated 	their 	preference 	for the ease 	of, Civil 	1 nglneci ing 	Inpcctoi one grade of Assistant Inspector and only two grade's tlie cask of Tkcti il 	lnspcc.toi 	66 2/3 per 

i n 	cce of 	10 cconm'iui'isc itioti 	I11Jxctoi S 	and 
of 	lnspcctois 	We shail 	dl with 	the category of 
I r sining E\aminct S of thu, Mechanical 	Engineering ....................  

V 	ltrsicnt"\V'ty I nspLLltii 
I i'V 	Inspector of \Voi ks 
il 	BrideTnspcctor,  

i--'--' 	"'n"? 



.. 	dcpariment later in this section. In the other de- 
.. paruncnts, we recommend that the grade of Assistant 

Inspector and Inspector Level 111 should be merged 
into a single grade and designated as inspector Level 
Ill. Above this there. should be two grades of Ins-
pectors Level ii. and Level I. We recommend tlwo, 
following scales for these three- IevcIs:— 

TABU X 

	

--- 7 	 ------------- 

* csigntit ion 	 ExistS ng 	- Proposed 
• 	scale (Rs.) 	scale (Rs.) 

Inspector Level Ill 	. 	. 205-280 	- 
- 	 425-700 

	

- 	 250-380J 

nspcctor Level ll 	 335-425 

	

335-485 	550-750 
370.475J 

Inspector Level I 	 . 450-575 	700-900 

43. The Pcrtaucnt Way inspectors have a grie-
vance that desptc repeated recommendations of 
various Railway Accident Enquiry Committees, they 
have not been relieved of responsibility for the custody 
and accounting of stores materials. The department-
al witnesses h-ave informed us that various proposals 
arc under c-onidcration for relieving Engineering 
Inspectors of their stores charge to the extent practi-
cable. it should, however, be recognised that custody 
of stores is an inseparable part of the duties of Ins-
pectors )  and thai there is no justification for granting 
a sp:ci:il pa'i as compensation for stvh work. Another 
grievamice of Civil Ei iftecriig inspectors is thai a 
large. number i'ceruilcd lbr project constriction vork 
continue, on 1110 temporary cstablishmcnt for years 
winch adversely affects their career prospects as well 
as service and let irenic-ni beneilts. We understand 
that a P10P0Si It> create a Pool of construction re-
serve posts to the estimate of about 50% of the tem-
porary posts is under consideration.' This would take 
care of the problem of conlirmation of temporary 

- stafi to a large extent. 
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49. The Bridge Inspectors have complained that. 
when engaged on major construction projects their 
headquarters are temporarily transferred to the site 
of work with the consequent disadvantage of their 
having to maintain double establishments without 
• pee wary compensation. We understand that as a 
rule the headquarters are not shifted unless a project 
site has reasonabl facilities. Alterantively, a project 
• allowance is sanctioned if essential civic amenities are 
lacking at a project site. The Chairman, Railway 
Board, however, agreed to issue further instructions 
10 the RnI'; 	n this matter. They have also. corn- 
piaincd 	- •. .r pmOtion prospects to Class 1] 
as cot pared wab other similar categories. We arc 
iinalle to line . ny concrete evidence to subslanttatc 
timis complaint. 

While posts - in the lower grade• are-filled 
promotion from arttsans Rs 110-18, t' 
the vacancies in. the higher gradeare filled:bp.: * 
recruitment from Matericulates, or - Engmncenty 
loma'holdcrs, who are trained for 5 year- 	J.--\ : 
respectively; 20% are filled by dcpartnenta1: 
Artisans, provided they fulfil .the same- d;', • - 
qualiticatious as for the direct recruits and; •*,-j 
above 35- years of uge The training period 61
artisans is one year and of lower - grade arti'. 
years (in-service). '1Th remaining 20% ar-
promotion froim Train Examiners froni,the'& - , 
giade of Rs 180-240 	

' t 
• 	 •; 

• 51.'The principal duites and - esponsibtht: -, 
Train Examiners . re[tç to inspection and 
pairs of all wagons and carriages on-ncorninç'- -, 
outgoingtrains and thorough repairs of al1': -.3 

marked 'sick' •  and placed in Wagon Rcpair % .: 
(sick itnes) 

52 The Train Exam ners' Associations ha' 
ed that the recruitment qualifications as well as 
of training of :Train, Examiners have been 
ably stepped up since  the time of Second Pay 
mission, and, having regard to the more sophisV 
rolling stockwith higher axle loads and 
speeds \vh ich have increased their rcsponsibilitir. 
Assistant Train Examiners deserve to- be pli.. 
the grade of Rs. 205-2 80. They have also p. 
out that the duties performed by Train Exan' 
grades of Rs.180-240 and Rs. 205-280 a 
tic-al in nature., and, in fact, interchangeable i 
work in shift 	 -• 

53. We undcrstaid that the !&ailwav Bonn 
with effect from 1-11-1972 -decided that a 
Train l'ixatniiwrs - working in the grade of Ri. 
240 should -be placed en niassc iii the ta - 
Rs. 205-280. A major grievance of time.' 
Examiners has thus been rimnovcd. We vou1d, 
ever, draw- tttcntion to one or two conseque 
this decision;Y First, complement in the inithl; 
of Train Examiner's has become very large r-
in an tmnbt1anced cadre structure. Second, tlr 
no middle lcvel of sufficient size between them. 
grade (Rs rio—ISO) and the Assistant Trai 
miner's gradb which will be in the scale of Ri. 
380 in cxiting terms. The Highly Skilled \• 
grade for this category has been created Only . 
and in vcr-sma11 numbers. As a reuh 
whereas in other Engineering cadres promotion' 

ri Assistant ipector's grade is from Highly 
Grade I orill; or. Mistries, ii the Trtin E 
category, promotion will be from ' the skii!ed 

,.(Rs. 1IOH1SO)  directly to the grade of Ri. - 
380. This is: likely to have repercttssions on wa 
and other allied cidrcs. It wOuld have been : 	- 
tageous to have rttained the lower grade of A 
Train Examiners (Rs. 180-240) and altocat, 
rent Iypcs T work to the Assistant Train Exr 
in the two gr';, so that by and large the'p 
the two :grdcs woii-ld cease to be intcrchan - 
The Administiation may, therefore, exam 

	

50. Unlike in the case of the allied' engineering 	feasibility of reinttpduci.i -mg this grade by down;t - 

	

categories, ti-mci - c are t\'o grades for Assistant Train 	the \'acanci 	in the' combined grade as they 

	

Examinems namely, Rs. 1 SO-240 and Rs. 205-280, 	and operating them'in the grade of Rs. 175-3i 

-- --------------------- 

'••-'••.-- -z.••- ,. 	 '- •- - • 	 -- 	- 	;-';'----" 	- 

- 	 v 
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ripi) 	It there are ltkcl) 	i lo be 	cctical 
implementing this suggestion the piopos-

Aw: gradeofRs. 175-300 may be trcatcd as 
t itiHd Grade 1 so that it would provide an 

level for skilled ar.isans before promo- 
Assistant Train Examiners' grade. Gov- 

1iiiay also review the gradewise percentage 
of posts for this category as 92-94% 

p)1s willflow be in the lowest grade 
V. 	 S.• 	 . 

k.. c recommend the following scales of pay for 
:rntateoriS of. Train Exnmincrs; 

; 
TAnII >1 

I \ISIII16 SLIIC 	Pi OpOSCd sc ito 

700.900 W. 	450575  

1)n 	 370 475't 550 750 

VVJ 

335-425 J 
.1 250-380 	455-700 

205-280 	380-640 	with a 
.1 	. 180-240J 	iart of Rs 425/- 

for 	Dipoma 
holders. 

.--.--..----...... 

-- -----.-. 

AND TELgGRAPHS DEPARI'MENT ................ ;''S 

e !VflUg Supervisors 

•tmginecring 	SupeiViSotS 	constitute 	the 
e1ted 	technical 	upctvisO1y 	cadre 	in 

l31tnch of. the P. 	& T. Dc- \... .;:\teniCtttiOflS 
number 01 scaleS 	of 	p;tytlr e 	1111VCil 

1AiiI.I 	Xl 

6. Sidc Or 	 No. of 
1)0515 

ks 
ISO- IO-290-Et1, 	7446 

. 
I 5-iSo . 

of, 	the 	335-I 5-455 	 292 

)OSS in ihc ôRh 

FVY .  

c 	the Report of the Second Pay Commis 
:pot'tiofl of direct 	icciuiimeikt 	has 	been 

50% to 75% and the minimum educa- 
tion has been raised from intermediate 

............ 
. 

a Degree in LThgiuce lug or a Degree .;O 
Physics/Mat cinatics or a Diploma in 

hained on successful completion of a 3 

• ufier IylatticutatiOii. 	UIIdCI 	tIle 	exiSting . 	.- 
'CtiOtl 	of 	CailLIIdULCS 	is 	illdC 	On 	th 

nao 	oot tiuLd 	iii 	the 	I.. ni' LtIly 	L\ 'im 

1 ' 	 ' 	h0\Iilg 	0 	II1OIL 	ir uks 	in 	tile 

ci 	Scienci.. 	Dc.lu_C 	L\ ilfllfl Ition 	0ifl 

in the ot dci 	ot 	ilic 	ii. I oIIo 	Ld by 	tlioc 

in 	OC u 	it'd 	ill 	the 

I 	
I hc 	dii Cc tl 	icc i it lcd 	Fiiiiflcct ii g 

iuowUcl 	t 	 her 	hull it 	'tiI t 	of 	R 

Sifttt \ 1'0t 	\' IlL) 	411)1 III 	t 	l)c .i ci.. 	iii 
i 

in 	si \ 	cc 	zil,o 	tlIO\ 	ci.t 	tlic 
1lIL 	

titici.. 	td 	n 	iitci i. nicnt, 	wliichc 	ci 

11 
is more advantagcOu to 	them. The. promoUtii. 
quota is filled 'to tliextent of 1O% from amongst f 
categories in. the scaleF o Rs 150-300. and tol? .thc 
extent of 15% from . amongst other 'Class .111 engi-\ • 
neering employees on Iower scales of pay., Promotion 
is on the basis of çompetitive examination and the 	.1 
candidates must havc assed the Higher Secondary or 	

1 

equivalent 'with Scien and MathemaUcs as. conipul-
sory subjects and ha rendered ,amininlunl of. 5 
years' service in thejrcspectivC grades.: 

.57. The period oitainiug for dcct reeruits.is 12 
months 'and for prômbtces 16 months;'. The Engi-
neertng Supervisors are employed on construction, 
installation and maititenance work in all the fields of 
telephony and telegraphy. Under the supervision of 
the gazetted stal', •tlqy are called upon to vork in 
exchanges, whether, stowger or cro3s-bar, and to dea' 
with micro-wave and carrier instajiations. They are 
generally either • in independent charge of specific 
'sections' assigned .to. them or they assist the gazetted 
ofhcers. They arc cligible for promotion to the 
Selection Grade on the basis of scniority-cuni-fitfleSS 
subject to their having rendered a minimun crvicc 
of 10 years in, th prdinnry grade. They also have 
an avCflUC of promOtiOn to the posts in the Telegraph 
Engineering Servk'3, Class 11 on the basis of selcctin 
after they have passd a qualifying examination. 

5 S. The 'i'ciccomlflulIiCAtiOIi 	Engineering Super- 
\'iorS' ASSOCiRLIUfl .(;alhiliatcd to the FNPIO) ha 
argued that due to rdpitt technological development ir 
the tciccommufliCtttio.1l field, their work has jilercaseCi 
in coinpiexily rccjuring gicater teclmical skill and 
knowledge than before. 'iluis, according to them, is 
evidenced by the cluanges in the standards of tt'uin-
ing On these grdunds the Association has claimed 
that they should iflQfO appropriacly be compared 
with thd parallel ctgoriCS of Engineering Assistants 
in the AU liudii ,Rdio and Technical Assistants in 
the Department ofivU ..Aviation and the Overseas 
ComnuunicatioflS. Scryice. 	 ' 	V  

59. Loking irçt the diaercuccs in the kind of 
work performed, \ do not think such parity wouid 
be ustiiied with th& Engineering AssistantS in the AU 
india Radio and khe Technical Assistants it the 
l)cpartincnt of Civil Aviation and in the Ovcisa 
Communic.iiS SeicC. incidentally, the latter have 
always had a lead.Vcr this category. For the Engi-
neering Superviso.rJifl the Posts & Telegraphs, we 
recommend the eviscd calc of Rs. 425-700. \Vi 
also recommend tlt 10% of the posts in the ordi-
nary grade should. c placed in the selection grade of 
Rs. 550-900 stibjct to our general obei.ati0nS On 
Selection Grades. 

DtiP1.\RTMENT OF COMMUN1CAT1O 
(ECLUD1NG 1 & T) 

(u) \\!j lt I CSS 1'Iaiinhg and CurditltIiuii Wing 

	

60. in the \VieSS PLinniiig and 	CocidiiiadOi1 

UIVaIich and Monitrilig Orgaiuisation ol. the . Depart-

• 	mcnt of CommuluiCaUoIls, the 'Ucchuic'al Assistants 

V. 	?V'r.. 	 •V V.'4 	
• .V 	 V1V 	

:..................; 	
V V: 	

V 

'p 	' 	 • 	. 	• 	• 	'.;.'.,I 

- 	 - 

V 	 , 	- 	 .-.. 	.. 	
. 	..: 	 •.. 
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rade i and (Drade 11 and Technicians Grade I cons' 
titute the subordinate cnginecring cadre, The num- 
ber of posts and their scales of pay are given in the 
table below:— 

TAULU XIII 	 •. 

	

Dcsinatjon Ixisting 	Number Qualifications and me- 

	

Scale of 	of 	thocl of recruitrneit 

	

pay (Pbs) 	posts 

I'hnieal 325-15-475- 
ssistant' 	. UJi_.20_575 

Grade I 	. 
(Class II 
Non- 
Gazetted) 

Tcchnjcil 210-10-290- 
As;istant 5-320-E8- 
Grade 11 5-425 

\ 

Technician 210-10-290- 
Grade I 

15-425 

29 50% direct recruitment. 
Degree in Telecommu-
nication Engineering (or) 
Degrec in Elcctrical 
Engineering with Radio 
Communications 	(or) 
M Sc. 	(Physics) with 
\Vi:'lss 	Communica. 
lion (or) 	Degree in 

'Pfi) - sics and Mathema-
tics and with one year's 

--experience in the Tech-
hical Wing of a large 
Radio organisation ;  

50 °/ Promotion from Tech-
nical Assistant Grade 
J1!Technician Grade I 
Witit 3 cars service 
(one' out of 13 posts 
reserved for Technician 
Grade 1). 

127 Direct recruitment 100. 
Scienc Gradu0e with 
one year's expertence or 
Diploma holder or I,Sc. 
\vitlt 2 )'C1r5 experience 
or I\'Iatric vidt 3-5 
years experience. Sltø:ill 
also he able to receive 
signals at 2. 	words 
per minute 	in Plain 
language 'and codc. 

7 	Dl 1LC1 	ICCfUI Latent 50 
i\ Ia riculation an(I 
loma in Radio servicing 

'and two years experience 
in a factory or 5 years 
experience in a radio 
organisation or instal-
laden or aerial System, 
overhead line main-
tenance, electronic equip-
ment etc. 50 by pro-
motion of Grade. 11 

so ', 
 

Ser'ke 

63 in the Overseas Coinmumcatjons s 
partment of Communications) :.we : need t 	- 

...Oply the'f]lowing.categories:,' 

Desi1,n tt:on 	 Pay scale 

Rs. 
Junior Technical Assistant' 210-10-290_15..320 

EUT15-425_Eg 
'.. 

Technical Assistant 	
470 

, 	, 	325-I 5-475-E13-20- 
..' 575 

Junior Tecimical Assistths are 
cruited from among Graduates with Phys 
of the subjects; l or,  three-year Diploma I 
Telecommunications/Electrical Engineering; 

- mediate in Science with Physics and •Math 
subjects ad with a second class certifica 
ciency as Wireless Operator or with two y. 
l!-q4 or experience in advanced Radio 
tion, or 'in the Radio/Electronics industry, 

- of Tcclminl Assistatits - arc filled' to the 
75%, by protntion of Junior Technical 
Ihc tcst ate filled by direct recruitment, eift-: 
the Engineering Service (Electronics) E:.- 

• conductedby the U.P.S.C. or by ad hoc 
The qualiÜcation prescibed for direct r: 
are a Degrec in Tclecon1tnunicatjon Engir. 
M.Sc, (PHysics) with Wireless as a spc' 

The, Junior Technical Assistant in th: 
Cointnuniations Service is on the same :: 
Engineering Assistant 	in the 	AU 1r.:i- 
(Rs. 2 1 0470) ; this scale happens to 
than those applicable- to similar 	catego.. 
P. & T. (Rs. 180-380) and in the- 
and Coordination V ug (Rs. 210-425). 
reason to 'change the existing relativity 
mend for these posts the following scales:-. 

Junior- Tchnial Assistant: 	Rs, 425- 
• 	Technic4l Assistant: 	 Rs, 550- 

MLlSTlV OF I)EFENCi 
i\!iliiar\' Engineer Service 	' 

The 'distribution of Class lii Eniu 
in the Mi-liary Etgineer Service in the thr;-: 
—Buildings and ioads; EleciticaL and 
and Survcy-is given in the- table below:-

• 	' 	 T,I:LE XI\' 

We understand that some dtThculty has bcrrt Designation Pay scale 
• experienced 	in recrui1mnt 	to Technical 	Assistants -'--••---- - 	•- 	- 

Grade 11. 	Compared to the other engineering cadres • 	' 

---•-•--- 
,,  

th 	promotion 	ptospccts 	of 	fcclrnicL 	Assista 	Is Supnnt, nkntt'R 	I'M 
Grade II 	are more limited. 	I here is thus a case for 
reducing the percent age of direct recruil me-itt to Tech- ' I)iviiot: 	or 	• Charge I 

I bIdet's 	•; 	 -. . 	. ,l 
$5025.75 

- 	" - : meal 	Astl Int" 	Grade 	I 	conidci im 	lit it 	ilk IC 	is tii litkltd 	UI 	I>u'.  
dii Lct 	t tct uttukut 	to 	t tdL U.Surveyoi.  Assis-. 1U I 

Superintendent 	DIR, E/M, 
'1 akint 	into consideration the qtialifical ton s and r Gi'aje It Su veyor;'Asi; ...... 

nature. of du(te, we sueesi. that 1 c'chnicat Ass:stnts taut Guk II 	.'J 
Sub Ovei'ser 	:•' 

150-10 -290 	1111-- 
tO--3- 131-4- 1-13 .1 	 •i-11- Grade 	11 	acl 	'l'cchniciai'ts 	Grade. 	I 	sltou1l 	be 	in 	the 

. 
' 	. 	• 	':'t, 	- 4-I 55 

scale of Rs. 425-700. For the Technical Assistants • 
Cii tdi 	1Nvc iccomniend the sc tIe of Rs 	550-900 r 

. 
_ 



- -- 	 S  

	

-- 

	 - -- 

ndot the conceined assoct1Ofl is 	these posts' 	as io1lows ' 

&hould be raised to tile level of 	 ' 	
ti 

ttngInec1S 	it other DcpitrnCitS 	
TAut' XV 	

) 

; rs S OU 	roug ' 011 pr with  
Us o the C P W D who flLC t the 	esigflaUOI1 	 lay sck 	 ' Nuiuber 

O2oO.,•1thas becii .caimcd that the. 	• • • 	 S  • 	 • 	 • • 	

4' 	••••' 	

:o posts'. 

Id 	• 	ti 	• 	 • 	

tl 	 • 	 f 
'14 

 
UarDe 0 er a C 	C same as 	OSC 0 	De51611 Assstaflt(TCChflh • Rs 210-425 (irntiI 	65 

tn thC C.1 .W.D. At the time o 	c. Assistant in t e Ccix- • 	stnit of Rs.' 250!- is 

ConurnsSlOfl the ptacUCe wS to de- 	tt 	Water & Poer 	given ii the scA1 

upeuntefldetS Gi ade I to hold charge 	
COflSS0I 	 4 

and in addition a 

aiid 	Roads 	S 	 • 	 • 	 • • 	

• spcal pay of 	 •• 

i,c1 ••i•• ad • • Mechaflical 	braiChCS 	Rcsearch Assistant (Engg.) . 	• . ' • 	• 	
•: 

pcial pa o Rs. 50/-. The COMM!- 	• 	
• in the Central Watcr &:. 	. -do. 	• • 	S  • 66 

ndcd aboltttOfl o special piy and a 	
Station J 

Lae o Rs 450-515 We understand 	SPeIOI5 
a 	 Rs i8O-3b0 	 843' 

err-Che 15considcring the introduC- 	
•• 	• 

cadre n the Military Engfleer 
liich case, some o the existmg chargcS 	

üc posts o Dsiu ASSlStants/Tccln1cal Assts- 

flsIfl lhC scak of Rs. 450-575 wod 	
tants and Research Astant (Engg.) are filled by 

iaced rn the Class II grade. We, how- 	
dect .recruitnleflt troni among the Engneetitg Gra • 

tlVtt the duties arid rcspoflsLbllt 	duates. A higher initial 1Statt attd specia pay are pro- 

..,chrgeholdcrs UI t1e Mklttary £nncr 	
vided to attract good EnginceriIg Graduates to this 

\ 
l\, the whole, comparable with 	scis- 	grade We do not coiisider this artangeflient to be 

:• 	 thcr DcpartmCtlS. As for the Sub 	
tidy atid rcconmend £o thcse posts the scale o Rs. • 

•:fII 
that 50 per cent are be1 	recut- 	550-750. The Supc rvis6rS should be in the scale of 

•Uon: Matriculates or Diploma holders in 	Rs. 425-700, 	5 

nng, the reniainhig arc fillcd by 	the 

4b! 
Artisans in the scale of R 	85-12S 

Ic• nature of their duues VjS-(-VjS their 	 : ; 	. 	• 

n'othcr engineering organisai0tS 	
we • Posts oit o1hc scales ?!paY ut (ILticreilt DepartmentS 

s room tor imprOVC11C1t o their scale. 	
69. t1 cngiceri0St5 in • other departments 

,tndatiOflS ae as follows — 	 \ylLcll 
carry the salcs of Rs 45O-55, Rs 325-575 

Rs, 335-485, Rs. 210-425 and Rs. 18O-380 should be 

•• 
•555 5 
	 5 	

5 
allotted th revised sa1es as indicated abo\'Q. Posts 

 

'•;•••••• 	 Rs. 	 S 
 \VhiCh 	

ry odd sca1c of pay as listed in para 32 

•'••• .: 	 S 	

above have bccn deal with uuder the rcspcCtiVe 

Oad 1 \. 	700-900 	
• chaptels covering thc 

r 	

concerned dcpartlflenlS. • - 

Divisions f 	 •• 	 . 
S 	 • 

I 	550-150 	

5 	
5 

ni Grdo I f 	
Ilighcr initial starts for L ugincerulg Gradii ttes 

sGr d \} 	42-700 	

70 Before concluthbg with this category, \VC wish 

• 	
to refer to the existing practiCe in sonic Departments 

260-430 • ot giving six advances incienCfltS to engineering gra-
duates who ate tectuited to posts for which the mini-
mum piescubed qutlificau0tt is only au enguitCering 
diploma Fioni the ümes that Ii tvc bcc it niadc av ul- 

	

OV WOR1 & 1IOUS1G 	
able to us it SCentS that the itttactiOfl at a higher 

?utiL \Vorls 1)epntmC11t 	
start for the gtaduatC cngmCCt is icsultmg in a large 

S 

• 	 number of vacan*S going to such graduates. Front' 

c 3,99S posts of JuniOr Engineers 	
the \ear 1966, the npproxiiflatc date when this con- 

tfl in the two branches of this Dpatt- 	
cession of advance uicicmcflts seems to have cent- 

aud Electrical An all mit C0nWCUUVC 	
mcnccd, 51 9 per cent of the vacancicS of EnginCcriflg 

bcn introduCed this year for direct 	
Supervisors in the losis & TcicgraPha1td 67.6 per 

pos. 10 per cent of the perma- 	
cent of the vacancies of Supervisors ,  in the Water' 

in a seletiofl grade (Rs. 335)' 	
\Vng of the Ccntr4l 'Water & Power Commission have 

nerd the scale of Rs 42S-700 for the 	
gone to engineering graduates The Ccntial Public 

iter and Rs 550-900 lot thc Selection 	
\Vois Dcpttu1ie1tt and the POWCL Wing of the Ccii- 
uni Watei & Powct Comnhi10'l lvtd engineering 

I 	
i 
idu tIes coming into the gi tdc of Rs J 81) 10 to 

the C\tCflt of 24 per'cenI and 2S pci cuit ispcc1IVlY 

loc 	
WhulL the induCcmCnt ot st\ advancc I1ILIL mcnls might 

1 	t 	wings of the Ccntil \tLi & Po\vCI 	
h ive been inuoduccd initially to attuCt cngincetitig 

h \\nteu  nd Pawi—t1ic dish ibutloul of 	
gvduatCS it sceniSto us that the cuslIflg provisloul 

- — — — — -- - - -- -- - -
r 	 — 

' 110 psIS jl FAiakka t3arra 	
CL)ilti'OL Bøird, Ga 

naa 13isiii \Vn1r RcsoUtCCS Circ1, ole. • 

S 	 • 	 S 	 • 
s,. 	• 	

AU 
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s been too liberal \V do not think that it is a 	veyor-Diaftsrnan in the Chapteis iclating to 

	

ilthy arrangement to have a large percentage of 	Departmeiits. The Draftsmen have been giä 

	

,jiduate engineers in cadres for which. a diploma in 	of designations in different departments tih 

	

aginecring is all that is considered necessary. This 	cer, Draftsinai Grade 1, Grade Ii, Grade fl 

	

ractice is not only an unnecessary burden on the 	tant .Draftsmat, Junior Draftsman, SenioD 

	

xchequer but also involves under-ulilisation of en- 	Chief Draftsman, Head Dafisman Supei 

	

:nccring graduates and rising expectations in them 	(Drawing). EStimator and Project. Comp,t 

	

which cannot be satisfied. This concession should, 	 . 	 .H 	. 

therefore, be withdrawn, 	. 	

. 	

.. 	 . 

v. 72. There ae 17,839 posts in this. cat ijrattsmcn 	
tributed in 33dcpartments and carrying'3C 

	

71. . We deal here with the engineering and archi- 	scales of pay. The concentration, however, 

	

ec1ur drawing staff, commonly knowii as Drafts- 	scales accounting for 16,931 ])0515 or 95.0 

	

men. We have.dealt with the allied categories of Car - 	of the total. 'iThe  distribution is shown in 

	

ographers, Surveyors, Draftsman-Surveyors, and Sur- 	below  

TABLE XVI 	 . 	 . 

Draf:sincn in the Main Scales of Pay and Departsiiciit 

. 	----------- 	 ..- -__ 

. •\Yorks& •1,&T. 	... 	 . 

i . 	 0  .9 Housing 0 ej .  

l)1y 	
scIc 	(Rs) f3 

Civil Aichi 
Ou10 	 , 	 ,, 

tectuial cuing 	:z 

H 1 2 	3 	4 5 	6 7 	8 	9 . 10111213.14.j ,  

T 	1104-170-5-200 _.13 	103 	I()571 - 313 	84 	278 	67 	78 	3 	2 	21 

1505:175:6:205_7_240 2097 	1469 	332 343 	i 315 	65 	291 153 	35 	37 	5L 	50 	24 
205-7-240--8-280 	. : , 	 1558 	. . 	 314 53 	236 229 	41 	1l.. 27 	15 	5 	23 
180.-10--290--15-380 . . 	- 	 133 9 ,1 5 	- 	 104 	15 	5 	- 	4•,, 
205-7-240-10-290-15-380 . 	 .: 1283 	—————————- 

	

1 	- 
325-15-475 	. 	 . . 	 ,. . 	

. 	 I 
335- 1 5.-425 	, 521 	23 	17 46 4 	16 	I 	- 	

- 
').335-15-485 .. 

0. 	0 -25 -575 273 	152:8 
. ,608 	-- 

1 
- 	 - 	- 

4_ 	 8 - 	 1 

Total: 5555 	5338 	1361 1066 	285 899 	198 	5521 	.th7 	.179 	94 	9 	101 	. 44 
ii. 	2001hc1scaIcs 210 	7 	255 - 	 13 1 5 - 	 6 	.- 	 ) 	30 	32I 	S 	.,2 '. 

(rind 	lotil 60601 	5345 	1616 	1066 	298 899 	198 	5S 	512 	184 	121 	380 	109 

73flie908Drattsincnhowninitcm1 IofTthle Since the SLOnd Pay 	Conituission 
are on the following 20 scaks 	- the Draftincn s sctks have iunauiccl unclianged 

in 	two 	departments, the Railways 	and the'l 
Rs. Rs. of Defence. in the Railways the two grades of P4 

'' 	110 	ISO I15\ 
" 130 300 280 and Rs. 	50-380  were  merged .into oñ 

(ii) 	150:205 	2)' (Iv) 150-280 	' 
of P.s. 20530 with effect 	from 	1-1-1965. L' 

(v) 	150-300 (I37; 150-380 (1) 	i  scale of P.s. 33425 was nergcd with Rs, 3704 
('.'ii) 	168-300 (3); (viii) 	205-350 (2);1 	- 	

S  

the new scale jof Rs, 335485 was adopted. '1 (ix) 	210-350 (I); (x)210-380 trical and Mchanica1 Enineering, Army 
('.v) 	O 	ffl1) COrpse, Navy and Au 	FoLce 	sta'bltshinnts 

(xv) 320-530 (5); (xvi) 	325-430 (U; . cadres) 	of the, Ministry of Detence the 
(xvii) 325-575 	(123); (xviii) 350 -475 (I); of Rs. 150-240 and Rs. 205-280 were rep! 1  
(xix) 370-475 (5); (xx) 	350-900(2). the grade of Ks. 	150-300,. with 	1/3rd of,t 

strength beingplaced in the grade of Rs; 25 
74. The 	Second 	Pay Commission 	recommended 

. 76. There is considerable variatioi 	n the quali 'c scales ol. pay. as folto\vs :— prescribed for the same g:.!e in the differcn 
(i) 	110-200; ments. However the general pattern appears ,t 

, 1 follows  (ji 
335-425; ;:ai j 	(i) 	For the grade ot . rrueer 	(Rs. ' 110-200 
450-575 	. 

. requirement is Matriculatidi 	with 	a certain 

Where them was no further 	dutict 	for 
S  

promotion 
experience 	the duration 	of which 	tiocs not. ii 
exceed one year. In the Posts & 	Fcicgraphs, (' or Draftsman in the scale of Rs. 150-240, about 	10 its 	Civil 	Engineering 	\Vng), however, 	Mtrk 

cent of I ite posit; were to be placed 	in the sciec- vii 	two 	cars' 	xperiene 	or 	a 	certilicate iii 
on grade of Rs. 205-280, manship or Civil 4ngincring 	(both of 	two 

Thi ~ 	. 11C has two variallis. ........... S  

— 	 1'T 	 1". • 	
- 	 1 	 )7 	

A 



I;).) 
,...' 	 . 	 . 	 ... 	

0 

I10.l 
are rcciucd to . this 

.11 1 bttC Go1ogica1 Suivcy of india, dtrr 	ic- 
u grade o[ P.s 110 200 (Di(t rncii I0, 	 .- 

i1 0.1s 1ro'i aniong .fviiti lcul4uLs who Ii ivc a 470 	
(1j DraLtsrnaflsfllj) pu_tcrib!y in lulL ni Is 	or 

: 	' ' 	•• 	• 

' 

•0 	 pbticxt higher grade of Rs. 150-240, the 
Lt y0óL 	ncraI1y a Diploma in 1)raLisiins1uip 

jt 	 qualification in Ai ch ticciure both 
T 	1urauun after Matriculation) 

0 	 -• 	 ....
0 	 0 

't.41Uuid level is gcncially that of Rv. 205-
......sRs, 180-380 in the C.P.W.D. and Rs. 

n the Railways Direct rcciuitmcnt to this 
) from among diploma holdets in engineering 

we after Matuculation) 

"diovc dus level, direct rcciuitmcnt is  
0 	. vheie it exists it is from among Enginec- 
ivas or their equivalent Such duect rc- 
t i4hes place in the Railways to 25 per cent 

.i'tin'tlie scale of Rs. 335-485 from among 
• . 	 Ministry of Defence direct recruit- 

:t;.p!ace to 50 per cent of the l)osts in the 
:. 450.575 from among Degree holders in 

of BE or. Diploma holderswiih 5 
iu ence 

St.sinen are employed thainly in engineering, 
architectural drawing, offices. Their 

:  ci l)rinlarily of preparing engii)ccriag and 
uU ii awings of various types 1 hey may  
.cWed. upon to work up rough sktchcs into 

::.Lghiecring drawings, These drawings may 
• 	 • : .. .....hr desigi o manufacturing purposes or may 

• 	 : ::f the blue prints, according to which buil- 
.......... . 	incering structures, machines, cornpo- 

re constructed or made. Draf(smen are 
d in estimating the 	material 	required 

...........,n in of projects. The responsibilities increase 
eres €ilong the gi idL structure.  

T'1 aouations of di tftsmen 	have , eQuip- 
promotion prospects, early stagnalion 

of Rs. 150-240 (16 years) and o Rs. 
(O. years) They have added that they have 

: :...pos1s to look forward to, unlike other 
• 	: 	the engineering or non-technical sides. they 

0.S. .....:Oflh)lfliflCl that even though . they 	have 
........

. 
0 	 comparable to the 	oilier 	engineering 

aid arc closely associated with the latter, 
ay .sates have been pitched low in rclaLion to 

• 	'ir other engineering colagucs. 
0 	 '-. ,. 	 •. 	

0 

- 	 w'd that fully qualifiLd diaflsmcn, 	who 
'.rgo a two yai coutse attei thLli Mat 
a ow being ieeruitcd on a scale of Rs 

ja come cases even on the lower scak 
10 We fee] that the scale of Rs 150-240 

'. whethei from the point of viw of the 
&man&d or of the duties nornrdl 

Similarly, it seems incongi uous that the 
liploma holdus in Engmcet ing MCTUitCd 

I ip o c should hOts e i sc1c of oily 'cs 
'N dleilower sc ik for Illoso IL Cl inteci to 

C.. 	 C 	
a. 	n"iricci ing 

 
line, is Rs iSO 350, s ht c 

..uin•is hihcr by Rs, 100/-. Regarding the 

r 	• 

Zk 

1 

	

• complaint abou 	 it t the don-availability, of Class 	posts, .." 
we have felt that these posts . in. the gazetted ranks 
should not be. created merely to improve prospects 
of promotion. We woOld, . however, recommend that 
draftsmen who possess a . three-year diploma: in en- S O. 
gincering should 'be ptovided with an opening to posts'\ 
in the scale of Rs. 550-750 in revised: terms, in the 
regular engineering.. linie. This should 'enable them to 
progress further and achieve gazetted status. .in.that 
line if they ara found suitable. . • • 	 , ,. 

80' We feel that there, is no justification : for :the' 
'istcnce of as mnany, as thirty dillerent pay scales in 
the range of pay. froni Rs, 110 to Rs 575, in, a cte-
gory where the 1evel of the skills required • are 
fairley well establishe and could be expected 	be 
homogenous among the various departments. We 
ecommend that dr,a4tmcn should be assigaed—the. : 

following revisedsc1es and should satisfy The qua- 	f. 
lifrca'tion requirement' noted against each for pur- 
poses of direct recru1ment 

O 	- 	
. 	 \TAuLXVlL 	 •0 

	

Level 	Proposed 	Qualifications for . direct 
scale (Rs.) 	recruitment 

• 	• 	. .60-430 Maine plus one year's . cxd 
PCI lCflCC 	 0 

	

/1I . 	. 	• 	"330-$0 Maine plus 2-year dipiom 
O 0 	in draftsmanship or iIS 	C.: 

Cctuivalcni, • 

	

111 . 	, 	. 	425-700 Mnlric plus 3.yeai 'diploma 
in 	cnginccriilg or its • . 0 	equivalent. 

	

IN, • 	$50-750 Degree in engineering 	or 
I 	its equivaleni. 

	

 
V . 	. 	. 	0O 900 Degree in en gineerin g  or

0  

in equivalnL with cx-,0 	pericnce, 	
. 

81. Our specitic rdconiiwndations tpr....ihc' ,ivision 
the populokus  grade.s are as follows :  

All—the pcss vhicFi are now in the a1e of 
Rs,' 110-200 should be brought on to the scale of 
Rs. 260-430. 't-i .  the. Posts and Telegraphs Depart-. 
nent.(ous'idc it Civil Engineering \Ving whare.. the 
prescribed qualilicatidn for the grae.of Rs.. .110-200 
is 'Matriculation witht a Diploma in Praftsnianship 
the duties in theseposts should be examined to. see • 
it thy of' (he posts. would deserve tä be pli.ced in 
iht ncxt higher 'grada. Such posts should be pla,cd iin 
LeVel IL Thc remaiding posts should 'be in Lcsel 
I,',The grades of Draftsman III (Rs. 110-200) and 
Draftsman U (Rs': 110-225) in the Geological Sur-
vey of India should.:be merged and placed in Level 
I; however, as here too the qualifications for dir,ect 
recruitment are Matriculation with a 2-year diploma 
course in draftsinaiis'hip the duties in the posts should 
be examined and such of the posts as would deserve 
to be upgraded may be placed in Level H. lii future, 
the qualification recluirement  forrecruitment to the 
grade of Rs. 110-200 should be already prescribed 
aboye. 

All the nests, ¶now in 'the scale of Rs 150-240 
should be brought oi. to the scale of Rs. 330-560. 

(iii) The post in' the scale of Rs 180-380 shoukl 
he placed iii Rs. 425-700. Half the number 01 posts 
in the scale of Rs. '.205-280 should also be placed in the 

I.. 

-' 	 "X!CY,' 	 1' o"• ,'0'0' , • 	 . 

- 	 y11 
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Same scale. The remaining half of the J)OSts should 
be placed in the scale of Rs. 330-560, provjilcd that WIICIC the number of posts in the scale of R.S. 205-280 is less than 10% of those in R.s. 150-240 all the I)OStS III 
the scale of Rs. 205-230 should be placed 

in the Jighcr  
existiscale of Rs. 425-700. In the Railways the 

ng scale of Rs. 205-380 is the result of a fairly 
rcccnt mcrgr of thc scale of Rs. 205-280 and Rs, 250-380. As a 1 ra11.si1011a1 measure; persons On the 
present scale of Rs. 205-380 may bc given the scale 
of Rs. 425-700. For the future rccniis the general 
scheme s6puld be adopted. DIcci recruits wi(h a l)iplonia IMi iaf nsh p or its eq u ivaic it should be placed in the sa]e ci Rs. 330-560, and those with 
a Diploma in Engineering should be placed in the scale of Rs. 425-700. 

 

( 	) 	1 he Scwoi 	Diii Esmin 	in 	the Ai Cincological 

	

Survcy 	India, 

- 	--- 	-.- _,- ,uv 	 . 	
••k 

	

50-SO, 	205-35 	210-350 	210-30 

	

210-425 	250-380 	250-470 Of 	the Scnior Architectuiji Assistt ii 
the Central Public Works Dcpartmciit 

Let IV 	550-7O 
32530 	32547; 	33525 and Drufcsnaji C' in the Depurtmciit of Atomic Energy are in the 

	

335-4s; 	3.. 
: 	 37Q475; 	3Y. cdle Of Rs 	325575 	Draftsm in 	B 	in tilL Depart- went of Atomic Encriy 	Rs. 

7000 •  450-575 
St 	dnrd Cl-is 	IL S •is on 	250-475. In view of the need for 	maintaining 	the 	existing 

iIo 	R 	60 J200 350-900 	 . 
internal patiiy of the drafisina,i 	in these grades 	with 	other categories 	in 	thc -.------- I'crro Irnters same 	organisatioji, 	we 	rccolri,ncnd for these two grades, thc tevised scale of Rs 	550-900 

. 
82. Ferro 	arc cmpioycd to ud 	Rs. 	470-750 respectively. For similar 

prepare of finished chtts, &awlngs Ltc 	£hcte arc 126 reasons, 
the draftsman grades in the Survey of India 	should in this category in: IS dcpartnieits and on 11 
he rcvisc(l as indicated in the Chapter on the Depart- of 	pay. 	The concentration 	is 	in 	the 	Ministr•: 
went of Science and Tcchnojogy*. There 	are 	13 Defence and Railáys and in 7 scales of pay. 

distribution 	is given in the table below 

rABLI. XIX 

I )etiic 	Rail- 	Ii riga. 	Posts & 	Trans. 	Wtcks 	Labour 	Hm 	Oih 
Rs. 	

WS 	lion & 	The- 	port & 	& liou- 

	

oe 	in 
PoWer & 	Affairs graphs 	Ship- 	ing  ----------- 	--... -----. ----- ....- - ---- S.. 	____ - ping 	 hoymetit 	 'S - 

'2 	3 --..-..--..- --5--.--- - 

70-I-85 

----- - 

4 	5 	6•75 	
9 10 . 	 . 	. 	. 	

- 	87 
. 75-1•85-2-95 	. 	. 	. 	. 	 94 . 	. 7 	1 	- 	

- 4  1 75-1-5-2.95...3_j1O 	. 	. - 	• 	- 	
I 

50 	I 	55 	95_3 	ItO 	 I 	235 

. 	, 	. 	
- 	

4 - 	- 	- 	- 	- 	
- 

85-2-•95-3-I10 

 52953I10...3_I2 	. 	 90 
 

05-3-135. 	. 	. 	. 	. 	. 	
.100 

 03-13I, 	. 	. 	. 	. 	. 	. 	422 	- 31 	IS 1t0-3-131-4-175..5_1$o 	. 	 - •... 
. 119 	. 91 

110 -4-170-5-200 	. 	. 	. 	 . 	. 	5 	iS 

- 
- 	 - 	- 	. 	- 	

'•-. I 36 I50-5-175-62057.240 . 	. 	. 	- 	- -. 	 j5 	•. 9 - 

Total 	. 	. 	. 	612 	445 45 	32 	21 	20 	13 	10 	48 

	

A vat icty of dLsignat ions 	ii L in USL in the di OLlent 
.lCl ) :titiliCnts 	namely, 	Fcrio 	Kiiaiasis, 	Blue 	Printers, 

.5, 

0 itui L 	tnd ai 	fiikd by pi omotion from the gc 
I crj'o 	Printers, 	Assistant 	Feiio 	Printers, 	Frro 

Rs. 	110-200. in the Ministries of. \Vorks & Health, 	Finance, 	Tr6isport l.ypers, Fcrro 	Type 	Printers, 	Tracer-cu ni-Printeis. & Shipping, 	infon 
PIOIICrS 	etc. & 	13 roadcasi ing, Ruilways, 	and 	Irrigation 	& .......... there 	is 	direct 

3 	The top °rad 	in this hitic is that of Rs. 150-240. 

rcciuitincnt 	to 	the 	grades 110-131. Rs. 	I 10-1$Q, and Rs. 	110-200 from 	- Matriculates I hii L 	IL 	only 	t 	o 	pock 	in 	this 	i idc 	iii 	the 	Miii I- rv 	of 	Irrigation 	&i 

	

wiih 	C*p.cricnce. 	1'osts 	in 	other. ......... are 	(ilk d CithiL i 	b 	pi omotion foin tilL lOwLr Power; 	tlicse 	aie 	Siipei\'isOry 	ifl or by direct recruitment of those who 	have 
Chapier 42. 	 . . 
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:1 	. • , 1iamnation and have acc1uircd 
1Lice in the hne ExcepuonallY, theic is 

ilwt 
to the giade at Rs 85-128 from 

ii u'Us with 2 ycats expuience, iii the 
')cvclopineflt Oig'intsatiofl, and in the 

at at Inspection under the Mrntsi i 

I fqliw
. lowest scale in this categoty is of b  

'6 	kh has been given to rcrro KhIasis in 

y 	md two similat categOt ics in a few other 

s 	'cl 
re tewed thq qualilicationS that have 

d for direct reciuitmCflt to these posts 
m 	nd categories I corn which they are 

3D0 	 I 	pars that thcic ate dtticrenccs in 

380 	
a U duties performed by the lena 

runt deoaitmcntS and as such a nurn 
ould be justified however, there does 

Li b any need for as many as 11 grades 
 i ll istcnce and many of ' hich differ only 

ate another. The scales which flO\Y C\LSt 
bie dbanded into five scales as given 

prepaic 
arc t4t í1 

id on. fl 
Mtt 

s of 
1 

• 	•.',. ,,0 

.. 

I 

, 	I 

.......... 
- 	ky 

May. 	
•.'• 	 ,. 1 

? 

.......?f:':;' 

ion & 

IAIIL.L XX .. 	 .• 	 " 
A 	b•; 

_________  

Existing scaics lkoposcd scales Qualifications 	\ 
for 	direct 	re- 

etuitment 

(I) 70-1-85 	. 	. :(i) 185-220  

(ii) 75-1-85-2-95 
75_1_85-2953.110 	• 

, Middle 	•''ASS 

8O_1_85-2-95-3fl0 (ii) 200-280 with sccne cx- 
85-2-95-3-110 	. 
85_295_31103128 

I 	' 

J 	 ' 

perienCe 	ri 
the line 

(iii) 	105-3-135 	. \. 	(iii) 225-308 . 

110-131  

iv) 	i1O-3-131-175-5- ,. 
t 	•(.v) 260-430 

Matriculation' 
with some cx- 

. 180 
110-4-170-5-200 r pericncc. ' in 

thelinc. 	•. 

(v) i5.5-175-6-2057 "(v) 33080  
240 	 ' ''I ...... 

. 

II 
_) 	 9' 
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i 	
pay 	pay 

1 	 2 	 3 	 4 	- 	 6 
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